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 PUBLIC  ACCOUNTS  COMMITTEE

 HUNDRED  AND  EIGHTY-SEVENTI  REPORT

 SHRI  H.  N.  MUKERJEE  (Calcutta-
 North-East):  I  beg  to  present  the
 Hundred  and  eighty-seventh  Report  of
 the  Public  Accounts  Committee  on

 Chapter  II  of  the  Report  of  the  Comp-
 tralfer  and  Auditor  General  of  India
 for  the  year  1972-73,  Union  Govern-

 ent  (Civil)  Revenue  Receipts  Volume
 If,  Direct  Taxes—Corporation  Tax  re-
 lating  to  the  Department  of  Revenue
 and  Insurance

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 SEVENTY-SEVENTa  REPORT  AND  MINUTES

 SHRI  K.  NARAYANA  RAO  (Bobil-
 li);  I  beg  to  present  the  following
 Report  and  Minutes  of  the  Committee
 on  Public  Undertakings:

 (i)  Seventy-seventh  Report  on
 Steel  Authority  of  India  Limi-
 ted,

 (ii)  Minutes  of  the  sittings  of  the
 Committee  relating  to  the
 above  Report.

 pet

 DISAPPROVAL  OF  PREVENTT
 OF  PUBLICATION  57  al

 MR.  SPEAKER:  Now,  we  continue
 with  the  discussion  on  Statutory  Reso.
 lution  regarding  Prevention  of  Pubfi-
 cataion  of  Objectionable  Matter  Ordi«
 nance  and  Prevention  of  Publication  of”
 Objectionable  Matter  Bilt.

 The  time  allotted  was  two  hours;  the
 time  already  taken  is  one  hour  thirty
 minutes;  the  balance  is  only  thirty
 minutes,  Shr  Sa  N.  Mukeriee  ta.
 continue  with  his  speech,

 SHRI  8.  M.  BANERJEE  Kanpur, Sir,  this  28  a  very  inate  nerd We  have  tabled  several  amendments.
 We  request  that  two  hours  should be  given  for  this.

 “=

 THE  MINISTER  OF  WOR
 HOUSING  AND  ARLIAMENE  ST
 AFFAIRS  (SHRI  x  RAGHET
 TAH):  Sir,  the  total  time  stn  a tor
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 @il  the  three  Bills  put  together  was  abt
 hours;  this  has  already  exteeded  by
 half  an  hour,  but  that  does  not  mat-
 ter.  There  ere  some  two-three  hon.
 Members  from  the  Opposition  who  have
 given  their  names  and  who  want  to
 speak.  I  have  no  objection  to  extend
 the  time  by  half  an  heur  and  then  call
 the  motion  for  consideration  because
 the  clauses  will  take  some  time  and
 the  third  reading  will  take  some  time.
 We  are  already  short  of  time.  The  op-
 position  Membere  who  have  given  their
 names  may  be  called  and  I  have  re.
 ‘quested  our  Members  not  to  insist.  The
 time  may  be  extended  by  half  an  hour.

 MR.  SPEAKER:  |  think,  we  will
 have  another  thirty  minutes.

 SHRI  H.  N,  MUKERJEE  (Calcut-
 ta~North-East):  Mr.  Speaker,  Sir,  last
 night,  I  said  only  one  sentence  which
 was  to  the  effect  that  we  have  seen  a
 triple  tragedy  being  enacted  with  the
 Government  abolishing  the  Press
 Council—not  a  satisfactory  proposition
 —then  abolishing  the  protection  to
 honest  reporting  of  parlamentary  pro-
 ceedings  and  then  pushing  through
 this  Prevention  of  Publication  of  Ob-
 jectionable  Matter  Bill—the  most  ob-
 jectionable  piece  of  legislation—and
 this  triple  tragedy  is  indeed  something
 which  ]  fear,  we  may  have  to  mourn
 later  on  with  some  detriment  to  the
 interests  of  our  country.

 Sir,  the  Press  Objectionable  Matter
 Act  was  put  forward  as  a  combination
 of  the  93]  Act  under  the  infamous
 rule  of  the  foreigner.  The  1951,  Act,
 which  had  been  characterised  by  some
 Memberg  of  the  Congress  Party  even
 as  a  black  Act,  and  then  with  some
 special  additions  which  my  friend,  the
 Minister’s  ingenuity  has  teen  ale  to
 formulate,  the  result  js  a  Bill  which  as
 some  of  our  friend  said  yesterday,  goes
 against  the  grain  of  decency  and  demo-
 cracy.  I  ‘put  it  strongly,  because  we
 do  not  require  in  the  year  of  grace
 3976  legislation  ef  this  sort  as  a  per-

 manent  feature  of  the  Statute  Book

 ef  of  ae
 Objectionable  Matter  Bilt

 when  the  country  can  very  well  go  for-
 ward  in  a  different  way  towards  the
 achievement  of  the  objectives  which’
 Government  itself  puts  forward.  The
 definition  of  ‘objectionable  matter’  has
 been  made  that  even  legitimate  traded
 union  activity  can  he  prevented,  but  I
 am  not  going  to  labour  this  point
 which  has  already  been  mentioned  in
 some  detail  by  our  friends  yesterday.
 But  this  provision  about  incitement  by
 any  person  to  interfere:  with  the
 production,  supply  or  distribution  of
 food  or  other  essential  commodities  or
 with  essential  servives  is  obviously
 aimed  at  activity  on  the  part  of  the
 trade  unions  and  also  to  prevent  publi-
 cations  of  reports  and  comments  on
 the  struggles  of  workers.  I  know  the
 Minister  would  say  that  that  is  not
 the  intention.  But  we  should  judge
 the  government  only  on  the  basis  of
 what  they  have  been  doing  so  far  and
 not  merely  by  what  they  are  profes-
 sing  to  do.  And  I  say  this  is  because,
 confining  myself  to  the  subject  under
 discussion,  Government  have  told  us
 that  they  were  very  serious  about  the
 Press  Council’s  idea.  They  had  adopted
 the  Press  Commission’s  recommenda-
 tions  and  set  it  up  and  they
 had  put  into  cold  storage  the
 Act,  the  Press  Objectionable  Mat-
 ter  Act  which  was  there.  They
 expected  the  Press  Counci!  to  function
 in  a  responsible  manner,  but  it  did  not
 do  so  therefore,  they  are  getting  rid
 of  it  and  reviving  the  objectionable
 matter  legislation.  Ycu  will  forgive
 me  if  I  say  that  this  is  not  a  very
 honest  way  of  proceeding.  The  Press
 Commission  reported  as  far  back  a8
 954  and  in  the  Press  Commission  report
 there  was  a  note  by  four  Members,
 Acharya  Narendra  Deo,  the  late  Shri
 Jaipal  Singh  whom  we  all  knew  8०  well
 in  this  House,  Shri  Chalapati  Rao  and
 Shri  A.  D.  Mani  who  is  funtioning  even
 Now  as  q  very  capable  journalist  and
 they  hag  recommended  a  whole  pack-
 age  of  ideas,  They  wanted  elimination
 of  the  Press  Objectionable  Matters  Act
 and  they  hag  asked  for  what  they
 called  ‘a  wide  re-organization  of  the
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 functions’  which  would  be  defined  for
 the  Press.  I  am  quoting  from  their
 ‘words:

 “In  the  wide  re-organization  which
 is  being  recommended  and  which  we
 hope  will  be  carried  out,  the  rela-
 tions  between  the  Press,  tne  Gov-
 ernment  and  society  should  not  be
 handicapped  by  the  mistrust  embo-
 died  in  the  legislation  like  the  Press
 Objectionable  Matter  Act.”

 This  was  followed  much  later  in
 397]  in  July  when  the  Government,
 when  Shrimati  Nandini  Satpaty  was
 the  Minister  in  charge,  announced  in
 Parliament  its  intention  to  curb  the
 Press  monopoly.  In  August  97l  the
 draft  proposals  were  disussed  by  an
 informal  group  of  Ministers  among
 themselves.  Now,  shortly  afterwards,
 a  group  of  Indian  editors,  perhaps
 briefed  by  the  Manila-based  Press
 Foundation  of  Asia,  went  on  a  depu-
 tation  to  the  Prime  Minister  and  op-
 posed  the  proposals,  and  heaven  knows
 why,  but  we  could  giiess  the  reasons.
 In  November’  97l,  the  Government
 announced  a  committee  of  Ministers  to
 process  the  proposals  fur  delirking
 the  Press  from  industrial  houses  and
 diffusion  of  its  ownership.  Now  Gov-
 ernment  made  this  brave  proclamation
 about  diffusion  and  delinking  but  in
 the  result,  we  discovered  that  the  news-
 paper  proprietors  kept  up  their  cam-
 paign,  a  Bill  which  had  been  drafted,
 put  on  the  agenda  of  the  Lok  Sabha
 in  the  monsoon  session  of  1972,  mys-
 teriously  disappeared  and  was  with-
 drawn  overnight  and  now,  ifispite  of
 the  recommendation  of  the  Fact-finding
 Committee  on  Newspaper  Economics,
 the  question  of  delinking  and  diffusion
 is  not  being  tackied  by  the  Govern-
 ment.  On  the  contrarv.  big  money
 interests  in  the  newspapers  are  not
 being  fought  at  all,  while  by  repudiat-
 ing  the  authority  of  the  Yorking

 Journalists’  own  organization,  by  re-
 fusing  them  to  have  anything  to  do

 with  the  Press  Council,  hy  itself  man-
 “ning  the  Press  Council  in  a  manner
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 which  meant  its  own  demise,  the  Gov-
 ernment  has  now  come  forward  to  say
 that  the  Press  Council  aoes  not  work,
 that  ‘our  attempt  to  be  liberal  towards
 the  Press  and  to  have  a  re-organiza-
 tion  of  the  relationship  between  Press,
 Government  and  society  can  now  wait
 for  ever’,  and  in  the  meantime,  the
 Press  Counci]  goes,  the  precious  right
 of  the  Press  to  faithfully  report  the
 parliamentary  proceedings  goes  and,
 under  the  name  of  objectionable  mat-
 teres,  all  kinds  of  things  are  being
 sought  to  be  prevented  from  publica-
 tion.  This  is  by  no  means  an  upright
 way  of  proceeding.

 Yesterday,  my  friend  Shri  Erasmo
 de  Sequeira  offered  a  bet  which  I  do
 not  know  if  my  puritanic  friend  has
 taken  up  the  bet  but  the  newspapers

 ‘today  show  how  reporting  of  parlia-
 mentary  proceedings  is  conducted.  Our
 model  of  ‘Satyameva  Jayate’  will  be-
 come  rather  bad  if  Government
 proceeds  in  this  direction  at  this  rate.

 In  the  definition  of
 matters  again  we  find—

 objectionable

 “bring  into  hatred  or  contempt,  or
 excite  disaffection  towards,  the  Gov-
 ernment  established  by  law  in  India
 or  in  any  State  thereof  and  thereby
 cause  or  tend  to  cause  public  disor-
 der;”

 This  comes  under  the  mischief  of  this
 Act.  My  friend  Dr.  Sharma  is  here.
 He  is  a  jurist  of  some  distinction.  I
 do  not  know  how  this  sort  of  a  thing
 Can  go  on.

 Many  years  ago,  there  was  a  deci-
 sion  in  the  Supreme  Court  given  by
 Justice  Patanjali  Sastri.  He  had  tried
 to  give  an  intellectual  logic  and  put
 spirit.  therein.  He,  therefore,  said
 that  if  relative  minor  hreaches  of  peace
 of  a  purely  local  significance  happen,
 then,  they  have  to  be’  treated  very
 differently  from  those  things  which
 violate  the  security  of  the  State.  We
 are  gall  with  you,  Mr.  Shukla.  We  are
 with  your  colleagues  if  something
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 happens  which  affects  the  integrity  of
 the  State,  which  prejudices  the  effort
 of  our  people  to  reconstruct  their  life
 which  is  endangered  by  neo.fascism  at
 home  and  abroad.  We  are  willing  to
 join  hands  with  you  but  you  are  mak-
 ing  it  impossible  for  the  people  to
 come  together  in  support  of  whatever
 policy  you  profess  you  wish  to  achiéve
 but  you  are  trying  to  penalise  every-
 thing.  Justice  Patanjajj  Sastri  had
 very  correctly  said:  ‘We  are  of  opinion
 that  unless  a  law  restricting  freedom
 of  speech  and  expression  is.  directed
 solely  against  the  undermining  of  the
 security  of  the  State  or  the  overthrow
 of  it,  such  law  cannot  fall  within  the
 reservation  under  Clause  2  of  Article
 9  although  the  restrictions  which  it
 seeks  to  impose  have  keen  conceived
 generally  in  the  interest  of  public
 order.”

 My  submission  is  We  can  under-
 stang  the  paramount  requirements  of
 national  Government.  But  in  the  name
 of  public  order,  in  the  name  of  peace
 and  prevention  of  disaffection,  I  am
 not  going  to  permit  to  the  extent  of
 my  capability,  all  this  kind  of  legis-
 lation  to  go  through  without  the
 strongest  possible  protests  against  it.  Ll
 know  also  that  Government  would  say,
 this  is  an  emergent  period  when  we
 are  in  need  of  a  great  deal  of  wea-
 Ponry  in  order  to  put  down  hostile
 elements.  But  is  this  the  way  in  which
 you  proceed  to  put  down  the  hostile
 elements?  So,  then,  I  do  not  know
 how  the  judiciary  would  cortinue  to
 function  and  what  would  happen  if
 things  are  brought  before  the  court
 when  the  emergency  is  lifted.  Some
 time  or  the  other  emergency  will  have
 to  be  lifted  and  this  legislation,  if  put
 on  the  statute  book,  would  come  under
 the  mischief  of  judicial  withholding  of
 sanction  in  regard  to  its  legitimacy
 because  it  can  only  function  for  the
 interim  period,  otherwise  it  goes
 against  the  grain  of  decent  political
 and  other  kinds  of  activities.
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 I  find  also  how  in_  this  definition
 there  are  blanket  provisions  which
 want  everything  to  be  done  by  the
 Goverrment  representatives  and  im-
 munities  are  offered  to  all  sorts  of
 people,  their  dignitaries.  But  there
 must  be  some  limit.  It  is  given  here—

 “incite  any  person  or  any  class  or
 community  of  verscns  to  commit
 murder,  mischief  or  any  other:
 offence,  or

 are  defamatory
 of  India,  the  Vice  Fresident  of  India,
 the  Prime  Minister  or  any  othe:
 member  of  the  Council  of  Ministers.
 of  the  Union,  the  Speaker  of  the
 House  of  the  People  or  the  Governor
 of  a  State,”

 I  do  not  know  to  what  a  pass  we  have
 come  in  our’  public  life.  I  cannot
 understand  how  this  can  he  put  into
 this  legislation.  My  friend  Mr.  Shukla
 from  the  congress  side  also  had  scme
 difficulty  in  stomaching  this  matter.
 How  can  we  accept  this?  After  all  I
 am  referring  to  something  which  was
 said  in  the  House  in  956  when
 Feroze  Gandhi’s  Bill  was  made  into  a
 law  when  he  had  quoted  from  that
 authority  on  libel  and  slander  Blake
 Odgers  and  these  are  the  words:  ‘‘Who-
 ever  fills  a  nublic  position  renders
 himself  open  to  public  discussion.  He
 must  accept  an  attack  as  a  necessary
 though  unpleasant  appendage  to  his
 office.”  He  had  quoted  also  that  the
 ‘public  conduct  of  every  public  man
 is  a  matter  of  public  concern.’  J  do
 not  know  if  the  President  needs  a  verv
 special  shield.  Who  is  ever  going  to
 unnecessarily  malign  the  President  or
 the  Sneaker  or  the  Chairman  of  the
 House?  Why  do  we  think  of  these
 eventualities  which  would  be  50  rare
 as  to  entitle  vou  to  have  the  genero-
 sity,  the  magnanimity,  the  good  sense,
 the  wisdom.  to  overlock  ar  to  take
 Special  steps  on  very  extraordinary
 oecasions?  But  in  regard  to  a  Prime
 Minister  and  Members  of  the  Cabinet.
 Members  of  the  Cabinet  everywhere

 Res.  and  Prevention  Iz

 of  the  President:
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 in  all  the  States  belonging  to  Ciiferent
 parties,  jextaposition  of  all  sorts  and
 conditions  of  men  and  wemen,  where
 are  we,  at  this  rate,  Sir?  And  to  the
 Prime  Minister  herself  I  had  occasion
 to  teil  publicly  as  wel  as  in  private
 that  even  as  we  support  her  for  her
 basic  policies  there  are  many  things
 which  we  just  cannot  support  and  we

 -have  to  shout  against  her.  So  I  can-
 not  for  the  life  of  me  understand  how
 to  shout  against  the  policies  of  a  pub-
 lic  person  as  the  Prime  Minister  of
 the  country  is  to  invite  the  anger  of
 the  law.  I  do  not  understand  this.
 Are  we  saying  goo@-bye  to  all  that  is
 done  in  normal  political  discussion?
 Anything  could  he  misinterpreted
 when,  I  quote  for  example  and  I  stand
 by  every  syllable  of  what  I  wrote  in
 regard  to  the  Prime  Minister,  I  said
 for  instance  that  the  Prime  Minister

 is  entitled  to  have  his  folfowers  tut
 they  should  be  men  and  not  minions.
 I  stand  by  that  sort  of  statement  and
 it.is  a  civilised  statezment  howsoever
 critical  it  might  be.  And  I  make  8
 distinction  in  times  cf  emergency  like
 the  present,  when  the  future  of  the
 country  is  in  jeopardy,  what  is  neces-
 ‘sary  for  the  development  of  the  country
 is  entitleg  to  have  his  followers  but
 the  people  and  what  goes  against  the
 -basic  interests  of  the  country,  why
 should  we  be  manacled  in  this  fasion?

 I  myself  do  write  beoks  and  things
 from  time  to  time.  How  the  devil  do
 I  write  a  book  on  Parliament  for  inst-
 ance?  You  and  I  Sir,  have  been  in
 this  House  for  quarter  of  a  century  or
 so  and  suppose  we  wish  to  write  on
 Parliament,  that  would  imply  refiec-
 tions  which  some  peuple  particularly
 of  the  censorious  sort.  who  are  now
 put  up  in  order  to  operate  these  cen-
 sor  legislation,  would  interpret  to  be
 something  against  the  interest  of  the
 country.  So  are  we  to  be  manacled.
 dumb-tied  and  all  the  rest  of  it?  I
 am  not  going  as  far  as  it  is  in  my
 power  to  say,  I  am  not.  going  to
 accept  this  without  the  strongest
 possible  protest  against  it.  Therefore,
 T  feel,  this  is  going  a  little  too  far.  I
 find  some  of  my  friends  are  willing  to
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 perhaps  let  off  the  Prime  Minisier  and
 to  have  the  Act  on  the  other  colleagues
 in  the  Cabinet  or  in  the’  difierent
 States.  Personally,  Sir,  i  do  not
 understand  it  becauSe  J  do  not  feel  so.
 I  quoteq  Biake  Odgers  to  show  now  a
 person  in  that  kind  of  authority  can
 take  blows.  I  can  give  a  blow  and
 take  it  back,  Sir,  beeause,  that  is  the
 essence  of  Parliamentary  fighting.  In
 public  life,  Sir,  that  always  happens
 and  if  anybody  makes  a  crude  black-
 mailing  attack—l  am  very  distressed
 to  hear  of  many  blackmailing  attacks,
 I  am  not  sure  against  the  Prime  Minis-
 ter,  but  against  Members  like  Mr.
 Salve.  I  am  very  much  cistressed  by
 these  blackmailing  things.  But  they
 recoil  on  the  blackmailer.  If  the  Prime
 Minister  is  badly  maligned  by  anybody
 the  malignment  recoils  on  the  malig-
 nee,  if  the  Prime  Minister  is  a  big
 enough  person  to  ignore  it.  But  I  do
 not  know,  Sir,  because,  now  there  is
 a  different  atmosphere.  For  Mr.  Vidya
 Charan  Shukla  I  have  developed  over
 the  years  a  certain  kind  of  personal
 feeling  akin  to  affection.  Even  the
 other  day  he  was  opening  an  exhibi-
 tion  ‘Last  0  years  of  Achievement’
 and  there  he  happened  to  say,  perhaps,
 Only  to  applaud  the  work  of  the  Prime
 Minister’s  regime  that  in  the  last  ten
 years,  India  has  achieved  more.  In
 the  last  one  thousand  years,  so  many
 things  have  happened.

 There  is  a  report  in  the  Statesman.
 If  he  was  misreported  by  the  miserable
 scribes,  I  am  not  resvonsible.  This  is
 the  atmosphere  in  which  we  are  work-
 ing  and  this  lays  dcwn  the  norms
 which  make  it  possib!e  for  the  censor
 sitting  upstairs  or  wherever  he  is  func-
 tioning  to  look  at  this,

 We  have  been  gagged  for  ever  and
 ever,  what  we  say  in  the  House  never
 appears  in  the  papers.  And  nobody
 will  have  the  knowledge  of  what  is
 happening  here  unless  Mr.  Shukla  and
 the  espionage  people  say  something  to
 the  Home  Ministry  or  do  something
 about  us.  We  get  no  compensation  in
 Parliament.  Our  peonle  don’t  even



 I55  Res.  and  Prevention
 of  Publication  of

 Objectionable  Matter  Bilt

 (Shri  H.  N.  Mukerjee.)

 know  what  we  Say  or  what  we  do  not
 Say  about  it.  What  I  wish  to  tell  not
 only  Mr,  Shukla  but  also  the  Prime
 Minister,  particularly,  is  this.  It  is
 no  use  merely  applaceding  what  you
 are  doing  or  what  you  are  likely  to  do
 or  what  you  are  promising  to  do  will
 not  produce  the  rightful  effect.  Go  to
 the  cinema.  Look  at  the  films  that  you
 are  showing.  The  Fiims  Division  will
 watch  the  titters  and  giggles  which
 sometimes  they  try  to  hide.  Even  in
 Delhi  the  people  are  not  non-confor-
 mists,  they  are  lawabiding—most  of
 them  are  Government  servants.  This
 is  the  sort  of  thing  that  you  will  find
 happening.  Beware  of  this  sort  of
 thing.  Have  an  upright  propaganda,
 talk  about  the  things  which  we  wish
 to  achieve  and  it  is  witn  the  assistance
 of  the  people  that  we  are  going  ahead.
 Yesterday,  I  said  that  revolution  was  a
 most  authoritarian  thing  in  the  world.
 I  am  ready  to  accept  any  authoritarian
 restrictions  provided  some  revolution
 ary  changes  are  properly  being  put  into
 effect.  I  am  _  ready  to  concede  that
 revolution.  Revolution  does  not  take
 place  6  this.  I  wish  to  add:  as
 Bernarg  Shaw  said  that  we  are  all
 impatient  for  the  revolution.  We  are
 all  cowards  who  wish  the  revolution
 to  happen  in  as  gentlemanly  a  manner
 as  possible.  We  can  also  fight  in  as
 gentlemanly  a  manner  as  possible.  I  et
 us  have  the  revolution  in  a  gentleman-
 ly  manner  where  the  people  know  that
 things  are  permitted  freely.  Let  us
 make  up  our  Mind  about  war  on  those
 hostile  elements  who,  under  the  cleak
 of  so  many  pomposities  are  trying  to
 pursue  the  neofascist  line  in  alliance
 with  certain  foreign  elements  which
 the  Prime  Minister  from  time  to  time
 is  trying  to  identifv  with  the  kind  of
 courage  and  character  which  T  am
 readv  to  anvlaud.  I  am  readv  to  av-
 plaud  whatever  ic  being  done  basically
 for  the  good  of  the  countrv.  But,  it
 seems  to  me  that  I  am  not  gcing  to
 suhmit  to  a  halleluiah  of  whatever  is
 being  said  from  certain  sources.  That
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 will  not  deliver  the  goods,  that  will
 actually  deter  our  people  from  gcing
 ahead  in  the  right  manner.  Now  that
 you  are  not  in  a  mood  and,  perhaps  the
 House  is  not  in  a  mood,  to  give  me
 greater  indulgence  I  would  just  spm:
 up  by  saying  that  tnis  Government
 has  passed  these  three  pieces  of  legis-
 lation  which  they  are  putting  on  the
 statute  book  quite  gratuitously  and
 without  provocation,  I  say  that  this  is
 something  which  just  shoulq  not  be’
 there,  let  us  make  sure  that  our  peo-
 ple’  fight  because  they  like  to  fight  this
 grumbler’s  army,  they  know  what  they
 fight  for  and  they  love  what  they  can.
 This  is  what  we  waat  to  inject  into
 the  minds  of  our’  people.  If  we  do
 that,  then  we  need  not  be  afraid  of
 those  hostile  elements  to  whom  you
 are  giving  importance  beyond  al]  pro--
 portion.  And  that  is  being  done
 because  of,  what  I  said  yesterday,
 guilty  conscience  on  the  part  of  gov-
 ernment.  Have  a  little  more  courage
 and  confidence.  Then  alone’  with
 character,  you  can  80  on  to  mobilise
 the  help  of  our  people  into  our  march
 towards  a  better  India.

 MR.  SPEAKER:  J  would  request

 you,  Mr.  Agarwal  to  be  brief.

 SHRI  VIRENDRA  AGARWAL  (Mo-
 radabad):  It  was  really  a  compliment
 when  the  Minister.  Shri  Shukla.  des-.
 cribed  by  speech  yesterday  as  ‘totally
 irrelevant’,  The  Minister  practically
 failed  to  meet  my  arguments  on
 merits  ang  therefore,he  had  no  other
 choice  but  to  make  a  scandalous  and
 objectionable  remark.  The  moment  I
 mentioned  that  corrupt  ministers  must
 be  exposed,  I  found  him  baffled.  I  do
 have  great  respect  and  admiration  for
 his  character  and  integritv.  But,  his
 annoyance  has  convinced  me  that  he
 has  grave  doubts  about  himself.  I  do
 not  know  why  the  Minister.  Shri
 Shukla  who  is  so  fond  of  employing.
 scandalous  or  objectionable  remarks
 has  been  entrusted  with  piloting  this
 Bill  on  Objectionable  matters.  It  is
 rather  a  sad  commentary  on  the  func-
 tioning  of  this  entire  Government.  Sir;
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 हो  वो,  interesteq  to  make  comparative
 study  on  ite  performance  of  the
 Britith  Government  in  India  with  the
 achievements  of  the  present  rulers  but
 I  would  Hke  this  House  to  know  that
 the  people  in  India  are  now  in  a
 mood  to  do  so.

 Jawahar  Lal  Nehru  was  really  a
 democrate  and  I  am  sure  that  had  he
 been  alive  today  he  would  have  em-
 ployed  still  harsher  language  to  con-
 demn  this  Government  and  its
 measures.  He  had  set  certain  high
 standards  for  himself  and  for  every
 representative  Government  of  the
 Indian  people.  It  is  rather  unfortunate
 that  his  democratic  spirit  has  dis-
 appeared  altogether  so  soon.

 Sir,  the  Prime  Minister  has  been
 asking  for  an  assurance  from  the
 Opposition  to  abjure  violence  While
 we  have  always  been  opposed  to
 violence  and  have  condemned  it  when.
 ever  it  has  occurred  anywhere  m
 the  country  but  a  senior  Congress
 member  vesterday  pleaded  for  Danda
 democracy  in  this  country  In  fact,
 it  is  the  Opposition  which  shou'd
 demand  an  assurance  from  the  ruling
 party  to  abjure  violence  This  autho-
 ritarian  attitude  on  the  part  of  the
 rulers  has  translated  the  democracy
 into  a  despotic  rule

 The  Prime  Minister  shou'd  better
 initiate  a  dialogue  for  national  re-
 conciliation  The  earlier  she  does,  the
 better  it  would  be  Any  further  delay
 would  actually  complicate  the  matters
 Let  all  political  and  social  workers  be
 released  and  censorship  be  lifted  so
 that  all  parties  coulq  sit  around  and
 discuss  more  important  issues  facing
 the  nation  today.

 This  particular  Bill,  I  feel,  is  not
 only  barbarous  and  abnoxious  but
 also  nernicious.  I  would  simply  like  to
 ask  four  statements  from  the  hon.
 Minister  which  are  based  on  hard  facts
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 from  the  Government  reports  which

 may  not  be  palatable  to  the  Govern-
 ment,  I  would  like  to  know  whether
 they  are  really  objectionable  matters
 or  not.  The  first  question  I  want  To
 ask  that.  (I)  the  major  achievement
 of  the  decade  is  that  those  living
 below  the  poverty  hne  have  shof  up
 from  40  to  66  per  cent;  Secondiy
 whether  stag-flation  is  largely  res-
 ponsible  for  growing  unemployment  in
 India.  The  number  of  these  registere
 with  employment  exchanges  his  gone
 up  from  80  to  96  lakhs  during  the
 first  half  of  the  emergency  period;
 thirdly  whether  the  unprecedented
 agricultural  production  has  made  the
 former  wander  whether  scientific
 farming  really  implies  unremunerative
 prices  for  his  produce;  and  fourthiy
 whether  it  will  enhance  the  prestige
 of  this  Government  or  cause  dis-
 satisfaction  towards  the  Government
 if  this  House  exposes  the  corrupt
 Ministers  These  are  the  four  state-
 ments  which  I  have  made  and  I  would
 like  to  know  whether  they  are  objec-
 tionable  matters  or  not  My  impression
 is  they  have  already  been  declared
 objectionable  matters  by  the  Centre.
 Jf  this  38  the  situation  what  shall  we
 talk  about  in  this  country  You  say
 there  is  democracy.  Nothing  !s  being
 done  to  curb  the  freedom  T  think
 the  hon.  Minister  has  been  doirg  noth-
 ing  but  misleading  this  house  and
 hoodwinkeg  the  whole  nation  Let
 us  be  very  clear  about  it  that  now
 this  nation  is  not  allowed  io  talk  any~
 thing  about  the  poor  and  about  those
 ideals  for  which  we  have  ben  talking
 for  centuries

 Sir,  when  there  78  a  lot  of  talk  about
 objectionable  matter  I  simply  want

 to  ask  the  question  if  you  do  “ot  allow
 certain  things  to  appear  in  the  press
 what  does  it  result  Does  it  not  result
 in  rumours  and  whispering  campaign?
 Can  you  really  stop  it?  How  are  you
 going  to  stop  it?  There  ig  under-
 ground  publicity  machinery  today  in
 he  country  workihg  and  I  Rnow  that
 the  Home  Minister  gives  me  material  *
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 thow  878  you  going  40  stop  ह.»  No  demo-
 eratic  country  in  the  world  has  done
 ‘this  harm  to  prens  fretdorh  whet  you
 Hieve  done;  if  you  try  to  do  that,  Iean
 vohly  say  that  you  are  living  in  2  fool’s
 paradise.  In  this  country  there  was
 a  Whispering  compaign  when  the
 Emergency  wag  proclaimed.  Who  does
 hot  know  that  there  were  rumdéurs  in
 Delhi  that  senior  leaders  like  Shri
 Jagjivam  Ram  and  Shri  'Y.  B.  Chavan
 were  under  house  arrest?  Who  does
 not  know  that  the  country  wag  talking
 that  JP  was  dead?  Even  now  we  hear
 that  Atal  Bihari  Vajpayee  is  suffering
 from  paralysis  and  cancer.  These  ave
 the  rumours  circuluting  in  the  country.
 If  you  do  not  allow  facts  to  be  stated,
 4f  you  just  call  it  objectional  matter,
 I  really  do  not  know  how  you  can  say
 that  democracy  is  alive  in  this  countrv
 I  really  sympathise  with  the  Govern-
 ment,  not  for  its  wisdom,  but  for  its
 foolishness,

 Regulation  of  the  Press  is  synony-
 mous  with  suppression  of  national!  as-
 Pirations.  It  cannot  be  said  that  the
 entire  Press  has  lacked  a  sense  of  pat-
 riotism  and  responsibility.  The  Fress
 Commission  had  reported:  there  is  nd
 doubt  that  large  section  of  the  Press  in
 India  is  sober  and  responsible  and
 does  not  indulge  in  what  has  been
 described  as  yellow  journahsm,  there
 is  however  a  small  section  of  the  Press
 which  seeks  to  flourish  on  blackmail
 sensationalism  and  obscenity.  ‘The
 Powers  which  you  have  now  acquired
 and  the  powers  that  you  are  tising  to
 encourage  yellow  journalism  in  the
 country  but  the  sober  and  responsible
 Press  has  actually  been  curbed,  This
 is  the  result  of  the  powers  that  you have  acquired,  I  want  to  ask  you this  question:  where  is  responsible
 journalism  today  in  the  country.  The
 circulation  of  all  major  dailies,
 whether  you  take  the  Indian  Express
 or  Hindi  Hindustan  or  Patriot,  has
 gone  down  because  nobody  is  inte-
 rested  in  reading  newspapers.  What
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 sea is  there  to  be  read?  That  is  the

 question.  Similerly,  the  larged
 tt culated  Hindi  weeklies  in  this  ow

 ere  carrying  film  stories;  they  have
 hecome  film  magazines;  Dharma  YuB
 and  Septahik  Hindustan  are  carrying
 short  stories.  Similarly,  I  want  to  tell

 you  that  the  largest  circulated  Hindi
 daily  of  this  country  now  carries
 Meanoranjan  Ank.  ‘This  is  the  situa-
 tion;  This  is  the  fate  of  Indiah
 journaliam  today.  It  is  a't  due  to

 your  doing,  due  to  your  ‘powers  which
 you  are  trying  to  misuse  every  day.
 Critical  appreciation  of  the  Govetn-
 ment’s  policies  has  altogether  disap-
 peared.  No  one  in  the  country  fs
 interested  in  reading  newspaper's

 Vinobhaji  extended  his  moral
 support  to  the  Government  for  incul-
 cating  a  sense  of  discipline  but  his
 moral  stipport  is  no  more  available  to
 this  government  and  he  has  made  it
 absolutely  clear  now  that  unless
 Emergency  is  withdrawn  and  censor-
 ship  is  removed  and  un'ess  you-release
 all  politica;  and  social  workers,  this
 government  has  no  moral  authority,
 ho  moral  support  from  him.

 AN  HON.  MEMBER:  He  never  said
 it.

 SHRI  VIRENDRA  AGARWAL:  Yan
 read  the  decision  of  the  meeting  of
 Acharyas  which  was  convened  bv
 him.

 Finally,  I  want  to  say  a  word  about
 the  merger  of  the  four  news  agencies.
 I  am  told  that  it  is  bemg  considered
 as  a  viable  unit  But  it  has  been

 brought  about  at  the  point  of  pistol..
 (Interruptions)  It  is  known;  every-
 body  knows  about  it  It  was  brought
 about  within  a  period  of  24  hours.
 What  was  the  hurry?  If  it  was  a  good
 thing,  let  it  be  done  in  a  rational
 manner.  I  am  not  opposed  to  tnerger.
 But  the  point  is  that  it  should  be  done
 in  such  a  Way  that  everybody
 understands  that  it  is  a  Vvoluntafy
 deeision  on  the  part  of  four  news
 agencies  to  get  together.  I  do  not
 think  monopoly  agencies  edi  really  be
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 conducive  to  any  democratic  function-

 ing  in  this  country.  I  should  pleaa
 with  the  rulers  of  the  country  iw
 make  a  distinction  between  spiritual
 politics  and  debased  politics.  Spirit-
 ual  politics  is  based  on  in  sacrifice,
 compassion  and  Manav  Dharma
 practised  by  Mahatma  Gandhi  and
 Jawaharlal  Nehru  and  the  present
 debased  politics  of  manipulations,
 hatered  and  curbing  Civil  liberties
 is  being  practised  by  the  present  rulers
 and  which  can  never  be  appreciate
 by  the  people  of  this  country.  The
 genius  of  the  Indian  people  makes  it
 absolutely  clear  that  this  country  the
 people  of  this  country  will  accept  only
 that  type  of  politics  which  is  for  the
 good  of  the  people  rather  than  for  the
 good  of  the  ruling  clique.

 Finally,  Sir,  I  just  want  to  say  096
 ccuplet  of  Rahim.  What  Rahim  has
 said  applies  to  the  present  rulers.  Let
 the  Government  learn  something  from
 this  couplet.

 रहिमन  पानी  राखिये,  बिन  पाती  सब  सून,

 पानी  गये  न  ऊबरे  मोती  मानुष  चून  1

 SHRI  SATYENDRA  NARAYAN
 SINHA  (Aurangabad):  Mr,  Speaker,
 Sir,  I  rise  to  adqg  my  feeble  voice  to
 the  voice  of|  opposition  and  dissent
 expressed  so  powerfully  by  my  learn~
 ed  friends  Mr,  Mukherjee  and  Snr:
 Virendra  Agarwal.  Sir,  the  object  or
 the  biil  is  clearly  contrary  to  the  weli-
 recognised  concept  of  Free  Press.  I
 felt  that  the  Government  did  no.
 dispute  the  proposition  that  freedom
 of  expression  and  individual  liberty
 are  sine  Qua  non  of  democracy.  Where
 freedom  of  expression  dies  or  is  ex-
 tinguisheq  democracy  dies.  But  after
 listening  to  the  speech  of  the  hon.
 Minister,  I  have  started  feeling  that
 they  have  got  a  different  conception
 about  democracy.  My  learned  friend,
 Mr,  Agarwal,  has  already  referred
 to  a  certain  statement.  made  by  .
 Senior  Member  of  the  ruling  party.
 Yesterday  he  said  that  this  country
 2297  L.S.—6
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 was  not  fit  for  a  free  society  nor  for
 democracy,  as  is  understood  generally,
 but  a  danda  democracy.

 (Interruptions)
 The  hon.  Minister  has  saig  that  he

 does  not  want  any  interference  with
 the  freedom  of  expression  and  the

 press  either  by  Government  or  by
 capitalists.  But  he  went  on  to  say
 that  during  the  last  three  or  four  years,
 the  press  has  indulged  in  irresponsi-
 ble  writings.  They  have  been  giving
 prominence  to  news  of  sensational
 value  or  scandalmongering.  Their
 (the  Governments’)  grouse  is  that  they
 have  given  more  prominence  to  move-
 ment  led  by  Shri  Jayaprakash
 Narain  and  thereby  created  a  situation
 when  the  Government  was  brought
 into  disrepute  ang  made  unpopular

 and  that  is  why  he  is  bringing  the
 measures  to  discipline  the  press.  But
 what  will  be  the  combimed  effect  of
 these  zills?  The  combined  effect  will
 be  to  muzzle  the  press.  You  have  al-
 ready  given  a  shock-treatment  to  the
 press.  The  press  people  are  not  in  a
 position  to  publish  even  innocuous
 news  emanating  from  the  opposition
 side.  They  are  being  fed  news  from  the
 ruling  party  or  from  the  censor  aiid
 the  result  is  that  the  press  has  become
 regimentlised,  a  hand-made  of  the
 ruling  party,  a  pupet  press  and  a
 submissive  press.  It  is  not  good  for
 a  healthy  democracy,

 Mr,  Virendra  Agarwal  has  read  out
 the  chit  that  was  given  to  the  press
 in  India  by  the  Indian  Press  Commis-
 sion  in  1964.  More  recently  chit  was
 also  given  to  the  Indian  press  by  no
 less  a  person  then  Mr.  Justice  Ayya-
 ngar,  the  Chairman  of  the  Press
 Council,  in  a  TV  discussion  on  l4th
 June,  1973.  He  said  the  following:

 .“Apart  from  a  negligible  fringe,
 the  Indian  Press  was  fair,  sober  and
 discharged  creditably  its  role  and:
 function  in  a  .democracy  as  the
 watch-dog  of  public  interests  and
 objective.  communicator  of  informa-
 tion  to  the  people.”
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 This  was  the  chit  given  by  Mr.  Justice
 Ayyangar.  What  did  Pandit  Jawahar-
 jal  Nehru  say  in  19502  Fortunately,

 it  was  not  pre-Independence  era  and,
 therefore,  my  learned  friend  will  not
 say  that  I  am  quoting  from  a  state-
 ment  of  Pandit  Jawaharlal  Nehru
 made  prior  to  Independence  and  so  it
 has  no  relevance.  Re  declareg  while
 addressing  the  All  India  Newspapers
 Editors  Conference  in  1950:  “I  have
 no  doubt  that  even  if  the  Government
 dislike  the  liberties  taken  by  the  Press
 and  considers  them  dangerous,  it  is
 wrong  to  interfere  with  the  freedom
 of  Press.  I  would  rather  have  a  com-
 pletely  free  press  with  all  the  dangers
 involved  in  the  wrong  use  of  tha.
 freedom  than  a  suppressed  or  a  regi-
 lated  press.”  What  are  you  going  to
 achieve  by  this  measure?  You  may
 say  that  time  has  not  stood  still,  as
 you  said  yesterday  in  regard  to  the
 other  measure.  But  these  are  values
 which  are  immutable.  Pandit  Jawa-
 harlal  Nehru  had  deep  faith  in  demo-
 cratic  value  and  principles  and  it  is
 largely  because  of  his  commitment
 that  the  plant  of  democracy  flourished
 here  during  the  last  25  years.  And
 what  are  you  going  to  do  now?  What
 will  be  its  effect?

 You  have  referred  to  95l  Act.  And
 you  said  that  Rajaji  had  brought  for-
 ward  this  Act.  What  did  Rajaji  say
 on  that  occasion?  He  said  then  that
 this  was  going  to  be  a_  dead  _letfer.
 Secondly,  he  said  that  it  was  an
 improvement  on  the  93l  Act.  And
 thirdly,  he  said  that  the  executive
 Government  was  not  going  to  take  any
 action.  It  was  the  judiciary  which  had
 been  empowered...  Ang  in  explaining
 the  provisions  of  the  Bill,  he  had  said:
 “Any  executive  Government  which
 had  its  own  authority  easily  exercises
 it  but  when  the  executive  Government
 has  to  go  as  a  complainant  to  a  court
 and  submit  to  the  decisions  not  only
 of  a  court  but  of  the  terrib'e  jury
 which  I  am  going  to  put  into  the  jury
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 box  in  any  of  these  and  thereafter  the
 Hight  Court  which  is  not  always  too
 kind  to  the  executive  Government,
 have  power  to  review,  no  Executive
 Government  will  pass  an  order  for
 presecution  without  considering  hund-
 red  times’”’.  This  was  provided  jn
 953  Act.

 I  am  surprised  at  Shri  B.  R.  Shukla’s
 speech  that  there  are  sufficient  safe-
 guards  in  this  Bill.  What  are  those
 safeguards?  A  competent  authority
 would  be  appointed  by  this  Govern-
 ment  who  will  be  not  below  the  rank
 of  a  Deputy  Secretary  of  the  Central
 Government  or  a  District  Magistrate
 in  a  State.  He  will  have  all  the

 powers  to  take  action  which  will  go  to
 the  Central  Government  for  confirma-
 tion  or  disapproval.  The  Competent
 authority  is  most  cases  will  be  acting
 at  behest  of  the  Central  Government
 itself,  He  will  then  become  both  the
 prosecutor  and  judge  together.  What
 kind  of  safeguards  can  be  expectea
 from  such  provisions.  This  has  to  be
 seen.  Can  it  inspire  faith?  Therefore,
 my  objection  is  that  the  very  salutary
 principle  which  was  laid  down  even
 by  Rajaji  has  been  substituted  by  the
 provision  that  the  executive  Covern-
 ment  armed  with  all  the  powers  will
 exercise  the  power,  rather  hastily
 without  waiting  for  the  consequences.
 That  is  why  I  say,  this  measure  will
 tend  to  muzzle  the  press  completely.

 If  you  look  at  the  provisions  of  the
 Bill,  you  will  find  that  these  have  been
 bodily  lifted  from  the  Indian  Pena!
 Code.  Sub-clause  ]  of  clause  3  is  from
 Section  24A  of  the  Indian  Penal  Code,
 Sub-clause  (iii)  is  505;  Sub-clause  (iv)

 is  53-A;  Sub-clause  (v)  is  505.  They
 have  been  bodily  lifteqd  from  the  Indian
 Penal  Code.  The  Government  gone
 much  further.  The  crowning  act  of  all
 these  is  that  you  cannot  publish  any
 representations,  words  or  signs  which
 are  defamatory  of  certain  dignitaries.
 I  can  understand  if  the  President  and
 the  Vice-President  or  the  Speaker  of
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 the  House  is  insulated;  but  it  is  be-
 yond  my  comprehension  that  in  any
 democratic  government,  where  there
 is  a  party  system  of  Government,
 where  the  Opposition  party  ‘has  a  right
 to  change  that  government,  the  Prime
 Minister  and  the  Ministers  should  be
 insulated  from  any  criticism  which  can
 be  construed  as  defamatory.  This  is
 something  which  passes  my  com-
 prehension  and  cannot  stand  any  test
 of  scrutiny.  What  do  Government
 want?  Do  they  want  that  there  should
 be  no  Opposition  functioning  here,
 otherwise  we  should  have  the  right
 to  criticise  the  Government  and  get  Our
 speeches  reported.  Or  else,  how  are
 we  going  to  educate  the  veople  about
 the  deeds  and  misdeeds  of  this  Gov-
 ernment?  Without  getting  our  spee-
 ches  published.  without  educating  the
 people,  we  cannot  reach  the  people.
 You  have  got  the  radio  and  the  mass
 media  of  communication  at  your  dis-
 posal  Every  day—day  in  and  out,—you
 are  speaking  against  the  Opposition,
 maligning  them  and  we  have  no  means
 of  countering  it.  The  other  day,  the
 Prime  Minister  said  that  the  elections
 may  be  postponed  by  a  year.  but  may
 be  held  within  a  year.  How  are  we
 going  to  fight  the  elections?
 How  are  we  going  to  reply
 to  the  kind  of  calumny  that
 you  are  heaving  on  the  Opposition?
 Is  it  permissible  in  a  democracy?  Is
 it  the  kind  of  democracy  that  you
 are  going  to  have?  You  are  proclaim-
 ing  to  the  world  that  India  is  still
 enjoying  democratic  rights  and  that  it
 is  a  democracy.  It  all  goes  to  the  cre-
 dit  of  Jawaharlal  Nehru  largely  that
 India  became  the  most  ponulous  de-
 mocracy  in  the  world.  And  that  is  now
 being  throttled  by  you.  All  the  rights
 and  privileges  given  to  the  people  are
 being  taken  away;  and  you  say  that
 these  curbs  are  for  the  Emergency.
 But  beyond  the  Emergency,  these  laws
 will  be  there.  The  hon,  Minister  said
 that  the  Press  neople  should  not  en-
 joy  more  privileges  than  ordinary
 citizens.  I  for  one  do  not  know  whe-
 ther  the  Press  people  had  asked  for
 more  privileges  than  ordinary  citizens.
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 The  Minister  had  said  thaf  hey  can
 also  be  prosecuted  under  the  com-
 mon  law  of  the  land.  Then  why  do
 you  have  this  special  law?  Even  in
 i95l,  it  was  hotly  opposed  by  almost
 all  sections  of  the  House  that  no  spe-
 cial  law  need  be  passed  for  dealing
 with  delinquent  Pressmen.  There  are
 ample  powers  in  the  Penal  Code  to
 deal  with  such  people.  And  once  you
 take  power  in  your  hands,  it  will  in
 my  opinion,  sound  the  death-kneli  to
 whatever  freedom  the  Press  has  been
 enjoying.

 MR.  SPEAKER:
 clude.

 Kindly  con-

 SHRI  SATYENDRA  NARAYAN
 SINHA:  Your  charge  or  your  grouse
 was  that  the  Press  was  giving  more
 publicity  to  the  Opposition.  But
 what  was  the  actual  _  position?
 You  made  a  lot  of  fuss,  a  big  bone
 about  the  fact  that  the  Press  people
 predicted  that  during  the  97I  elec-
 tions,  the  ruling  party  would  not  get
 the  majority.  Do  you  want  to  imply
 that  the  Press  people  are  _  infallible,
 their  forecasts  cannot  go  wrong?  What
 happened  in  Britain?  The  papers  said
 that  the  Tories  would  lose;  but  the
 Tories  won.  In  America  it  was  about
 Roosevelt.  All  the  time  the  Press  peo-
 ple  announced  that  Roosevelt  would
 lose.  Roosevelt  won.  So,  they  had  pre-
 dicted  about  Truman.  This  is  not  a
 crime,  or  so  much  of  a_  lapse  that
 should  call  for  censor  of  their  conduct
 warranting  the  imposition  of  curbs.  But
 if  you  look  to  the  survey  carried  out
 by  the  IENS  about  the  news  coverage
 given  by  newspapers  about  the  97l
 elections,  you  will  find  the  ruling
 party  got  the  most  and  that  of  all  the
 editorials  written  by  them,  the  majo-
 rity  supported  you.  They  were  in
 your  favour.  The  majority  of  the  edi-
 torials  told  the  voters  that  the  rul-
 ing  party  was  the  only  hope  for  sta-
 bility.  Still,  you  have  this  grouse  that
 they  were  not  with  you,  It  is  only
 when  the  JP  movement  gained  nicmen-
 tum  that  the  press  had  the  courage
 to  give  prominence  to  his  views.  Until
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 then  the  opposition  parties  were  al-
 most  blacked  out.  They  were  not
 getting  due  publicity.  What  is  the
 position  today  after  the  emergency?

 Do  you  think  the  press  will  have  the
 courage  to  give  publicity  to  what  we
 say  in  our  constituencies  against  you?
 Would  the  press  be  in  a  position  to
 publish  what  the  Members  of  the
 opposition  speak  in  this  House?  So,
 the  result  would  be  a  regimented  press
 and  there  would  be  no  free  expression
 of  opinion.  That  is  the  kind  of  demo-
 cracy  that  we  are  going  to  have.  That
 is  why  I  am  asking  this  question;
 Are  you  not  reversing  the  entire  pro-
 cess  and  taking  the  country  along  the
 totalitarian  path,  which  is  against
 what  Mahatma  Gandhi  and  Jawahar-
 lal  Nehru  stoog  for  and  fought  for?
 That  is  why  I  oppose  this  Bill,

 THE  MINISTER  OF  STATE  OF
 INFORMATION  AND  BROADCAST-
 ING  (SHRI  VIDYA  CHARAN  SHUK-
 LA):  Sir,  I  am  thankful  to  the  hon.
 Members  who  have  taken  part  in  this
 debate.  In  spite  of  my  _  explanation
 when  I  moved  the  motion  for  consi-
 deration  of  the  Bill,  there  still  seems
 to  be  some  misgivings  and  some  doubts
 in  the  minds  of  hon,  Members.  As
 some  members  have  pointed  out.  par-
 ticularly  Shri  Satyendra  Narayan  Sinha
 who  spoke  before  me,  there  are  cer-
 tain  provisions  in  the  law  which.  al-
 ready  existed,  and  they  have  been  in-
 ccorporated  in  this  law,  though  they
 have  been  adopted  in  a  very  restrict-
 ed  sense;  not  in  a  general  sense  where
 any  action  about  anything  written  in
 the  press  could  have  been  taken’  by
 anybody.  including  the  lowest  func-
 tionary  of  Government.  Under  this  Act
 if  any  action  has  to  be  taken,  it  has
 to  be  taken  by  the  competent  autho-
 rity,  and  that  too  after  a  rerort  hav-
 ing  been  made  by  the  reporting  offi-
 cer.  These  two  safeguards  that  have
 been  put  in  the  Bill  are  to  ensure
 that  no  light-hearted  of  frivolous  ac-
 tipn  is  taken  against  anybody  who
 says  things  which  are  against  the
 people  {  power  or  which  go  against
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 the  Government  established  by  law.
 The  provisions  have  been  made,  giv-
 ing  the  exceptions  where  all  the  legiti-
 mate  criticism  could  take  place,

 Shri  Satyendra  Narayan  Sinha.  who
 is  a  lawyer  himself,  and  many  hon.
 Members  who  understand  these  mat-
 ters,  very  well  know  the  _  difference
 between  defamation  and_  criticism.
 When  Shri  Sinha  was  speaking.  I
 was  wondering  how  he_  is  confusing
 between  defamation  and  criticism,  It
 is  well-defined.  Shri  Sequeira  would
 do  well  to  refer  to  section  499,  IPC.
 He  will  find  that  the  definition  which
 we  have  adopted  is  the  same  as  in
 that  section.  Defamation  arises  when
 things  are  said  which  are  false,  and
 that  too  with  mala  fide  intentions.
 Therefore,  the  intention  of  good  faith
 is  lacking  in  the  case  of  defamation.
 The  provisions  of  this  law  will  come
 into  operation  only  if  you  say  things
 mala  fide.  If  you  say  things
 which  are  true  and  you  stand  by  them
 you  will  not  come  under  the  mischief
 of  this  Act.  It  cannot.

 13  hrs.

 SHRI  INDRAJIT  GUPTA  (Alipore):
 Defamation  has  to  be  vroved  in  a
 court  of  law,  but  here  the  district  ma-
 gistrate  will  decide  whether  the  re-
 mark  is  defamatory  or  not.

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  matter  will  be  only  initiated  by
 him.  Then  there  are  rules  provided
 for  appeal,  An  order  can  be  passed,
 but  the  order  can  be  set  aside  by  a
 court  of  law.  Hon.  Mambers  are  ta!k-
 ing  without  reading  the  provisions  of
 the  Bill.

 This  Bill  provides  that  if  an  order
 is  made  in  anticipation  of  publication,
 the  aggrieved  party  can  make  an
 appeal  the  next  day  or  within  ten
 days,  and  that  if  the  Central  Govern-
 ment,  who  are  the  first  appellate  au-
 thority,  go  not  decide  the  appeal,  then
 it  will  be  decided  against  the  respon-
 dent,  i.e.,  against  the  Central  Govern-
 ment,  and  that  if  it  is  not  decided
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 mieot,  the  ordér’  will  automatically
 lapse,  So,  thete  is  no  question  of  any
 harakement  or  th  matter  belng  kept
 pentiing  for  १6४४४  and  years,

 In  the  case  of  an  order  after  publi.
 cation  of  the  alleged  matter,  an  ap-
 peal  can  be  made  the  next  day  or
 within  30  days  by  the  aggrieved  party
 ang  if  the  Central  Government  doés  70
 device  it  within  60  days,  the  order  will
 lapse  autoniatieally,  So,  the  Central
 Government  cannot  keep  it  pending.
 After  that  appeals  have  been  provided
 to  the  High  Court  and  the  Supreme
 Court.  Se,  the  judicial  process  are
 not  barred,

 But  I  am  unable  to  accept  the  cri-
 ticism  that  barring  objectionable  mat-
 ter  is  barring  criticism.  We  have  spe-
 cifically  provided  that  criticism  which
 is  not  defamatory,  i.e.,  which  is  not
 fdlse  or  mala  fide,  can  be  made  freely
 and  completely.  There  is  no  bar  to
 that  as  far  as  this  particular  Hill  is
 concerned.  Therefore,  I  would  request
 hon,  Members  not  to  confuse  between
 criticism  and  defamation  because  they
 are  two  completely  qifferent  things.
 Whereas  we  allow  full  freedom  for
 criticism,  certainly  lots  of  people
 would  be  interested  in  defaming  those
 who  are  in  a  vulnerable  position  and
 who  by  the  nature  of  their  duties
 have  to  take  decisions  of  far-reaching
 importance  which  hurt  various  vested
 interests,  Such  defamation’  has  to  be
 stopped  because  not  only  does  it  hurt
 the  democratic  and  the  elective  pro-
 cess,  but  it  also  creates  a  feeling
 against  democracy  itself,  We  have
 seen  in  the  past  few  years  that  where-
 as  individuals  were  chosen  for  defa-
 matory  attack,  the  main  target  was
 democracy  or  the  democratic  process.
 The  individuals  do  not  matter,  they
 may  have  been  insignificant  persons,
 but  vig  the  individuals  the  attack  was
 mounted  on  the  progressive  and  demo-
 cratic  things  belng  done  in  this  count-
 ry.  So,  we  have  made  this  provision
 only  against  such  attacks  made  with
 the  ulterior  motive  of  destroying  the
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 very  institution  which  we  want  to
 preserve  in  this  country,

 If  the  hon.  Members  had  taken  the
 trouble,  they  would  have  seen  that
 we  have  bodily  lifted  these  restric-
 tions  from  article  19(2)  of  the  Cons-
 titution.

 SHRI  INDRAJIT  GUPTA:  That
 has  been  suspended  by  a  Presidential
 order,

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Rights  have  been  taken
 away,  only  restrictions  remain.

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  have  said  before  that  this  is  not
 gomg  to  be  an  emergency  law.  This
 law  is  going  to  remain  even  after  the
 emergency  is  over.

 Here  I  would  Uke  to  say  that  the
 reasonable  restrictions  put  in  article
 19(2),  which  have  been  upheld  by  the
 Supreme  Court,  relate  to  the  sovere-
 ignty  and  integrity  of  India,  They
 have  been  imposed  in  the  interests  of:
 (l)  security  of  the  State,  (2)  friendly
 relations  with  foreign  States.  (3)  pub-
 hie  order,  (4)  decency  or  morality
 and  in  relation  to:  (5)  contempt  of
 court,  (6)  defamation,  and  (7)  incite-
 ment  to  an  offence.

 These  are  reasonable  restrictions
 which  have  been  put  in  the  Constitu-
 tion  as  reazonable  restrictions  which
 can  be  put  on  the  rights  enshrined
 in  article  9  of  the  Constitution.  In
 this  Act,  we  have  taken  care  to  see
 that  objectionable  matters  do  not  go
 beyond  those  reasonable  restrictions
 that  have  been  provided  by  the  Con-
 stitution.

 Regarding  muzzling  of  the  Press,
 explaineg  yesterday  at  some  length
 and  Mr.  Mukerjee  knows  about  it  that
 for  a  long  time,  we  have  been  talking
 of  code  of  ethies  and  code  of  conduct
 and  what  not.  Let  anybody  take  the
 trouble  of  picking  up  that  draft  codes
 which  wag  proposed  by  the  editors
 themselves  ang  find  out  Hf  it  runs
 counter  to  what  we  are  providing  in
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 the  Act.  They  have  suggested  that
 certain  things  should  not  be  done  by
 the  journalist  and  we  have  said  the
 same  thing  here.  The  only  thing  is
 that  this  is  said  in  law  and  there  they
 wanted  it  to  be  voluntary.  The  only
 question  could  be  why  dig  you  not
 let  it  be  voluntary  and  why  did  you
 not  want  it  to  be  enforced  by  law.
 This  is  the  question  on  which  we  can
 have  a  debate  whether  there  should  be
 &  law  or  whether  it  should  be  left  to
 voluntary  control.  Our  experience  for
 the  last  5  years  is  that  voluntary  con-
 trol  does  not  work,  as  far  as  politics  is
 concerned.  The  newspapers  certainly
 become  gravely  involveg  in  politicg  as
 they  should.  Nobody  can  take  objec-
 tion  to  this  involvement  of  the  news-
 paper  in  politics  because  they  are
 meant  to  educate  public  opinion  about
 political  thoughts  and  2८688  currents.
 But  when  they  act  under  the  pressure
 of  monopoly  houses,  under  the  direc-
 tion  and  orders  of  monopoly  houses,
 then  it  becomes  difficult,

 Persons  like  Mr,  Virendra  Agarwal
 ang  other  friends  who  were  shouting
 in  this  House  and  were  criticising
 about  this  Act,  do  not  have  a  word  to
 say  against  it.  But  these  very  people
 were  doing  nothing  but  shouting....
 (Interruptions)
 It  was  not  a  speech;  it  was  only  a
 shout  I  heard  here.  These  very  people
 come  and  mount  an  attack  on  the
 democratic  system;  they  mount  an
 attack  on  the  values  that  we  cherish
 m  the  democratic  India.  I  heard  criti-
 eusm  from  the  various  Members,  from
 the  Opposition  Members  and  from
 Members  of  our  own  Party.  Nobody
 disputed  that  this  was  done  in  this
 country  and  was  it  not  done.  It  was
 done  in  a  motivated  manner;  it  was
 done  for  attaining  certain  objectives,
 for  creating  disorder  and  chaos  in  the
 country.

 These  voluntary  codes  were  all  get
 aside.  Nobody  thought  of  those  vo-
 luntary  codes;  nobody  thought  of  those

 ellitors  of  the  highest  integrity  ana
 unimpeachable  character  has  suggested

 provisions  that  we  have  made  go  con-
 trary  or  beyond  to  that  voluntary  code
 of  ethics  that  is  being  provided,  that
 has  been  suggesteqg  by  the  editors
 themselves.  I¢  there  is  anything  of
 that  kind  I  am  prepared  to  bring  an
 amendment  to  this  Act.  Kindly  look
 into  it  and  let  us  find  out  whether  we
 are  transgressing  the  limit  that  have
 been  suggested  by  the  journalists
 themselves  in  the  interest  of  free
 working  of  the  Press.  Kindly  do  not
 make  criticism  out  of  emotions  and
 bring  forward  reasons  here  which  are
 not  really  relevant  to  the  Bill  which  is
 under  consideration,

 It  is  quite  typical  of  Jan  Sang  Mem-
 bers  to  say  things  and  walk  out  of
 the  House  and  not  wait  for  the  replies
 to  be  heard.  Therefore,  Mr.  Virendra
 Agarwal  like  yesterday  is  absent  from
 the  House.  I  would  like  to  tell  him
 that  it  is  really  funny  for  us,  when
 Jan  Sangh  Members  quote  Jawaharlal
 Nehru,  Mahatma  Gandhi  and  Vinoba
 Bhave;  we  cannot  just  take  the  matter
 seriously;  when  like  devil  they  quote
 scriptures.  Therefore,  if  Mr,  Virendra
 Agarwal  wants  to  be  taken  seriously,
 he  should  study  the  matters  much  bet-
 ter  before  he  comes  and  speaks  be-
 fore  this  House,  the  national  forum,
 rather  than  speaking  some  irrelvant
 things,  walking  out  and  not  even  hav-
 ing  the  courage  to  hear  the  reply  to
 his  criticism  or  whatever  he  said  here,

 SHRI  INDRAJIT  GUPTA:  After
 you  acquire  the  powers  under  this  Bill,
 will  the  censdrship  remain?
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 Censorship  may  stay  or  may  go.  As
 fer  as  I  can  see,  this  measure  is  going
 to  remain  on  the  statute  book  because
 this  measure  is  going  to  see  that  the

 selg  as  a  lever  to  pressurise  the  lea-
 ders  of  the  Government,  the  Ministers
 of  the  Government  and  the  Govern-
 ment  itself,

 About  the  question  of  delinking,  4
 may  tell  Mr.  Mukerjee  that  we  are
 committed  to  delinking  newspapers
 from  the  monopoly  houses...

 SHRI  INDRAJIT  GUPTA:  When
 are  you  going  to  do  jt?

 SHRI  VIDYA  CHARAN  SHUKLA:
 Any  amount  of  criticism  about  it  is
 not  going  to  deviate  us  from  this  path,
 It  is  a  matter  which  will  take  a  little
 time.  Even  about  this  measure  that  I
 have  brought  before  the  House,  that
 has  been  done  after  a  great  deal  of
 study.  We  spent  about  five  months,
 studying  various  provisions,  various
 reports,  various  memoranda  and
 things  which  were  submitted  to  us.
 Therefore,  we  have  not  done  this  in  a
 light-hearted  manner.  In  what  man-
 ner,  at  what  point  of  time,  this  can  be
 done  is  still  to  be  seen.  As  a  matter
 of  policy,  we  do  feei  that  delinking
 is  necessary  and  we  will  see  how  well
 this  can  be  done.

 Again,  the  hon.  Member,  Mr.  Viren-
 dra  Agarwal,  made  a  statement  which
 is  typical  of  him  and  which  is  absolu-
 tely  inaccurate  and  false.  He  said
 that  the  circulation  of  newpapers  has
 gone  down.  Actually,  the  circulation
 of  newspapers  has  gone  up.  The  figu-
 res  with  the  Registrar  of  Newspapers
 about  the  demand  of  newsprint  for
 newspapers,  etc,,  show  that  the  circu-
 lation  of  newspapers  has  gone  up,
 Here,  the  hon.  Member  comes  and  says
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 that  the  circulation  of  newspapers  has
 gone  down.  What  kind  of  credence
 can  be  given  to  such  a  criticism  when
 it  is  made  in  such  a  light-hearted  and
 irresponsible  manner.

 About  the  values  of  press  freedom,
 if  he  sees  dispassionately  and  objec-
 tively  the  various  provisions  of  the
 Bill,  the  way  the  values  of  press  free-
 dom  were  abused  in  the  last  so  many
 years  systematically,  he  will  find  that
 this  Bill  is  aimed  at  preventing  dis-
 abuse  of  the  values  of  press  freedom.
 Thig  Bill  is  not  going  ta  take  away
 the  values  of  press  freedom.  If  the
 values  of  press  freedom  consist  in
 publishing  falsehood  calumny,  obscene
 and  scurrilous  writings  and  personal
 malicious  attacks  on  the  national  lea-
 ders,  then  those  values  of  press  free-
 dom  are  being  taken  away.  But  if  the
 values  of  press  freedom  are  such  as
 we  uuderstang  them,  ag  the  nation
 understands  them,  they  are  not  being
 taken  away  by  the  Bill  which  has
 been  brought  before  this  house.

 SHRI  H.  N.  MUKERJEE:  Will  the
 hon.  Minister  explain  the  delay  in
 putting  checks  on  big  monopoly  press?
 Also,  will  he  explain  about  the  fact
 that  when  the  hon.  Minister  is  trying
 to  re-organise  the  news  agencies,  he
 is  putting  at  the  top  of  the  new  body,
 at  control,  the  men  from  the  Hindu
 and  other  newspapers  which  have
 been  taking  a  stand  in  reportmg  as
 well  as  in  editorial  comment  against.
 the  national  objective?  How  can  this
 sort  of  things  co-exist  together?

 SHRI  VIDYA  CHARAN  SHUKLA:
 We  sre  not  responsible  for  yutting
 anybody  «at  the  top  of  a  body  that  is
 being  formed.  The  Hindu  may  be  a
 big  varer.  But  it  is  not  a  monopoly
 house  pap-r.  It  is  not  conneried  with
 any  monopoly  house,  If  the  four  news
 agencies  tat  are  being  merged  to-
 gether  have  ssked  Mr.  Kasture  to
 head  the  organisation,  I  do  not  think
 we  can  be  blamed  for  that,  It  is  a
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 voluntary  merger.  You  can  yourself
 find  out  from  those  people.  Whatever
 one  may  whisper,  whatever  king  of
 rumours  might  be  spreading,  I  say,  it
 is  the  empoyees  themselves  of  these
 four  news  agencies  who  have  _  passed
 the  resolution  for  this  merger.
 Then  the  Board  of  Directors  met  and
 they  passed  this  merger.  I  don’t  think
 anybody  is  holding  8  pistol  on  the
 head.  We  have  not  been  holding  it;

 we  only  made  _  our  displeasure
 known  to  them,  that  we  don’t
 think  that  that  these  agencies  are  func-

 tioning  in  a  proper  way,  that  they  are
 heavily  subsidised  by  public  funds  but
 the  way  they  were  collecting  and  dis-
 seminating  news  was  not  really  in  the
 public  interest  but  they  were  subserv-
 ing  the  interest  of  five  newspapers
 which  are  controlled  by  the  PTI  and
 UNI.  Five  big  houses,  four  of  them
 controlled  by  monopoly  houses  are  the
 owners  of  the  PTI  and  UNI  and  they
 were  singing  to  the  tune  of  their  mas-

 ters  and  this  was  not  in  the  national
 interest.  Therefore,  if  the  merger
 has  taken  place,  it  is  a  healthy  deve-
 lopment  in  Indian  journalism.  There
 is  no  delay  as  far  as  we  are  concern-
 ed;  we  are  only  proceeding  cautiously,
 step  by  step,  in  this  direction.

 AN  HON.  MEMBER:  Hastening
 slowly?

 SHRI  VIDYA  CHARAN  SHUKLA:
 Hastening  slowly,  that  is  correct.

 And  this  is  being  done  after  the
 greatest  amount  of  consultation  with
 the  people  who  are  affected  and  there
 is  no  muzzling  of  the  Press  because
 this  provision  will  only  allow  the
 papers  which  are  run  on  true  journa-
 listic  lines  to  function  properly  and
 without  fear  of  competifion  from  yel-
 low  journalism  which  often  put  a
 paper  with  the  right  behaviour  at  a
 disadvantage.  Those  who  indulge  in
 sensational  writing  and  _—  scurrilous
 writing  often  get  a  higher  circula-
 tion  of  papers  while  those  who  are
 sober  and  keep  to  the  journalistic
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 values  and  who  want  to  uphold  the
 national  principles  of  secularism,  de-
 mocracy  and  socialism  are  at  a  dis-
 advantage.  Now,  with  this  kind  of
 curbs  On  defamation,  obscenity  and
 various  kinds  of  unwarranted  writ-
 ing,  it  would  be  possible  for  a  healthy
 press  tc  grow  by  itself  and  the  dis-
 trict  press  and  the  regional  press
 and  the  divisional  press  which  used
 to  indulge  in  all  kinds  of  undesirable
 things  would  be  contained,  not  be-
 cause  of  political  reasons  but  because
 We  want  that  journalistic  values  and
 journalistic  traditions  must  grow  in
 a  healthy  fashion.  And  by  going
 through  the  provisions  of  the  Act  the
 Hon.  Members  will  find  that  this  is
 not  going  to  hurt  the  good  traditions
 of  the  press,  that  it  is  not  going  to
 hurt  the  healthy  traditions  of  the
 press,  but  on  the  other  hand,  it  is
 going  to  promote  them  and  it  is  going
 to  hurt  only  those  people  who  have
 been  abusing  the  so-called  freedom
 of  the  press  which  they  have  never
 respected.

 With  this  explanation,  I  hope  the
 Hon.  Members  who  really  feared  that
 there  was  going  to  be  a  stranglehold
 of  the  press  would  be  satisfied  and
 those  who  are  criticising  it  only  for
 the  sake  of  criticism  will  probably
 be  able  to  give  a  second  thought  to
 this  matter.

 SHRI  ERASMO  DE  SEQUEIRA
 (Marmagoa):  I  have  been  giving  se-
 cond  thought  to  this  matter  by  listen-
 ing  to  everything  that  has  been  said
 by  the  Minister  and  the  Hon.  Mem-
 berg  of  the  Congress  Party  and  some
 of  their  friends  and  allies  in  the  Op-
 position.  Whatever  I  heard  only
 seems  to  confirm  the  fear  that  I  ex-
 pressed  yesterday  or  rather,  the  ap-
 prehension—because  I  don’t  have  a
 fear  of  anything—that  this  is  g  black
 day  fur  democracy  in  India.  And  like
 alf  unnatural  things,  this  black  day
 began  at  mid-day  yesterday  and  is
 going  to  finish  at  about  4  o’clock  to-
 day.
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 Yon.  Minteler  was  yesterday  President,  the  Prime  Minister  of  any The

 wpeakitig  sifout  sefeguatis,  about  all
 the  safeguards  put  in  the  Bill)  What
 are  Abe  safeguards  thet  exist  in  this
 Bir  What  i,  considered  objection-
 able  is  20  wide  that  you  can  literally
 fit  into  it  almost  anything  you  like.
 Eyen  if  the  construction  of  the  objec-
 tiona]  matter  is  strict,  the  right  to
 decide  what  is  objectionable  and  what
 fg  not  objectionable  ig  given  to  the
 Deputy  Secretary  td  Government  or
 a  District  Magistrate  acting  under  the
 very  efficient  control  of  the  Hon  Min-
 ister  Mr.  ्  C.  Shukla.  Mr.  Shukla
 was  talking  about  Art.  79  and  he  was
 saying  thet  nothing  that  was  not
 there  has  been  pleced  in  the  restric-
 tions.  We  know  that  this  country  to-
 day  tg  full  of  articles  enshrined  in
 the  Constitution  but

 ae  aoe
 ble.  I

 woulg  like  to  say  to  Mr.  Shukla  and
 te  Government  on  the  floor  of  this
 House  that  the  difference  between
 ‘Yeasonable  zeatriction’  as  interpret-
 ed  by  the  Supreme  Court  and  ‘rea-
 sonable  restriction’  gs  determined  by
 mn  officer  of  the  Government  under
 the  control  of  the  very  effective  Mi-
 nister  ig  as  much  as  the  difference
 between  democracy  and  fascist  re-
 gime.

 3.20  hes.

 (Mr.  Derory-Spraner  in  the  Chair]

 ‘We  all  know  that.  at  the  time  of
 consideration  of  MISA,  we  received
 assurance  after  assurance  in  this
 House;  many  provisions  were  quoted
 to  ug  as  safeguards  while  the  Bill
 was  being  passed,  but  even  before
 thoge  provisions  were  removed,  Mem-
 ber  after  Member  of  this  House—
 Member  after  Member  of  the  Oppo-
 sition’  and  also  Members  of  the  Con-
 @vess  Party-—was  arrested.  Then,  one
 by  one,  what  had  been  quoted  to  us
 as  safeguards  were  removed  from  the
 lew—review  and  all  sorts  of  things.

 Now,  lock  at  the  definition  of  “Min-
 £'  It  gay,  ‘anything

 —
 is

 defamatory  of  the  President,  the  Vice

 other  Member  of  the  Council  of  Min.
 isters  of  the  Union’.  If  they  require
 protection,  why  not  the  persons  in  the
 States?  Are  they  not  in  public  life?
 Do  they  not  head  their  units?  But
 this  protection  is  only  for  them  here.
 Are  we  not  to  suspect,  in  such  cir-
 cumstances,  that  what  is  being  said
 is  not  what  ig  meant?

 This  Bit,  and  the  discussion  in  the
 House,  has  given  another  brilliant
 opportunity  to  the  Government  to
 prove  its  bonafides.  My  colleague,  Mr.
 Chandrappan  of  the  CPI,.

 SHRI  INDRAJIT  GUPTA:  Hew  can
 he  be  your  colleagues

 SHRI  ERASMO  DE  SEQUZIRA:  I
 am  a  Member  of  Parliament  and  he
 ig  also  a  Member  of  Parliament....

 SHRI  INDRAJIT  GUPTA:  You
 paid  him  8  compliment  by  describing
 him  as  an  ally  of  the  Government,
 We  do  not  want  to  be  described  aa
 your  colleague,

 SHRI  HBRASMO  DE  SEQUEIRA:
 My  colleague  in  Membership  and  a
 worthy  opponent  in  polities,  Mr.
 Chandrappan....

 SHRI  INDRAJIT  GUPTA:  Yes;  be
 precise.

 SHRI  ERASMO  DE  SEQUEIRA.:..
 while  speaking  on  this  Bill  said:

 “Can  we  not  incite  a  class  to  over=
 throw  the  ot@er  class?  Yes;  we
 will  do  that.”

 You  talk  of  discipline,  and  he  tells
 you  on  your  face  that  he  believes  in
 incitement.  I  am  not  suggesting  that
 the  CPI  be  banned.  I  am  &  demo-
 erat;  I  do  not  believe  in  banning  of
 political  parties.  But  that  is  what
 this  Government  daes.  I  am  going  to
 say  to  them  that  the  only  reason  why
 they  do  not  ban  the  CPT  is,  by  lean-
 ing  on  it,  they  acquire  the  progres-
 sive  image  which  thev,  otherwise,  do
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 not  have.  I  hope,  my  friendg  in  the
 CPI  will  eventually  begin  to  get  this
 message  and  get  themselves  out  of  the
 clutches  of  this  Government  that  is
 carrying  us  towards  autocracy....

 SHRI  8.  M.  BANERJEE  (Kanpur):
 And  get  into  your  clutches?

 SHRI  ERASMO  DE  SEQUEIRA:  If
 you  join  me,  I  will  carry  you  back  to-
 wards  democracy.

 The  hon.  Minister  wa,  saying  that
 thig  was  a  measure  which  would  en-
 sure  the  health  of  public  life  and
 journalism.  Since  we  are  talking  in
 medical  terms,  what  is  happening  to-
 day  remindg  me  of  a  person  who  went
 to  a  medical  college  for  five  years,
 graduated,  came  out,  set  up  a  shop
 and  instead  of  medicine  started  to
 practise  butchery.  We  elected  this
 Government  to  run  a  democracy,  but
 they  are  carrying  us  fast  into  an  auto-
 eracy.

 According  to  Mr.  Shukla,  the  ulti-
 mate  responsibility  and  answerability
 of  the  Government  is  glways  there;
 80,  whatever  is  done  under  this  law,
 it  ig  he  and  his  Government  who  will
 be  answerable  to  this  House.  That
 may  be  only  upto  the  8th  March,
 1976,  because,  on  that  day,  you  cease
 to  be  answerable  to  this  House,  and
 every  one  of  us,  at  the  end  of  our
 term,  becomes  answerable  to  the
 people.

 SHRI  VIDYA  CHARAN  SHUKLA:
 Are  you  not  answerable  now?

 SHRI  ERASMO  DE  SEQUEIRA:  I
 am  pot  answerable  now;  the  Govern-
 ment  is.  I  become  answerable  at  the
 end  of  my  term.

 MR,  DEPUTY-SPEAKER:  I  am
 learning  new  political  theories.

 SHRI  ERASMO  DE  SEQUEIRA:
 That  is  my  view  subject  to  a  debate.

 of  of
 Objectionable  Metter  Bit

 SHRI  HE.  M.  PATEL  (Dhendhuka):
 He  ip  pleading  for  the  right  to  dis-
 agree,

 SHRI  ERASMO  Dh  SEQUETRA:
 The  hon.  Minister  was  saying  that
 defamation  as  defined  hay  not  been
 transgressed  in  thig  law.  The  fimda-
 mental  difference  is  that
 is  to  be  ruled  by  a  court.  This  lew
 will  be  determined  by  the  Govern-
 ment.  That  ig  the  extent  of  out  ob-
 jection  that  Government  wishes  to
 make  itself  the  judge;  it  seeks  to  turn

 a
 executive  into  a  judicial  institu-

 MR.  DEPUTY-SPHAKER;  Are  the
 courts  barred  by  this  Billy

 SHRI  ERASMO  DE  SEQUBIRA:
 Sir,  ag  you  know  very  well,  an  ap-
 peal  lies  to  a  court.  In  these  things
 what  really  counts  {s  how  the  law  is
 implemented.  In  fact,  by  the  time
 the  thing,  gets  to  a  court,  the  news
 will  be  stale.  The  news  is  stale  even
 the  next  morning.  The  basic  differ-
 ence  is  that  when  the  amalgamation
 of  thig  takes  place,  the  balance  of
 democratic  society  is  upset  and  may
 be  eventually  destroyed.

 Shri  H.  N.  Mukerjee,  my  respected
 senior  colleague,  with  his  richness  of
 language,  made  a  brilliant  speech  but
 I  would  like  to  submit  to  him  that
 in  supporting  the  emergency,  the  edi-
 fice  that  he  built  to  begin  with  crum-
 bled.  Because  minus  this  emergency,
 this  Bill,  thig  ordinance  would  never
 be  before  and  in  my  view,  minus
 Shri  Chandershekhar  and  Shri  Ram
 Dhan,  such  a  law  would  not  get  the
 support  of  even  half  the  Congress
 Party.  These  are  the  circumstances
 in  which  we  work,

 The  Government  may  feel  that  by
 passing  of  these  Jaws  and  by  acquir-
 ing  all  these  powers,  they  show  their
 strength;  to  ine  they  only  show  their
 weakness,  because  a  man  who  girdles
 himeelf  with  powers  is  a  mani  afraid;
 a  man  who  uses  power  for  a  purpose
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 and  for  delivering  goods  fs  a  man  in
 action;  g  man  surrounded  by  mobs  is
 8  petson  terribly  afraid.

 I  can  fully  understand  the  fears  of
 this  Government.  If  they  go  to  an
 election  now,  they  would  undoubted-
 jy  be  in  the  opposition,  As  I  was
 saying  when  I  began,  this  is  a  black
 day  it  is  a  day  when  the  majority  of
 us  in  this  House,  and  I  speak  this
 time  for  the  majority  that  has  been
 muzzled,  would  never  like  to  see  this.
 I  submit  that  this  ordinance  should
 be  disapproved;  thig  Bill  should  not
 be  passed  and  the  people  of  this  coun-
 try  should  continue  to  be  allowed  to
 be  full  participants  in  this  democracy
 and  for  that  participation,  an  essen-
 tial  ingredient  is  uncontrolleq  infor-
 mation  without  Government  interven-
 tion.

 MR.  DEPUTY-SPEAKER:  I  will
 now  put  the  Statutory  Resolution  of
 Mr,  Erasmo  de  Sequeira  to  vote.  The
 question  is:

 “This  Houge  disapproves  of  the
 Prevention  of  Publication  of  Objec-
 tionable  Matter  Ordinance,  1975
 (Ordinance  No.  28  of  975)  promul-
 gated  by  the  President  on  the  8th
 December,  1975."

 Let  the  Lobbies  be  cleared.

 The  Lok  Sabha  divided:

 Division  No.  9]

 AYES  (13.35,  hrs.

 Bade,  Shri  R.  V.

 Banerjee,  Shri  S.  M.

 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  S.  P.

 Bhaura,  Shri  B.  8.

 Chandrappan,  Shri  C.  K.

 Chatterjee,  Shri  Somnath

 Chaudhuri,  Shri  Tridib

 Gf  Publication  of
 Objectionable  Matter  Bitl

 Deshpande,  Shrimati  Roza
 Gupta,  Shri  Indrajit
 Haldar,  Shri  Madhuryya

 ESS  ०

 Shri  Krishna  Chandra
 Hazra,  Shri  Manoranjan
 Joarder,  Shri  Dinesh
 Kathamuthu,  Shri  M.
 Koya,  Shri  Mohamed
 Krishnan,  Shri  M.  K.

 C*Lambodar,  Shri  Baliyar  __»
 Manjhi,  Shri  Bhola
 Mavalankar,  Shri  P.  G.
 Modak,  Shri  Bijoy
 Mukherjee,  Shri  H.  N.
 Mukherjee,  Shri  Saroj
 Parmar,  Shri  Bhaljibhai
 Patel,  Shri  H.  M.
 Patel,  Kumari  Maniban
 Ram  Hedaoo,  Shri
 Roy,  Dr.  Saradish

 Saha,  Shri  Ajit  Kumar
 Saha,  Shri  Gadadhar
 Sequeira,  Shri  Erasmo  de
 Shastri,  Shri  Shiy  Kumar
 Sinha,  Shri  Satyendra  Narayan
 Vijay  Pal  Singh,  Shri
 Yadav,  Shri  G.  P.

 NOES

 Aga,  Shri  Syed  Ahmed
 Alagesan,  Shri  O.  V.
 Ambesh,  Shri
 Appalanaidu,  Shri
 Aziz  Imam,  Shri
 Babunath  Singh,  Shri

 Bajpai,  Shri  Vidya  Dhar
 Banamali  Babu,  Shri

 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shrimati  Mukul

 *Wrongly  voted  for  Ayes.
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 Barman,  Shri  5.  N.

 Barupal,  Shri  Panita  Lal
 Bhagat,  Shri  H,  K.  L.
 Chakleshwar  Singh,  Shri
 Chandra  Gowda,  Shri  D  n
 Chandrakar,  Shri  Chandulal
 Chandrika  Prasad,  Shri

 “Chaudhary,  Shri  Nitiraj  Singh
 ‘Chavan,  Shrimati  Premalabai

 Daga,  Shri  M.  €.
 Dalbir  Singh,  Shri

 Dalip  Singh,  Shri
 “Darbara  Singh,  Shri
 Das,  Shri  Anadi  Chetan
 Das,  Shri  Dharnidhar
 Deschowdhury,  Sitti  B.  K.

 Dharamgaj  Singh,  Shri

 Dhillon,  Dr.  G  S
 Dinesh  Singh,  Shri
 Dixit,  Shri  6.  C.

 Deda,  Shri  Hiralal
 'Gangadeb,  Shri  P.

 *Garcha,  Shri  Devinder  Singh
 Gavit,  Shri  T.  H

 Gill,  Shri  Mohinder  Singh
 *Godara,  Shri  Mant  Ram

 Gogoi,  Shri  Taran’
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K

 ‘Goswami,  Shri  Dinesh  Chandra
 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh

 Ishaque,  Shri  A.  K.  M.

 Jaffer  Sharief,  Shri  C  K.

 Jagjivan  Ram,  Shri

 Jamilurrahman,  Shri  Md.

 Jeyalakshmi,  Shrimati  द

 Jha,  Shri  Chiranjib
 Kadam,  Shr  J.  G,
 Kadannappealli,  Shri  Ramachandran
 Kakodkar,  Shri  Puarushottam
 Karmakshalah,  Shri  ७.

 Odjeptiona  dh  fon
 Hamble,  Shri  श  9.
 Keall,  Shrimath  Sediin
 Kinder  Lal,  Shit

 Risku,  Shri  A,  K.
 Roteki,  Shri  Liladhay
 Wrist,  Shrt  1४ ि  द
 Kureel,  Shri  B.  N.

 Lakshtninarayanis,  Shri  M.  R

 Laskar,  Shri  Nthar
 Litfal  Haque,  Siri

 Mahajan,  Shri  Vikram
 Mojhi,  Shri  Gajadhar
 Maghi,  Shri  Kurnar

 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Menher,  Shri  Bhagutrath
 Maurya,  Shri  8.  P,
 Mayathevar,  Shri  K.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  ७.  s.
 Mishra,  Shri  Jagannath
 Medi,  Shri  Shrikishan
 Mohan  Swarup,  Shri
 Mohapatra,  Shri  Shyam  Sunder
 Murmy,  Shri  Yogesh  Chandra

 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri

 Oraon,  Shri  Tuna
 Palodkar,  Shri  Manikrao
 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  है  8.
 Pandit,  Shri  S  T.

 Pant,  Shr  K  C.
 Paokai  Haokip,  Shri
 Patel,  Shri  Arvind  M.
 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patil,  Shri  C,  A.
 Patil,  Shri  E.  द  Vikhe
 Patil,  Shri  Kriehnarao
 Patil,  Shri  T.  A.
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 Peje,  Shri  8,  Ja
 Pradhani,  Shrj-K.
 Purty,  Shri  Mi  §,
 Raghu  Ramaiah,  Shri  K,
 Rai,  Shri  है,  K.
 Rai,  Shrimati  Sahodrabai
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  s.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan'
 Rao,  Shri  P.  Ankineedu  Prasada
 Rathia,  Shri  Umed  Singh

 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddy,  Shri  K.  Ramakrishna
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  P.  V.
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Das
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath

 Saini,  Shri  Mulki  Raj
 Samanta,  Shri  S.  C.

 Sanghi,  Shri  N.  K.

 Sangliana,  Shri
 Sankata  Prasad,  Dr.

 Sarkar,  Shri  Sakti  Kumar

 Sathe,  Shri  Vasant

 Satpathy,  Shri  Devendra
 Savitri  Shyam,  Shrimati

 Sethi,  Shri  Arjun
 Shambhu  Nath,  Shri

 Sharma,  Shri  Nawal  Kishore

 Sharma,  Shri  ्  N.

 Shashi  Bhushan,  Shri

 1S
 of  Pabteation

 4 Objectionable  Matter  मिड
 Sheetei,  ‘dort  Binwwiarayan

 |

 Shastri,  Shri  Sheopujan
 Shivnath'  Singh,  Shri

 *

 Shukla,  Shri  B,  R.

 Shukla,  Shri  Vidya  Charan,
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.

 Suryanarayana,  Shri  K.

 Swaminathan,  Shri  R.  V.
 Swamy,  Shri  Sidrameshwar
 Swaran  Singh,  Shri

 Tarodekar,  Shri  V.  B.
 Tayyab  Hussain,  Shri
 Tiwary,  Shri  D.  N.
 Tombi  Singh,  Shri  N.
 Tulsiram,  Shri  दि

 Uikey,  Shri  M.  G.

 Virbhadra  Singh,  Shri

 Yadav,  Shri  Karan  Singh

 Yadav,  Shri  R.  P.

 DEPUTY-SPEAKER:  (8The  re-

 क्र tj  of  the  division  is:  Ayes—35;
 Noes—52,

 The  motion  wag  negawivea.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore);  With  the  Ayes,  you.
 kindly  add  the  number  of  MPs  who
 are  in  jail.

 MR.  DEPUTY-SPEAKER:  Order,
 please.

 SHRI  R.  S.  PANDEY  (Rajnand-
 gaon):  Bhattacharyyaji,  you  should
 go  and  convey  that.

 MR.  DEPUTY-SPEAKER:  Order,
 please.  I  am  awaiting  your  pleasure.
 I  will  now  take  up  Mr.  Banerjee’s
 amendment.

 “The  following  Members  also

 wea  ator  +  mar

 their  votes  for  NOES:

 Sharma  and  /Baliyar  bedar. ) Sarvashri  Nawal  Kishore
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 MR.  फ़गएपार- इद कार:  ques-
 Hon  ks:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opini
 thereon  by  the  4th  ‘March,  976."  a)

 Let  the  Lobbieg  be  cleared.

 ‘Phe  Lok  Sabha  divided;

 AYES

 Division  No.  40]

 Bade,  Shri  R.  V.

 Banerjee,  Shri  S.  M.
 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  8  P.

 Bhaura,  Shri  B,  s.

 ‘Chandrappan,  Shri  C  K.
 Chaudhuri,  Shri  Tridib

 “Deshpande,  Shrimati  Roza

 ‘Gupta,  Shri  Indrajit

 Haldar,  Shri  Madhuryya
 Halder,  Shri  Krishna  Chandra
 Hazra,  Shri  Manoranjan

 Joarder,  Shri  Dinesh

 Kathumuthu,  Shri  M

 Krishnan,  Shri  M.  K

 Manjhi,  Shri  Bhola

 Mavalankar,  Shri  P  G.
 Modak,  Shn  Biyoy
 Mukerjee,  Shri  H.  N.
 Mukherjee,  Shri  Saro)

 Parmar,  Shri  Bhaljibhai
 “Patel,  Shri  H  M.

 “Ram  Hedaoo,  Shri
 Roy,  Dr.  Saradish

 Saha,  Shri  Ajit  Kumar
 “Saha,  Shri  Gadakhar

 {13.87  hrs.

 '
 Obseidnabie

 Meters
 Bin

 Sequeira,  Shri  Trasmo  de
 Shastri,  Shri  Shiv  Kumar
 Sinhe,  Shri  Satyendra  Narayan
 *Tarodekar,  Shri  द  B.

 Vijaypal  Singh,  Shri

 Yadav,  Shri  G,  क्

 NOES

 Aga,  Shri  Syed  Ahmed
 Alagesan,  Shri  0.  V.
 Ambesh,  Shri

 Appaijanaidu,  Shri
 Aziz  Imam,  Shri

 Babunath  Singh,  Shri
 Bajpai,  Shri  Vidya  Dhar
 Banamali  Babu,  Shri
 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shrimati  Mukul
 Barman,  Shri  R  N.
 Barupal,  Shri  Panna  Lal
 Bhagat,  Shri  H.  K.  L.

 Chakleshwar  Singh,  Shri
 Chandra  Gowda,  Shri  D.  B.

 Chandrakar,  Shri  Chandulaj
 Chandrika  Prasad,  Shri

 ‘haudhary,  Shri  Nitiraj  Singh

 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri

 Dalip  Singh,  Shri
 Darbara  Singh,  Shri

 Das,  Shri  Anadi  Charan

 Das,  Shri  Dharnidhar
 Daschowdhury,  Shri  B.  K.

 Dharamgaj  Singh,  Shri

 Dhilion,  Dr.  G.  S.
 Dinesh  Singh,  Shri

 Dixit,  Shri  G.  C.

 Deda,  Shri  Hiralal

 £88

 *Wrongly  voted  for  Ayes.
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 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gowda,  Shri  Pampan

 Hansda,  Shri  Subodh

 Tshaque,  Shri  A.  K.  M.

 Jaffar  Sharief,  Shri  C.  K.
 Jagjivan  Ram,  Shri
 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  V.
 Jha,  Shri  Charanjib

 Kadam,  Shri  J.  G.
 Kadannappalli,  Shri  Ramachandran
 Kakodkar,  Shri  Purushottam
 Kamakshaiah,  Shri  9.
 Kamble,  Shri  T.  p.
 Kaul,  Shrimati  Sheila
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Krishhan,  Shri  G.  Y.
 Kureel,  Shri  B.  N.
 Lakshminarayanan,  Shri  M.  R.
 Lambodar  Baliyar,  Shri
 Laskar,  Shri  Nihar
 Lutfal  Haque,  Shri

 Mahajan,  Shri  Vikram
 Majhi,  Shri  Gajadhar
 Majhi,  Shri  Kumar
 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manhar  Shri  Bhagatram
 Maurya,  Shri  B.  ह:

 Maysthever,  Shri  X.
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 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.  S.

 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Mohan  Swarup,  Shri
 Mohapatra,  Shri  Shyam  Sunder

 Murmu,  Shri  Yogesh  Chandra

 Negi,  Shri  Pratap  Singh
 Nimbalkar,  Shri

 Oraon,  Shri  Tuna

 Palodkar,  Shri  Manikrao

 Pandey,  Shri  Narsingh  Nerain
 Pandey,  Shri  R.  S.
 Pandit,  Shri  S.  T.
 Pant,  Shri  K.  C.
 Paokai  Haokip,  Shri

 Patel,  Shri  Arvind  M.

 Patel,  Shri  Natwarlal
 Patel,  Shri  Prabhudas
 Patil,  Shri  ८.  A.

 Patil,  Shri  E.  V.  Vikhe

 Patil,  Shri  Krishnarao

 Patil,  Shri  T.  A.

 Peje,  Shri  S.  L.

 Pradhani,  Shri  K.

 Purty,  Shri  M.  8.

 Raghu  Ramaiah,  Shri  K.

 Rai,  Shri  S.  K.
 Rai  Shrimati  Sahodrabai
 Ram  Singh  Bhai,  Shri
 Ram  Surat  Prasad,  Shri
 Ranabahadur  Singh,  Shri

 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  8.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P.  Ankineedu  Prasada

 Rathia,  Shri  Umeq  Singh
 Ravi,  Shri  Vayalar
 Ray,  Shrimati  Maya
 Reddy,  Shri  K.  Ramakrishna

 Reddy,  Shri  M.  Ram  Gopal
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 Reddy,  Shri  P.  दह
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Dag
 Rohatgi,  Shrimati  Sushtia
 Roy,  Shri  Bisiwatath
 Saini,  Shri  Mulk!  Raj
 Samanta,  Shri  a  C.
 Sanghi,  Shri  N.  K.
 Sangliana,  Shri
 Sankata  Prasad,  Dr.
 Sarkar,  Shri  Sakti  Kumar
 Sathe,  Shri  Vasant
 Satpathy,  Shri  Devendra
 Savitri  Shyam,  Shrimati
 Sethi,  Shri  Arjun
 Shambhu  Nath,  Shri
 Sharma,  Shri  Nawal  Kishore

 Sharma,  Shri  R.  N.
 Sharma,  Shri  R,  R.
 Shashi  Bhushan,  Shri
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Sheopujan
 Shenoy,  Shri  P.  R.

 Shivnath  Singh,  Shri
 Shukla,  Shri  8  R.
 Shukla,  Shri  Vidya  Charan
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawa]  Kishore
 Sinha,  Shri  R.  K.
 Sohan  Lal,  Shri  T.

 Suryanarayana,  Shri  K.
 Swaminathan,  Shri  R.  ्य
 Swamy,  Shri  Sidrameshwar

 Swaran  Singh,  Shri

 Warvaeckar.  aanri  Vv.  25.  3

 Tayyab  Hussain,  Shri

 Tiwary,  Shri  Dp.  N.

 aie

 Tombi  Singh,  Shri  uw

 Tulsiram,  O64  द
 Uikey,  Shri  M.  6.
 Virbhadra  Shey,  Sixt
 Yadav.  Shri  Keren  Shigh
 Yadav.  Shri  W.  P.

 Yadav,  Shri  H.  FP.
 MR.  DEPUTY.SPEAKER:  The  बढ

 sult®  of  the  division:  is:  Ayae-23;
 Noes—-i54.

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  to  provide  against
 the  printing  and  publication  of  in-
 citement  to  crime  and  other  objec-
 tionable  matter,  be  referred  to  a
 Select  Committee  consisting  of  2

 members,  Namely:-—Shri  S.  M.

 Banerjee,  Shri  Dinen  Bhattacharya,
 Shri  Tridib  Chaudhuri,  Smt.  Roza

 Vidyadher  Deshpande,  Shri  Indra-

 jit  Gupta,  Shri  H.  N.  Mukerjee,
 Shri  Saroj  Mukherjee,  Shri  Vayalar
 Ravi,  Shri  Vasant  Sathe,  Shri  Sha-
 shi  Bhushan,  Shri  Ramavatar  Shas-

 tri,  and  Shri  C.  K.  Chandrappan,
 with  instructions  to  report  by  the
 Ist  April,  1976.”  (12)

 The  motion  was  negatived,

 MR.  DEPUTY-SPEAKER:  ‘The

 question  is:

 “That  the  Bill  to  provide  against
 the  printing  and  publication  of  in-
 citement  to  crime  and  other  ob-
 jectionable  matter,  be  taken  into
 consideration.”

 The  motion  was  adopted,

 *The  following  Members  also  secorded  their  votes  for  MOBS'r’
 Shrimat)  Premalabas  Chaven  and  Shri  V.  B.  Tarodekar.
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 MR,  DEPUTY-SPRBAKER:  Now  we
 take  clause  by  clause  consideration.

 The  question  is:
 “That  clause  2  stand  part  of  the

 Bir’,
 The  motion  was  adopted,

 Clause  2  was  added  to  the  Bill
 Clause  3...  (“Objactionable  matter”

 defined).
 SHRI  INDRAJIT  GUPTA:  I  beg  to

 move‘
 Page  3

 omit  lines  6  to  18,  (2)
 Page  3,  lines  33  and  34—

 omit  “or  any  other  member  of
 the  Council  of  Ministers  of  the
 Union”  (5)

 SHRI  S  M  BANERJEE:  I  beg  to
 move:

 Page  8,  lie  30—
 for  “mischief  or  any  other’  subs-

 titute—.
 “assault  or  any  other

 violent”  (8)
 Page  3.  lhne  35

 omit  “or  the  Governor  of  a
 State”  10)
 Page  3,—

 after  line  45,  insert—~
 “Explanation  IA—Any  writing

 publisheg  with  8  view  to  bring
 about  a  democratic  alternative  to
 the  present  Government  shal)  not
 be  deemed  to  be  objectionable
 matter  within  the  meaning  of  this
 section.”  (I)

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  T  beg  to  move:

 Page  ह
 for  tines  3  to  15,  substitute,—
 “towards  the  State;  or”  (13)

 Page  8,  lines  9  and  20,—

 omit  “or  the  Forces  charged
 with  the  maintenance  of  public
 order”  (18)

 Page  3,  line  28,—
 omit  “or  against  the  public  tran-

 2207  L.S.--7.

 similar

 te

 ef  Publication  of  794
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 quility”  (16)

 SHRI  S.  M.  BANERJEE:  I  beg  to
 move:

 Page  8,  line  a
 umét  “or  any  class”  (17)

 SHRI  INDRAJIT  GUPTA:  My  am-
 endment  to  clause  3  is  for  omitting
 lines  6  to  18,  te.  that  part  of  the  de-
 finition  of  “objectionable  matter”
 whith  reads  as  follows: —

 “any  words,  signs  or  visible  re-
 presentations—which  are  likely  tu—

 incite  any  person  to  interfere
 with  the  production,  supply  or
 distribution  of  food  or  other  es-
 sential  commodities  or  with  es-
 sential  services;”

 I  listened  very  carefully  to  Mr.
 Shukla  in  this  first  place  when  he  was
 assuring  us  that  the  reasonable  restric-
 tions  which  are  jaid  down  in  the  Con.
 stitution  under  19(2)  correspond  to
 exactly  what  has  been  incorporated  in
 this  Bill.  I  beg  to  differ  from  him
 because  this  is  not  one  of  the  reason-
 able  restrictions  which  are  laid  down.
 Secondly,  as  we  have  found  from
 experience,  this  particular  power
 which  is  being  taken  is  slready  there
 in  8  number  of  statutes,  which  are  all
 meant  to  deal  with  strikes  of  the
 work+  g  class  which  Government  may
 consider  to  be  illegal.  You  have  the
 Maintenance  of  Essential  Supplies  and
 Commodities  Act  on  the  gtatute  book.
 I  don't  know  whether  the  Minister  is
 aware  hecause  it  does  not  come  under
 his  qurisdictie:.  There  is  the  Press
 Act  You  have  the  Industrial  Dis-
 putes  Act  which  says  clearly  under
 what  circumstances  strike  can  be  de-
 cleared  illegal.  There  is  a  procerture
 how  strike  can  be  declared  illegal,
 how  participants  jn  the  strike  or  how
 those  instigating  others  can  be  pun-
 ished  or  penalised  etc.  There  8
 MISA.  There  is  the  DIR.  There  are  half
 a  dozen  statutes  already  in  exist-
 ence  which  are  more  than  adequate  to
 deal  with  the  situation,  to  dea!  with
 strikes  which  the  Government  con-
 siders  to  be  against  the  interest  of  the
 community  etc  whether  we  agree  with
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 it  or  not  is  a  qifferent  matter.  What
 I  am  saying  js  that  these  statutes  are
 already  there.  Why  is  this  introduced
 here  again?  Whatever  Mr,  Shukla
 may  say,  J  am  aware  of  the  fact  that
 there  may  be  occasions  when  some
 force,  in  the  country  would  like  to
 bring  about;some  kind  of  dislocation
 or  interruption  of  supplies  or  some-
 thing  like  that.  He  said  that  these
 clauses  are  meant  to  deal  with  mis-
 behaviour  of  monopoly  press.  I  can
 assure  him  that  these  people  who  own
 the  monopoly  press,  big  captains  of
 industry,  are  the  last  persons  in  the
 world  who  would  come  within  th
 mischief  of  this  clause,  not  in  their
 capacity  as  owners  of  press  but
 in  theip  Industries.  This  clause
 will  be  used.  I  know  it  from
 experience,  only  to  crush  the  right  of
 workers  to  go  on  strike.  If  you  have
 come  to  the  conclusic  that  strikes  of
 working  class  or  trade  union  strikes
 are  to  be  banned  outright,  then,  say
 so.  So  far  as  I  xnow,  certain  restric-
 tions  have  been  put  under  various
 statutes  of  course,  But  the  right  to
 strike  has  not  been  taken  away  and
 we  are  not  going  tr  be  a  party  to  take
 away  the  right  to  stmke.  But  this
 law  means  that  in  respect  of  a  per-
 fectly  legal,  registered  trade  union,  if,
 under  certain  circumstances,  they  de-
 cide  to  go  on  strike,  that  trade  union
 is  not  to  be  allowed  to  publish  a  lea-
 filet.  If  they  want  to  support  that  call
 for  strike,  they  would  come  imme-
 diately  within  the  mischief  of  the
 clause.  Is  not  the  publication  of
 leaflets  a  common  practice  which  38
 done  in  all  trade  union  activities?
 Therefore,  this  ig  a  very  dangerous
 clause  in  our  opinion.  There  is  no
 neeq  for  it  at  all  here.  In  the  other
 clause  you  talk  about  committing  of
 fence  against  the  State  or  against
 public  tranquility  or  inciting  persons
 to  commit  offence  or  mischief,  If  you
 really  do  not  want  to  crush  strikes,
 but  deal  with  all  these  things,  you
 can  deal  with  such  things  by  those
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 other  clauses.  This  specific  portion  of
 this  clause  should  be  remoyad.  It  is
 not  necessary  at  all  when  you  have
 other  laws  which  deal  precisely  with
 this  kind  of  contingency.  The  Indus-
 trial  Disputes  Act  is  there.  You  have
 the  Essential  Supplies  ang  Commodi-
 ties  Act.  MISA  is  there;  Defence  of
 India  Act  and  Rules  are  there;  still
 you  aré  not  satisfied  with  that  aid
 even  this  you  must  bring  i.

 And,  naturally,  we  have  8004
 groung  for  suspicion  that  these  Dis-
 trict  Magistrates  and  Deputy  Secre-
 tarieg  and  the  like  of  them  who  will
 administer  these  things  will  use  these
 to  suppress  all  publications  by  any
 trade  union  in  the  course  of  its  legal
 activity  and,  therefore,  we  are  oppos-
 ed  to  it.

 SHRI  8.  M.  BANERJEE:  Sir,  I  sup-
 port  my  hon.  friend,  Shri  Gupta  when
 he  saiq  that  limes  5  to  8  should  be
 omitted.  He  has  advanced  valuable
 arguments  and  forceful  arguments  as
 to  why  we  demand  omission  of  this
 clause.

 Yeslerday  I  rcag  the  old  Ordinaner
 in  93]  whe.  a  similar  clause  was
 brought  in  by  the  then  Government
 which  was  ruling  us.  This  is  the  same
 with  an  exception  of  a  few  changes
 that  have  been  brought  now.  It  has
 not  been  contested  by  the  hon.  Minis-
 ter  when  we  said  that.  If  this  is
 meant  to  curb  the  activities  of  the  jute
 press  or  the  monopoly  press,  huw  to
 do  that.  As  ably  put  forward  by  my
 hon.  friend  Shri  Indrajit  Gupta,
 Shri  K.  K.  Birla  and  G.  D.
 Birla  may  be  owniig  mono-
 poly  presses.  They  are  actually
 owning  the  jute  industry  and  the  tex-
 tile  industry.  Therefore,  this  will  ७९
 a  sharp  instrument  jn  their  hands  to
 crush  the  genuine  trade  union  activi-
 ties  of  the  workers.  That  is  our  fear.
 And  that  is  why  we  have  demanded
 the  deletion  of  this  clause.  When  this
 act  was  passed,  thera  was  a  railway
 strike  that  took  place.  This  was  used
 against  the  workers  when  the  railway
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 Atrike  took  place,  Thousands  of  wor-
 kerg  were  arrested  and  thousand:
 Were  beaten;  the  wete  put  behind  the

 “bar  and  their  families  were  dragged
 and  many  of  the  workers  even  com-
 mitted  suicide.  Naturally,  when  there  is
 the  Maintenanee  of  Exsential  Commo-
 ditses  Act  that  is  there;  when  there  is
 the  DIR.  or  thea  MISA,  why  this  is
 necessary  at  all.  I  do  not  know  that.
 My  fear  is  this.  Though  the  hon.
 Minister  has  assured  us  that  it  will  not
 be  used  against  the  genuine  trade
 union  workers  yet  it  will  be  used
 against  them  only.  After  all  every-
 ‘body  eannot  folloy  what  the  INTUC
 does.  After  the  Bonus  Ordinance
 Passed  by  the  House  becomes  law,

 vpeople  will  still  agitate  throughout
 the  country.  After  all,  strike  is  a
 genuine  democratic  right  of  a  worker.
 The  hon.  Minister  may  or  may  not
 agree  with  us  Our  experience  how-
 ever  is  that  such  legislatic:  can  help
 the  monopolists  only  to  crus;  the
 workers.  Therefure  I  moved  my  तन
 endment  No.  8  that  for  tke  word
 ‘mischief  or  any  other’  substitute
 ‘assault  or  any  other  similar  violent’
 The  term  ‘any  other  offence’  is  a  very
 vague  term.  Everything  can  coma
 under  that.  If  I  call  you  as  not  im-
 partial,  even  that  will  be  er  offence
 If  somebody  has  committeg  a  murdier,
 that  is  an  offence.  I  can  understand

 ig  an
 offence.  This  also  ]  can  understand.
 If  there  is  a  violence  or  if  somebcdy

 “or  if  some  press  or  newspapers  create
 an  atmosphers  of  violence,  I  can
 understand  that  tco.  But  ‘any  other’
 is  not  being  defined  at  all.  That  is
 why  I  want  omission  of  this  Then
 after  line  45,  I  want  an  explanaticn
 I  want  the  omission  of  tha  words  ‘or
 any  other  member  of  the  Council  of
 Ministers  of  the  Union’  and  the  words
 ‘or  the  Governor  of  a  State’.  I  do  not
 Jnow  why  you  want  thase  to  be  pro
 vided  here.  Sir,  when  the  Prime  Min-
 ister  ig  moving  threughout  the  country

 and  some  people  are  criticising  her
 and  some  are  apr’auding  her  and  snc
 is  a  -politician  she  should  be  ready
 to  have  brickbats  ang  bouquet.  Do
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 you  think  we  are  only  meant  for  that

 oe
 you,  Deputy  Sreaker,  be  eaclud-

 ed,

 MR.  DEPUTY-SPEAKER:  rT  wel
 cone  criticism,

 SHRI  8,  M.  BANERJEE;  Because
 you  welcome  it,  that  is  why  you  are
 excluded.

 MR.  DEPUTY-SPEAKER:  I  think
 controversy  teaches  g  person.

 SHRI  8  M.  BANERJEE;  I  hope
 your  advice  will  be  followed  by  the
 Pensident,  the  Prime  Minister  and  the
 Vice  President.  We  do  not  want  to
 Rive  them  protection.  Then  there  are
 governors.  There  was  a  CBI  report
 against  Mr  Kanungo  who  was  a  gov-
 erner.  There  are  Mr.  Sukhadia  and
 Mr.  Satya  Narayan  Sinha.  They  are
 not  above  suspicion.  Should  we  not
 criticise  them?  Then  there  are  cnbi-
 net  ministers,  state  ministers  and
 denuty  ministers.  Now,  we  do  not
 have  Parliamentary  Secretaries  other-
 wise  they  would  also  have  been  int'>-
 tioned.  Sir,  I  tell  you  people  will
 laugh  at  us.  I  want  the  hon.  Minister
 to  apply  his  mind

 Now,  Sir,  in  Exp'anation  IA  I  want
 to  add:

 “Any  writing;  published  with  8
 view  to  bring  about  a  demscratic
 alternative  to  the  present  Govern-
 ment  gha'l  not  be  deemed  to  be
 objectionable  rafter  within  the
 meaning  of  this  section”

 As  some  hon.  Member  has  just  now
 sitid  even  thy  elrction  manifesto  cf
 my  party  may  come  under  the  mis-
 chief  of  this.  Tne  merifesto  of  my
 party  may  call  for  a  change  in  the
 Government  and  they  may  say  why
 the  hell  you  want  to  change  thr  Gov-
 ernment.  In  that  case  let  there  be  a
 permanent  Parliament,  no  elections
 ang  nothing  of  the  sort.  Only  the
 wives  or  children  of  those  who  die  will
 take  over  What  is  the  use  of  having
 par'iamentary  elections.  Supposing  I
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 have  issued  a  statement  tg  the  Press,
 I  exrect  the  Press  to  come  out  with
 editorials.  I  am  avainst  the  press
 barons  who  have  exploited  the  wor-
 kers  and  the  journslists  but  T  am  not
 against  the  people  who  take  an  in-
 partial  attitude.  Are  we  going  to  ban
 them?  ]  pleaq  that  my  amendincnt
 to  the  Explanation  ne  accepted  by  the
 hon.  Minister.

 Now,  Sir,  a  werd  about  my  ameud-
 ment  No.  VW.  I  want  the  omission  of
 the  words  ‘or  any  class’.  Sir,  I  assure
 you  in  public  and  secretly  that  wa  will
 definitely  incite  8  class.  We  are
 against  the  class  which  exploits  the
 human  beings.  There  will  be  fight  in
 this  country  between  exploiters  and
 exploited.  In  Hindi  we  call  it,

 पैसा  बहाने  ग्लो  और  पर्स:ना  बढाने
 वालों  की  लडाई  होगी  ।

 This  cannot  stor.  No  Bill  cen  stop
 it.  As  long  as  Birla’s  income  is  Rs.  20
 lacs  or  80  lacs  a  day  and  those  who  are
 serving  him  get  eight  annas  a  day
 there  will  be  a  class.  Even  Gandhiji
 said  but  I  will  not  quote  Gandhiji.

 I  do  not  want  te  quote  anybody
 who  is  not  a  Member  of  the  Wouse
 What  is  the  use  of  guoting  Caiuchisi
 whom  we  had  forgotten.  That  should
 be  omitted.  We  ure-qefinite  that
 parliamentary  demceracy  is  there,  we
 want  to  see  that  ,acliamentary  deme
 cracy  exists  in.  this  country,  we  are
 all  for  it  and  we  ar?  committed  to  it.
 But  in  case,  we  7695  that  the  toil“g
 masses  are  exploited  by  the  other
 class,  we  shall  definitely  anrilsiJate
 that  class,  because  the  workin:  class
 of  the  world  hav2  nothing  to  Juse  hy
 the  change  but  a  world  to  win.  That
 ig  the  manifesto  that  has  breight  the
 req  fiag  in  our  hands.  With  that  flag
 we  shall  move  to  create  a  classless
 society  in  the  world.

 SHRI  DINEN  BHATTACHARYYA:  I
 have  moved  amendment  No.  13.  I  re-
 quest  you  to  kindly  look  into  it.  They
 are  mixing  up  things;  that  is  the  trick
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 they  are  playing.  They  try  to  mix  up
 government  with  the  state.  Is  it  not
 a  party  system  of  government  here?
 Every  party,  eve:y  individual  has  got
 the  right  to  criticise  the  government,
 including  the  Prime  Minister  and  the
 Council  of  Ministers.  Here  a  blanket
 ban  is  being  imposed  by  this  Bill.
 They  say:  hatred  or  contempt  or  excit-
 ing  disaffection  towards  the  govern-
 ment  established  by  law  in  _  Inelia.
 What  do  they  mean  by  the  word  ‘gov-
 ernment’.  Dio  they  mean  that  we  have
 no  right  to  criticise  the  minister  who
 may  be  indulging  in  some  corrupt
 practices.  If  this  Bill  is  passed,  I
 cannot,  because  he  is  part  of  the  gov-
 ernment.  Why  do  they  take  to  this
 method  of  misleading  our  people.  It
 is  not  that  Mr.  Shukla  does  not  know
 the  distinction  between  the  state  and
 the  government.  What  is  his  expla-
 nation?  —  know  in  his”  reply  he  will
 fumble  and  say  that  he  does  not  mean
 it.  Shri  Indrajit  Gupta  and  Shri  S.  M.
 Banerjee  have  explained  the  position
 and  I  fully  share  their  views.  At  the
 same  time  I  want  to  add-  what  is
 happening  today.  No  union  which  be-
 longs  to  CITU  or  any  opposition  party
 is  allowed  to  print  even  a.  leaflet  an-
 nouncing  any  state  of  affairs  or  mere
 description  of  the  demands  of  the
 workers.  Press  will  not  accept  it  and
 Js  not  accepting  it  unless  the  censor
 okays  it.  This  is  hapvening  every
 day.  The  other  day  I  was  in  a  factory
 a  big  foreign  company—Dunlcp  Com-
 pany  Ltd..  g  multi-national  company.
 For  the  last  ten  years  the  workers
 were  getting  their  bonus  in  the  month
 of  January  at  the  rate  of  20  ner  cent.
 This  year  taking  advantage  of  the
 grand  philosophy  spread  by  the  hon.
 Prime  Minister  Shrimati  Indira  Gandhi
 after  the  nromulgation  of  the  Ordi-
 nance,  the  comnany  is  refusing  tn  vay
 bonus  which  the  workers  were  getting
 for  the  last  ten  years.  We  have  no
 right  to  issue  a  leaflet  that  we  demand
 it.  If  we  do  that.  fhe  workers  976
 liable  under  his  Bill  also  to  be  arrest-
 ed  ang  prosecuted.  Not  only  the
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 printer  and  publisher;  if  Bines  Bhatta-
 charyya  is  president  of  dhe  paien  and
 iends  hig  name,  fe  will  also  be  brought
 under  this  Bill  and  he  ह  be  convic-

 ted,
 24.06  hrs,

 Sir,  this  is  the  vnsition,  I  would
 ike  to  mention  another  important
 matter  in  this  connection,  Once
 C.LT.U.  wanted  to  bring  out  a  leaflet
 as  to  how  &  monopolist  company  was
 making  a  huge  profit.  But  the  Censor
 Officer  said  that  we  should  not  publish
 these  things  except  tat  we  could
 bring  out  only  the  crux  of  the  point
 and  he  said,  “you  could  mention  only
 profit  and  not  ‘huge’.”  This  is  the  kind
 of  censor  prevailing  after  Ordinance.
 "The  other  point  that  has  been  mention-
 ed  by  Mr.  indrajit  Gupta  and  Mr.
 Banerjee  is  that  apart,  we  would  be
 facing  practical  difflulties  with  regard
 to  this  Bill,  beause  we  have  alieady
 got  Acts  like  Industrial  Disputes  Act,
 Essential  Commodities  Act.  etc.
 Thousands  of  our  trade  unionists  and
 workers  are  already  siffering  in  jail,
 who  have  been  arrested  under  MISA
 or  D.LR.  Sir,  you  will  be  astonished  to
 know  that  in  your  State,  in  the  Fert:-
 lisey  Unit  at  Namruo,  some  trade
 union  leaders  have  been  arrested
 under  MISA.  Sir,  do  you  know  what
 hag  happened  jhere?  Some  INTUC
 people  had  gone  fo  the  workers  and
 askeg  them  to  join  the  INTUC  But
 the  workers  did  not  do  so.  Sir,  there-
 upon  three  union  leaders  of  the  same
 Unit  were  arrested  by  the  police  and
 they  have  been  detained  under
 M.ILS.A.  since  then.

 MR.  DEPUTY-SPEAKER  You  hove
 already  mentioned  these  points.

 SHRI  DINEN  BHATTACHARYYA‘
 Sir,  you  kindly  look  into  the  Bill
 Under  Clause  3  sub-para  (iii)  is  stated
 as  follows;

 “(iil)  seduce  any  member  of  the
 Atined  Forces  or  the  Forces  charg-
 ed  with  the  maintenance  of  public
 order

 of  Publeation  of
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 May
 I  know  what  is  the  definition  of

 PubNe  order’?  in  97l  when  Shrimati
 Indira  Gandhi  wag  ruling  West  Bengal

 the  Governor,  at  that  time

 =
 personne]  were  sent  to  West

 ngal  whe  conducted  combing  opera-
 tions  throughout  the  State  ang  arrest-
 ed  hundreds  of  people,  This  created
 8  terror  in  the  area.  Now,  you  are
 adding  here  the  words  ‘maintenance  of
 public  order’.  Why  did  the  army
 personnel  gre  used  for  -naintaining
 law  and  order  when  pelice  force  are
 already  there?  Why  the  army  was
 given  the  charge  of  public  order.  Now
 the  army  is  sent  whenever  there  is
 agitation  even  for  economic  change
 and  in  West  Bengal  the  army  was
 brought  when  there  was  a  democratic
 Government.  Hence  I  have  askeg  that
 “public  order”  should  not  te  there.
 Then,  I  come  to  amendmert  No.  16;

 Page  3,  line  28,—~
 omit  “or  against  the  public  tran-

 quility”

 For  any  datn  thing,  you  may  tring  a
 man  under  its  perview.  So.  I  have
 asked  that  this  should  be  deleted.

 Another  point  is  that  you  cannot
 speak  against  the  Prime  Minister
 and  her  collegues  in  the  Council  of
 Ministers  Are  they  all  ‘supermen’?
 Cannot  they  commit  any  crime?  They
 day  in  and  day  out,  do  something
 which  to  me  or  to  anybody  seem  to
 be  a  corrupt  practice.  Have  I  got  ro
 right  to  bring  it  to  the  notice  of  the
 public?  Our  Government  is  a  party
 system  of  Government  or  a  totelftarian
 system,  one  party  rute.  Don’t  hood-
 wink  the  people  kke  your  ‘Garibi
 Hatao’  programme.

 SHRI  INDRAJIT  GUPTA’  I  only
 wanted  to  point  out  to  Amendment
 No.  5  that  this  provision,  in  my
 opinion.  should  not  be  extended  to
 other  Members  of  the  Council  of  Min-
 isters.  Why  did  I  say  so?  Yesterday,
 when  we  were  discussing  the  Frese
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 (Parliamentary  Proveedirigs  Ifemu-
 naty)  (Repeal  of  Act)  Bill,  Mr.  Shukla
 Met  our  argument  by  saying  fitat  the
 immunity  wh.ch  is  enjoyed  in  this
 House  by  Members  should  not  be  en-
 joyed  by  editors,  publishers  and  other
 people  and  they  shoulg  like  ahy  other
 common  citizen,  have  the  courage  to
 face,  if  necessary,  any  defamation  suit.
 On  the  same  argument,  I  am  asking,
 it  any  member  of  the  Council  of  Minis-
 ters  is  really  defamed  by  any  publica-
 tion,  why  should  he  also  not  like  any
 other  common  citizen,  resort  to  detama-
 tion  proceedings  against  that  publica-
 tion.  He  is  free  to  do  that.  In  this
 particular  case,  even  a  Deputy  Minister
 of  this  Government  must  be  eiven
 protection.  Why?  Why  should  he  be
 put  on  such  a  high  pedestal?  Even  if
 the  Prime  Minister  is  protected  which
 is  a  matter  of  debate  and  controversy,
 why  should  every  single  member  of
 this  Council  of  Mhnisie;s,  including
 every  Deputy  Minister,  Minister  of
 State,  Cabinet  Munister—all  le  given
 protection?  (interruptions)  If  they
 are  defamed,  let  them,  like  any  other
 citizen  in  this  country,  file  a  defama-
 tion  suit  against  that  publication.  Mr.
 Shukla  may  please  jell  me  what  is  the
 logic  in  this  that  the  Deputy  Minster
 in  the  Council  of  Ministers  in  the
 Union  Government  38  given  ihis  pro-
 tection,  but  the  Chief  Minister  in  the
 State  is  not  given  this  protection.  So,
 acenrding  to  vou,  you  have  a  hist  of
 priorities,  under  that,  simply  by  virtue
 of  belonging  to  the  Council  of  Munis-
 ters  at  New  Delhi,  even  though  you  ere
 a  deputy  minister,  your  statug  is
 tpso  facto,  ex-officio  so  much  higher
 than  that  of  a  Chief  Mimster  of  a  big
 State,  that  po  neeq  not  be  protected
 against  this  defamation,  but  everybody
 here  must  be  protected.  Why?  May  I
 xnow  what  is  the  logic  behind  this?
 Your  Iaw  must  have  some  logic  in  it
 also,  Therefore.  my  amendment  i
 that  the  words  “any  other  members  of

 the  Council  of  Ministers  of  the  Union”
 must  be  omitted  from  here.  Let  them
 ‘be  courageous  enough;  if  any  éditor  or
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 publisher  defames’  thim—-well,  if  be,
 has  really  committed  defamation,  he
 will  really  get  inte  trouble  let  the
 Minister  haul  him  up  in  The  Gourt  ant
 let  him  file  a  defamation  suit  ang  iet
 the  man  be  properly  convicted,  J
 think  it  is  absolutely  something  which
 is  repugnant  atid  ridrculous.  I,  will
 make  this  Council  of  Ministers  ४
 laughing  stock  in  the  country.

 SHRI  VIDYA  CHARAN  SHUKLA:
 Sir,  before  I  reply  to  the  debate  at
 these  amendments,  may  I  have  your
 indulgence  to  move  an  amendment
 which  seeks  to  correct  the  printing
 mistake  in  Clause  3?  At  page  3,  Hine
 22,  aiter  “Force;”  we  want  to  insert
 the  word  “or”.  Ang  at  pnge3,  line  35,
 after  “A  States;”....  (Interruptions)

 MR  DEPUTY-SPEAKER:  Pare  bs
 Clause  3,  at  line  22,  after  “Force.”  you
 want  to  insert  the  word  “or”.  But  “or”
 is  already  there.  (Interruptions)

 SHRI  VIDYA  CHARAN  SHUKI.A:
 There  are  two  “Force®  there.  So,  the
 second  “Forece”.  (Interruptions)

 MR  DEPUTY-SPEAKER:  Order,
 order.  ९  have  allowed  this  as  a  very
 specia]  case,  because....order,  please,
 Just  a  minute.

 SHRI  8,  M  BANERJEE  Yesterday
 when  [  was  late  only  by  two  minutes
 and  you  know  that  I  went  to  the
 hospital—you,  in  your  wisdom  and  i!
 a  sense  of  impartiality,  said  “I  am  not
 going  to  permit  you.  You  have  lost
 the  opportunity”  I  reming  you,  Sir,  I
 asked  vou’  “Are  you  going  to  do  the
 same  thing  to  the  Minister?”.  You
 said:  “Yes”  (Interruptions)

 MR,  DEPUTY-SPEAKER:  Order,
 order.  I  thoroughly  accept  what  Mr.
 Barerjee  has  said.  Please;  order
 order.  Of  course  I  do  accept  that  posi-
 tion  and  it  is  also  correct  that  today,
 out  of  oversight  or  weaknegs,  I  had
 deviateg  from  the  commitment  that  I
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 made  yesterday;  yt  [  thought  that
 since  tms  38  golmg  to  be  a  very  crucial
 clausée—and  7  listened  to  the  Members
 very  attentiveky—it  the  Government
 woulg  respand  to  their  submussions,  it
 would  be  ih  the  interests  of  clause  3
 and  of  the  House.

 SHRI  INDRAJIT  GUPTA:  To  which
 gubmission,  did  you  hope  that  they
 would  respond?

 MR.  DEPUTY-SPEAKER:  They  have
 ९078  forward  with  certain  amend-
 tents  at  the  last  mimute;  and  just  a
 Httle  while  ago,  the  officer  at  the  Table
 came  to  me  and  consulted  me.  १
 could  have  been  mechanical  and  said;
 “IT  cannot  allow  this  because  the  stage
 ‘was  over.”

 But  I  thought  that  when  they  are
 coming  at  the  last  moment,  they  might
 be  doing  so  in  response  to  the  sub
 missions  that  members  have  made  from
 thig  side  of  the  House.  I  myself  am
 not  quite  aware  of  what  they  are;  that
 is  why  I  am  struggling  with  them  and
 asking  where  is  this  “force”  and  that
 sort  of  thing.  I  thought  that  in  the
 larger  interests  of  the  discussion,  in
 the  larger  interests  of  this  clause,  even
 xf  the  Government  comes  at  the  last
 moment,  in  response  to  certain  sub-
 missions  you  have  made,  it  is  my  duty
 to  allow  them.  That  is  why  I  have
 alloweq  them.  I  am  telling  you  why
 I  have  deviated  from  my  earlier  com-
 mitment.

 Now  I  can  do  this  only  with  the
 permission  of  the  House.  I  cannot  do
 it  of  my  own;  I  cannot  break  my  own
 commitment.  But  I  will  also  say  this,
 that  in  case  this  is  allowed,  Shri  Ram-
 avatar  Shastri  hag  given  notice  of  some
 amendments,  which  I  did  not  allow
 him  to  move.  In  ali  fairness,  I  will
 have  to  allow  him  also.

 SHRI  VIDYA  CHARAN  SHUKLA:  ६

 beg  to  move:
 Page  3,  line  22,—

 after  “Force;”  insert  “or”  (26)

 Page  3,  line  35,—
 after  “a  State;”  insert  “or”.  (27)

 of  Publleation  of
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 SHRI  RAMAVATAR'  -SHASTRI
 (Patna):  I  beg  to  move:

 Page  3,  line  30,—
 omit  “or  any  other  offence”  (18)

 Page  3,  “nes  83  and  34,—
 omit  “the  Prime  Minister  or  any

 other  member  of  the  Council  of
 Ministery  of  the  Union.”  (19)

 उपाध्यक्ष  जी,  मैने  अपने  संशोधन
 चे  4%  मांग की  है  कि  लाइन  62%
 is  तक  हटा  दी  जाए,  जिस  में  यह  बात

 कही  गई  है:
 “incite  any  person  to  interfere

 with  the  production,  supply  or  dis-
 tribution  of  food  or  other  essential
 commodities  or  with  e  sential
 services;  or”

 यह  बहुत  ही  आपत्तिजनक  है  शौर
 खास  तौर  से  मजदूरों  ५ बीच  में  जो  काम
 करते  हैं,  थे  इस  धारा  को  कभी  स्वीकार

 नहीं  कर  सकते  क्योंकि  अगर  मजदूर
 अपनी  जायज  मांगो  के  लिए  भी  लड़ाई
 करेगे,  जायज  मांगों  के  लिए  हडताल  भी
 करनी  पड़ती  है  और  करनी  पड़ेगी,  तो

 एसी  स्थिति  में  श्राप  कह  देंगे  कि  यह
 आपत्तिजनक  बात  है  भ्र ौर  ड्राप  उन  के  खिलाफ

 कार्यवाही  करेगे  ।  भाव  को  मालूम  है
 कि  पिछले  दिनों  मंहगाई  बहुत  ज्यादा  था

 गई  थी  शौर  बहुत  सो  जगहें  खोजें  तक

 नही  मिलती  थीं  ध्रौर  ऐसी  स्थिति  जागे  भी

 झा  सकती  है  लेकिन  भ्रगर  उस  के  खिलाफ

 मजदूर  आन्दोलन  करेगे,  मुनाफाखोरी  के

 खिलाफ  मजदूर  आन्दोलन  करेंगे,  तो  इस
 धारा  के  पअ्नन्तगंत  कोई  त  कोई  बात  कह
 कर  बाप  उन्हें  दंडित  करने  की  कोशिश
 करेंगे।  इसलिये  मेरा  कहना  यह  है  कि

 इस  धारा  की  कोई  आवश्यकता  रहो  थी  1
 भ्रमर  भाषा  के  नाम  पर  या  धम  के  ताम  पर
 केवल  बोलने  हैं,  तो  बात  समझ  में  जरा  सकती

 है  लेकिन  इस  धारा  के  अन्तर्गत
 तमाम  किसान,  मजदूर  कौर  जनता  के
 अन्दर  काम  करने  बालों  के  अधिकारों  को
 नियंत्रित  करने  की  चेष्टा  की  गई  है  कौर



 ford  ह्म  सही.  नहीं  समान  सकते  थे।

 हुए  wer  नहीं  शैलजा  कौर  भागे  भी.

 तही  समझेंगे।  कर्ब  कहीं  बोनस:  की
 लडाई  होगी  तो  कया  होगा 2  प्रधान

 अंती  ब्रोकर  के  खिलाफ  अगर  बोल  देंगी
 या  आप  बोल  देनें कौर  हम  उचका  विरोध

 करेंगे  और  बहेंगे  कि  यह  मजदूर  विरोधी
 कदम  है  तो  हमारी  बात  को  छपेगी  नहीं
 और  अगर  छपेगी  तो  कानून  की  गिरफ्त
 में  ले.  आएंगे  कौर  सजा  करवा  देंगे  ।
 झाँको  इस  चीज़  को  साप्ट्रततिः  और
 स्पीकर,  तक  ही  छोड़ना  चाहिये,  प्रधान
 मंत्री  और  दूसरे  मंत्रियों  को  यह  इजाजत
 नही  मिलनी  चाहिये  कि  वे  भ्रालोचता  से
 बच  जाएं,  उनके  खिलाफ  कोई  बात  7

 कही  जाए.  कौर  कही  जाए  तो  झूखबार
 वाले  उसको  न  छाप  और  प्यार  छापा  हैं
 तो,  के  खिलाफ  कानूनी  कार्रवाई  की
 जाये.  1.  इससे  तो  कोई  जनतांत्रिक
 प्राददोलन  नहीं  चल  सकेगा,  मजदूर  प्रान्दोलन

 नहीं  चला  सेगा,  जायज  आलोचना  भी
 लोग  नहीं  कर  सकेंगे  ।  आपको  याद

 होगा  कि  इमरजेंसी  जब  लगाई  गई  थी

 तीन  प्रधान  मंत्री  ने  जो  पहला.  भाषण  दिया
 थ्री  रेडियों  पर  उस  में  उन्होंने  कहा  था  कि
 श्री  राष्ट्रीयकरण  की  बात  झागे  नहीं  होगी।

 अब झाप  ही  बताएं  कि  कया  हम  इसका
 समर्थन  कर  सकते  हैं।  भ्रमर  इस  सवाल
 पर  विरोध  प्रधान  मंत्री  का  किया  जाएगा
 तो  आप.  कहेंगे  कि  छापने  तो.  भ्रमरा
 किया  है  शौर  आपकी  बात  छपेगी  नहीं

 -  कौर,.  अगर  किसी  -े  छाप  दी,

 किसी..  दीवार  ने  उसको  छाप  दिया  तो

 उसके  -  ऊपर  आपकी  तलवार  सकेगी,

 , र्हसी ह ैद्  कद  प्  दी  अरे  बोलते  है.

 व्यवस्था  लाते  बालों  है  ऊपरे इन  श्रीम  का

 है.  हमले,  आप  करेंगे।  इस  रास्ते हैं  इत  .
 संशोधनों  के  हारा  इसका  विराम  ह. ..... 3

 हूं  ।  फिर  एसी  कदर  झौंस  को  क्यो  मं तें लब
 है;  ?  इसको  भाप  ड्रिफाइन  कोणीय  कौर
 अगर  नहीं  करते  हैं  तो  इसको  निकाल

 दीजिये।  इससे  तो  भाप  कुछ  म्प्कुछ
 ऊपर  से  लगा  देंगे,  उलटा  सीधा  करके

 . भत  सही  करके  लगा  देंगे  कौर  उसको
 दंडित कर  देंगे।  यह  ठीक  नहीं है।  एनी
 अंदर  भैंस  भी  नहीं  रहना  चाहिये।

 SHRI  VIDYA  CHARAN  SHUKLA:
 ‘While  moving  this  Bill  for  considera-

 tion  yesterday  I  had  taken  care  to  ex-
 Plain  that  this  was  not  going  to  be
 used  ang  that  it  cannot  be  used  against
 the  legitimate  rights  of  the  workers  or
 the  trade  union  movement.

 A  specific  point  has  been  raised  by
 Shri  Gupta  and  Shri  Banerjee,  and
 now.  Shri  Shastri  has  also  expressed  a
 similar  fear.  May  I  say  that  I  am
 aware  of  the  various  statutes  which
 govern  the  essential  services  etc.?
 Here,  the  simple  explanation  is  that
 this  cannot  be  invoked  unless  a.com.
 modity  or  service  is  declared  to  be  es
 sential,  ang  in  any  case  a:  strike  con
 cerning  that  is  illegal.  So,  it  is,  not
 that  this  will  be  applicable  to  the  trade
 union  movement,

 Shri  Shastri  gave  the  example  of
 collection  of  levy.  Ef  there  is:  -some-
 thing  whieh:  disrupts.  the  collection  of
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 levy,  gtain  being  ap.  commo-
 |  be  pasaible
 ned,  it  wilh,  a

 tee

 fox  the  Gov-
 |... ह  to  see  that  there  is  no  hind-
 gande  ie,  the  af  levy  or  in  the
 सापतारवलाद:  of  that  asaential  commodi-
 ty.  Ip  any  case,  &  there  is  incite-
 mant  te  a  thing  which  is  Wegal,  that

 clause  Gnd  8०,  if  the  hon,  Members
 feel  that  this  is  going  to  be  against  any
 legitimate  trade  union  activity,  I  re-

 eammedity  or  service  has  been  declar-
 ed  as  essential  can  this  be  used.  Un-
 jess  this  clause  is  invoked,  it  will  not
 come  in  the  way  of  normal  trade
 union  activity,

 SHRI  INDRAJIT  GUPTA:  What  8
 there  to  prevent  its  being  invoked  by
 any  official?

 SHRI  VIDYA  CHARAN  SHUKLA.
 It  ig  all  defined  in  the  Essential  Com-
 modities  Act  as  to  what  can  be  declar-
 ed  88  an  essential  commodity  or
 service.  And  unless  a  commodity  or
 service  is  so  defined  or  declared,  this
 clause  cannot  be  invoked  for  any  other
 normal  activity  of  the  trade  movement,

 I  forget  to  mention  the  other  point
 made  by  Prof.  Mukherjee.  It  is  quite
 significant  that  followers  ot  P.M.
 should  be  men  ang  20t  minion.  Now,
 would  it  constitute  a  criticism  action-
 able  under  this  Act  or  would  it  be  a
 eriticism  which  will  be  taken  as  bona-
 fide.  QJearly  such  criticism  will  be
 taken  as  a  bonafide  criticism  and  not
 a  criticism  which  will  be  brought  w.th-
 in  amy  provision  of  this  Act.  This
 kind  of  thing  can  easily  be  said  end
 should  be  saiq  in  the  case  of  some-
 body.

 MR.  DEPUTY-SPEAKER:  Who  will
 decide  3t?

 SURI  VIDYA  CHARAN  SHUKLA:
 The  decision  was  to  be  made  by  the
 people  all  over  the  country,  but  the

 Ra,
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 responsibility  of  the  decision  wall  be
 accepted  by  us.  ft  is  posaible  for  a
 countey  like  ours  tea  take  er  centrahse
 the  power  of  decision  on  one  particular
 person  ex  on  two  particular  persons.
 Thevefore,  we  have  put  thig  power  of
 decision  at  a  fairly  high  level,  not
 like  the  powers  under  Dix  =  earher
 whigh  could  he  delegated  even
 to  the  Naib  Tehsildar  leyel,  Herve,  it
 cannot  go  beyond  the  level  specified.

 MR.  DEPUTY-SPEAKER:  Ultimately
 the  court  will  decide.

 SHRI  VIDYA  CHARAN  SHUKLA:
 In  case  the  decision  of  the  competent
 authority  or  the  reporting  officer  or
 the  tirst  appellate  authority  is  dsput-
 ed,  the  court  will  decide  whether  the
 action  was  right  or  wrong.  Therefore,
 all  legitimate  criticism  which  does  not
 amount  to  defamation  under  Section
 499  of  the  IPC  will  be  free  and  I  am
 sure  that  the  hon.  Membets  who  are
 speaking  are  not  interested  in  protect-
 ing  defamatory  speeches,  and  that
 clause  can  be  invoked  in  the  court  of
 law  and  that  can  be  used.

 Another  thing  which  Mr.  Chandrap-
 pan  was  pleased  to  mention  yesterday
 was  that  even  under  thig  election
 manifestog  will  not  be  passed,  ]  have
 not  yet  come  across  any  election
 manifesto  that  could  Le  objectionable
 under  any  provision  of  this  Act,  If
 the  election  manifesto  of  any  party
 says  that  the  Government  hes  com-
 mitted  the  following  wrongs  and  there-
 fore  this  Government  should  be  re-
 moved,  that  78  perfectly  a  legitimate
 action.

 SHRI  C,  K.  CHANDRAPPAN
 (Tellicherry):  I  meant  disaffection  to-
 wards  the  Government.

 SHRI  VIDYA  CHARAN  SHUKLA:
 Not  necessarily.  This  is  a  legal  term
 which  is  defined  by  the  Court  or  by
 various  institutions.  It  is  not  a  dictio-
 nary  meaning  of  the  disaffection  that  I
 am  referring,  it  is  the  legal  meaning
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 of  disaffection  which  hag  been  defin-
 ed  by  the  court  ang  which  does  hot
 really  include  the  critical  speeches,  etc.
 If  you  see  the  first  proviso:  and  the
 second  proviso  of  this  Act  where  we
 have  defineg  objectionable  matters,
 you  will  fing  that  all  these  things  are
 allowed  which  you  seek  to  include  in
 the  election  manifesto.

 (interruptions)

 SHRI  8,  M.  BANERJEE:  He  should
 (शा  us  what  should  be  given  and  what
 should  not  be  given.

 (Interruptions)

 It  will  be  censored,  l  am  sure.....

 (Interruptions)

 Will  the  censor  officer  censor  it?  I
 hope....

 (Interruptions)
 SHRI  SOMNATH  CHATTERJEE

 (Burdwan):  Your  hope  is  not.....
 (Int  zrruptions)

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  can  assure  that  the  election  mani-
 festo  will  not  be  censored.

 (Interruptions)

 Recently,  elections  were  held  in  the
 Gujarat  State  for  the  Municipa]  Cor-
 poration  and  the  District  panchayats.
 For  that  election,  various  election
 manifestos  were  issued  and  none  of
 them  was  censored—neither  the  mani-
 festy  of  the  Ruling  Morcha  nor  our
 own,

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE:  Is
 that  by  grace?

 (Interruptions)

 SHRI  VIDYA  CHARAN  SHUKLA:
 Under  the  law.  If  it  has  contained
 anything  prejudicial  to  the  law,  then,
 of  course,  that  would  have  been  censor-
 ed.  But  since  it  did  not  contain
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 anything,  ‘and  any  '  normal  election
 manifesto  will  not  cdtitaln  any
 matter,  therefore  this  kind  of  fear  flat
 election  mantfesto  wauld  be  cerisored
 is  not  well-founded.  And  even  the
 example  given  by  Mr.  Chahdraypan
 gives  ine  an  opportunity  to  clarify  this
 matter  that  this  kind  of  legttimate
 political  activities  of  the  Opposition
 will  not  be  affected  by  any  provision
 of  this  Ipw.

 About  public  order,  Mr.  Dinen
 Bhattacharyya  was  asking  me  to  define
 “public  order”.  Public  order  is
 well-defined.  So,  I  do  not  have  to  take’
 the  time  of  the  House  on  that.

 SHRI  SOMNATH  CHATTERJEE:
 Where  is  it  defined?

 SHRI  VIDYA  CHARAN  SHUKLA.
 It  is  defined  in  various  case  laws.

 Then,  Mr.  Indrajit  Gupta  wag  rather
 exercised  about  the  protection  which
 has  been  given  to  the  various  office
 holders.  He  has  moved  an  amendment
 which  gays:

 omit  “or  any  other  member  of
 the  Council  of  Ministers  of  the
 Union.”

 He  does  not  object  to  keeping  the
 words:

 “are  defamatory  of  the  President
 of  India,  the  Vice-President  of
 India,  the  Prime  Minister,  the
 Speaker  of  the  House  of  the  People
 or  the  Governor  of  a  State;”

 I  would  be  willing  to  accept  the  am-
 endment  and  omit  these  words,  “any
 other  member  of  the  Couneil  of  Min-
 isters  of  the  Union”,

 SHRI  DINEN  BHATTACHARYYA:
 Including  the  Prime  Minister?

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  would  clarify  what  I  am  willing  to
 accept.  There  igs  amendment  No,  5
 moved  by  Shri  Indrajit  Gupta,  It
 says:

 Page  3,  lines  33  and  34
 omit  “or  any  other  member  of

 the  Council  of  Ministers  of  the  |
 Union.”
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 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K,  RAGHU  RAM-
 ATIAH):  The  word  “or”  must  remain.

 SHRI  VIDYA  CHARAN  SHUKLA:
 The  word  “or”  will  remain.
 The  word  “or”  is  necessary  for  the
 continuation  of  the  sentence,

 SHRI  s.  M.  BANERJEE:  You  have
 accepted  Mr.  Indrajit  Gupta’s  amend.
 ment.  Why  not  you  accept  another
 amendment  of  mine,  Amendment  No.
 0,  that  is,  to  omit  “or  the  Governor
 of  a  State”?

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  have  made  our  position  clear  with
 regard  to  these  amendments.  I  hope,
 the  hon.  Members  wil]  find  it  satis-
 factory,

 SHRI  INDRAJIT  GUPTA:  Why
 have  you  left  out  the  Chief  Ministers
 of  the  States?

 SHRI  VIDYA  CEARAN  SHUKLA:
 I  want  to  clearly  state  that  we  have
 not  included  the  Chief  Ministers  or
 the  Ministers  of  the  States  because
 the  State  Legislatures  are  competent
 to  enact  a  legislation  of  this  kind  if
 they  so  think  fit.  We  did  not  want
 to  do  this.  If  the  State  Legislatures
 want  to  give  this  kind  of  immu-
 nily

 SHRI  DINEN  BHATTACHARYYA:
 Why  have  vou  included  State  Gov-
 ernor?

 SHRI  VIDYA  CHARAN  SHUKLA.
 The  State  Governor  ig  not  under  that
 ambit.  If  the  State  Legislatures  in
 their  wisdom  want  to  enact  a  law  of
 this  kind,  thev  can  do  so,  We  did
 not  want  to  do  that.  We  do  not
 want  to  enact  anything  like  that  for
 the  State  Council  of  Ministers,  It  is
 for  the  State  Legislatures  to  do  if
 they  want,

 SHRI  DINEN  BHATTACHARYYA:
 About  my  amendment,  regarding  the
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 distinction  between  the  State  and  the
 Government,  you  have  mixed  up  the
 both,

 SHRI  VIDYA  CHARAN  SHUKLA:
 Your  views  are  before  the  House;  my
 views  are  before  ithe  House,  It  ts
 for  the  House  to  decide,

 MR.  DEPUTY.SPEAKER:  There  is
 Amendment  No.  5  to  Clause  3  moved
 by  Shri  Indrajit  Gupta.

 SHRI  VIDYA  CHARAN  SHUKLA:
 My  amendment  is  that  the  word  ‘or’
 should  be  retained  so  that  the  cyn-
 tinuity  of  the  sentence  is  maintained,

 MR.  DEPUTY-SPEAKER:  I  think
 3  should  put  this  amendment  first  to
 the  House  with  this  modification  that
 the  word  ‘or’  should  not  be  included
 in  the  words  to  be  deleted,

 Now,  the  question  is:
 omit  “any  other  member  of

 the  Council  of  Miunisterg  of  the
 Union”.  (5,  as  modified).

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER:  Then,

 there  are  two  other  amendments
 moved  by  Shri  Shukla  which,  I  pre-
 sume  will  be  accepted.  Therefore,  I
 will  put  them  to  the  House.

 SHRI  SOMNATH  CHATTERJEE:
 I  want  to  speak  on  it,

 MR,  DEPUTY-SPEAKER:  No,
 speaking  is  over.

 (Interruptions)
 SHRI  SOMNATH  CHATTERJEE:

 This  is  moving  an  amendment  and  I
 want  to  speak  on  it.

 SHRI  DINEN  BHATTACHARYYA:
 Has  he  no  right  to  speak?

 MR.  DEPUTY-SPEAKER:  Not  on
 the  amendment.

 SHRI  INDRAJIT  GUPTA:  At  the
 proper  stage,  the  amendment  was  not
 there,
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 WR,  DEPUTT-SPEAKER:  3  don't

 en@erstend  all  this  confusion.  ‘Will
 you  kindly  sit  down?

 SHRI  INDBART  GUPTA:  Tig  hee
 heen  brought  verbally  by  him  later
 on,

 MR.  DEPUTY-SPEAKER:  I  don't
 understand  it;  we  have  had  so  much
 igoussion,

 SHRI  S.  M  BANERJ#E:  On  a  non.
 existent  amendment?

 MR.  DEPUTY-SPEAKER:  Will  you
 kindly  listen  to  me  for  two  miinutes?
 We  had  a  discussion  on  this.  When
 the  Minister  sought  my  permission  to
 move  these  amendments,  I  allowed
 him  and  I  gave  the  reason.  Mr.
 Banerjee  pointed  to  the  observation  I
 made  yesterday  that  after  the  stage
 is  over  I  would  not  allow  anybody,
 and  I  own  that  here,  tactically  I  made
 a  mistake,  and  then  I  took  the  con-
 sent  of  the  House;  they  agreed  and
 I  went  out  of  the  way  and  allowed
 Shri  Ramavatar  Shastri  also  to  move
 his  amendment  and  to  speak  Now
 the  speaking  stage  is  over  and  we
 have  reached  the  stage  of  putting  the
 amendments  to  the  House.  I  hope  I
 have  made  myself  clear.

 Now,  the  question  is;

 Page  3,  line  22,—
 after  “Force;”
 insert  “or”  (26)

 Page  3,  line  35,—
 “after  “a  State;”

 tnsert  “or”  (27)

 The  motion  was  adopted,

 MR.  DEPUTY-SPEAKER:  Now  the
 rest  of  the  amendments.  Does  any
 Hon,  Member  want  particular  amend-
 ments  to  be  put  specifically?

 Pablicution  of
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 SHRI  INDRAJIT  GUPTA:  Ye,
 amendment  Na,  2.

 SHRI  DINEN  BHATTACHARYZA:
 Alao  Nos,  3  and  34,

 MR,  DEPUTY-SPEAKER:  So  those
 amendments  are  to  be  put  separately.

 MR,  DEPUTY-SPEAKER:  I  shail
 now  put  Amendment  No,  2  to  Clause
 8,  moved  by  Shri  Indra}it  Gupta,  to
 the  vote  of  the  House.  The  question
 is:

 “Page  3,~—

 omit  lines  6  to  18.”  (2)

 Let  the  lobby  be  cleared,

 The  Lok  Sabha  divided:

 Division  No,  ]  {i  46  hrs.

 AYES

 Banerjee,  Shri  Ss.  M.

 Bhattacharyya,  Shri  Dinen
 Bhattacharyya,  Shri  5  P.
 Bhaura,  Shri  8  8,
 Chandrappan,  Shri  C  K.

 Chatterjee,  Shri  Somnath
 *Chaudhuri,  Shri  Tridib

 Chowhan,  Shrj  Bharat  Singh
 Deshpande,  Shrimati  Roza
 Gowder.  Shri  J  Matha

 Gupta,  Shri  Indrajit
 Haldar,  Shri  Madhuryya
 Halder,  Shri  Krishna  Candra
 Hazra,  Shri  Manoranjan
 Joarder,  Shri  Dinesh
 Kathamuthu,  Shri  M

 Krishnan,  Shri  M.  K.
 Kiruttinan,  Shri  Tha

 “He  voted  by  mistake  from  a  wrong  seat  and  later  informed  the  Speaker
 accordingly
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 “Medhukar”,  Shri  K.  M.

 Mavalankar,  Shri  P.  G.

 Modak,  Shri  Bijoy
 Mukerjee,  Shri  H.  N.

 Mukherjee,  Shri  Saroj
 Parmar,  Shri  Bhaljibhai
 Patel,  Kumari  Maniben

 Patel,  Shri  H.  M

 Roy,  Dr.  Saradish
 Saha,  Shri  Ajit  Kumar

 Saha,  Shri  Gadadhar
 *Shastri,  Shri  Ramavatar
 Shastri,  Shri  Shiv  Kumar
 Singh,  Shri  D  N.
 Sinha,  Shri  Satyendra  Narayan
 Vijay  Pal  Singh,  Shri

 Yadav,  Shrj  Shiv  Shanker  Prasad

 NOES

 Aga,  Shri  Syed  Ahmed
 Ambesh,  Shri
 Ansari,  Shri  Ziaur  Rahman

 Appalanaidu,  Shri
 Arvind  Netam,  Shr;
 Austin,  Dr.  Henry
 Babunath  Singh,  Shri

 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T,
 Banamali  Babu,  Shri

 Banera,  Shri  Hamendra  Smgh
 Banerjee,  Shrimatj  Mukui
 Barman,  Shri  R  N.

 Barupal,  Shri  Panna  T.ai
 Basumatari,  Shri  D.
 Bhagat.  Shri  H  K.  L.
 Bhattacharyyia,  Shri  Chapalendu
 Chakleshwar  Singh,  Shri
 Chandrakar,  Shri  Chandulal
 Chandrika  Prasad,  Shri
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shrimati  Premalabai
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 Chhotey  Lal,  Shri

 Daga,  Shri  M.  C,
 Dalbir  Singh,  Shri
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Dasappa,  Shri  Tulsidas

 Daschowdhury,  Shri  B.  KX
 Dharamgaj  Singh,  Shri
 Dhillon,  Dr.  0.  S.
 Dixit,  Shri  G  fon
 Dwivedi,  Shri  Nageshwar
 Engti,  Shri  Biren

 Ganesh,  Shri  K  मे
 Garcha,  Shri  Devinder  Singh
 Gautam,  Shr  C  0

 Gavit,  Shri  T.  H

 Gill,  Shri  Mohinder  Singh
 Godara,  Shri  Mani  Ram
 Gomango,  Shri  Giridhar

 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra
 Gowda,  Shri  Pampan
 Hansda,  Shri  Subodh
 Hari  Singh,  Shri

 Jamilurrahman,  Shri  Md.
 Jeyalakshmi,  Shrimati  ्
 Jha,  Shri  Chiranjib
 Kadam,  Shrj  J  G
 Kader,  Shri  S  A,
 Kahandole,  Shri  ze  M

 Kakodkar,  Shri  Purushottam
 Kamakshaiah,  Shri  D.
 Kamble,  Shri  T.  D.
 Kapur,  Shri  Sat  प्पा
 Kavde,  Shri  B.  R
 Kinder  Lal,  Shri

 Kisku,  Shri  A.  K
 Kotoki,  Shri  Liladher
 Kureel,  Shrj  8.  N.
 Lakshminarayanan,  Shri  M.  R.
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 *He  voted  by  mistake  from  a  wrengseat  and  later  informed  the  Speaker
 accordingly,
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 Lambodar  Baliyar,  Sbri

 Lutial  Haque,  Shri

 Mahajan,  Shri  Vikram

 Majhi,  Shri  Kumar

 Malhotra,  Shri  Inder  J.

 Mandal,  Shr:  Jagdish  Narain

 Mandal,  Shri  Yamuna  Prasad

 Manher,  Shri  Bhagatram

 Mirdha,  Shri  Nathu  Ram

 Mishra,  Shri  G.  8,

 Mishra,  Shri  Jagannath
 Modi,  Shri  Shrikishan
 Mohapatra,  Shri  Shyam  Sunder

 Mohsin,  Shri  F.  प्र,

 Munsi,  Shri  Priya  Ranjan  Das
 Murmu,  Shri  Yogesh  Chandra
 Negi,  Shri  Pratap  Singh

 Oraon,  Shri  Kartik

 QOraon,  Shri  Tuna
 Palodkar,  Shri  Manikrao

 Pandey,  Shri  Narsingh  Narain

 Pandey,  Shri  हे,  8,

 Pandit,  Shri  S.  T.
 Paokai  Haokip,  Shri
 Patel,  Shri  Arvind  M.

 Patel,  Shri  Natwar'al

 Patel,  Shri  Prabhudas
 Patil,  Shri  E.  V.  Vikhe

 Patil,  Shri  Krishnarao
 Patil,  Shri  T.  A,

 Patnaik,  Shri  Banamali
 Peje,  Shri  8.  L,

 Pradhani,  Shri  K.

 Raghu  Ramaiah,  Shri  K.
 Rai,  Shri  S,  K.
 Rai  Shrimati  Sahodrabai
 Ram,  Shri  Tulmohan
 Ram  Dayal,  Sbri
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 Ram  Surat  Prasad,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  8,  Radhabaj  A.
 Rao,  Shri  K,  Narayana
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P  Ankineédy  Prasada

 Rathia,  Shri  Umed  Singh

 Ray,  Shrimati  Maya
 Reddy,  Shri  K,  Ramakrishna
 Reddy,  Shri  P.  Ganga
 Reddy,  Shrj  Sidram
 Richhariya,  Dr.  Govind  Das

 Saini,  Shri  Mulki  Raj
 Samanta,  Shri  S.  C.

 Sanghi,  Shri  N.  K.
 Sankata  Prasad,  Dr,
 Sarkar,  Shri  Sakti  Kumar
 Sathe,  Shri  Vasant
 Satpathy,  Shri  Devendra
 Savitr;  Shyam,  Shrimati
 Sayeed,  Shri  P  M,
 Sethi,  Shri  Arjun
 Shailani,  Shri  Chandra
 Shankaranand,  Shri  B.

 Sharma,  Shrj  Nawal  Kishore
 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Sheopujan
 Shetty,  Shrj  K.  K.
 Shivnath  Singh,  Shri
 Shukla,  Shri  B,  हे,
 Shukla,  Shri  Vidya  Charan

 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  में,  ट,
 Sohan  Lal,  Shri  T.

 Sokhi,  Sardar  Swaran  Singh
 Suryanarayana,  Shri  K,
 Swaminathan,  Shri  है,  द
 Swamy,  Shri  Sidrameshwar

 Tayyab  Hussain,  Shri
 Tiwari,  Shri  Chandra  Bhal  Mani
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 Tiwary,  Shri  D.  N,
 ‘Tombi  Singh,  Shri  N.

 Tulsiram,  Shri  V.

 Uikey,  Shri  M.  G

 Vikal,  Shri  Ram  Candra

 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  हे,  P,

 MR.  DEPUTY-SPEAKER:  The
 result*  of  the  division  is:  Ayes  35;
 Noeg  148,

 The  motion  was  negatwed.

 MR,  DEPUTY-SPEAKER:  I  shall
 now  put  Amendment  No.  3]  to  Claust
 8,  moved  by  Shri  8.  M.  Banerjee,  to
 the  vote  of  the  House.

 Amendment  No,  7]  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  Amendment  No.  13,  moved  by
 Shri  Dinen  Bhattacharyya,  to  the  vote
 of  the  House.  The  question  is:

 “Page  3,—

 for  lines  43  to  15,  substitute,—

 “towards  the  State;  or’  (18)

 The  Lok  Sabha  divided

 AYES

 Division  No,  2]  24.49  hrs.

 Banerjee,  Shri  S.  M.
 Bhattacharyya,  Shri  Dinen

 Bhattacharyya,  Shri  S.  P,
 Bhaura,  Shri  B.  5.
 Chandrappan,  Shri  C,  K.

 ‘Chatterjee,  Shri  Somnath
 Chaudhuri,  Shri  Tridib

 Chowhan,  Shri  Bharat  Singh
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 Deshpande,  Shrimati  Roza
 Gowder,  Shri  J.  Matha

 Gupta,  Shri  Indrajit
 Haldar,  Shri  Madhuryya
 Haider,  Shri  Krishna  Chandra

 Hazra,  Shri  Manoranjan

 Joarder,  Shri  Dinesh

 Kathamuthu,  Shri  M.
 Krishnan,  Shri  M.  K.
 Kiruttinan,  Shri  Tha

 “Madhukar”,  Shri  K.  M.
 Mavalankar,  Shri  P.  G.
 Modak,  Shri  Bijoy
 Mukherjee,  Shri  H.  N,
 Mukherjee,  Shri  Saroj

 Nayak,  Shri  Baksi

 Parmar,  Shri  Bhaljibhai
 Patel,  Kumari  Maniben
 Patel,  Shri  H.  M.

 Roy,  Dr  Saradish

 Saha,  Shri  Ajit  Kumar
 Saha,  Shri  Gadadhar
 Shastri,  Shri  Ramavatar

 Shastri,  Shri  Shiv  Kumar
 Singh,  Shri  D.  N.

 Sinha,  Shri  Satyendra  Nara)  an

 Vijay  Pa}  Singh,  Shri

 Yadav,  Shri  Shiv  Shankar  Prasad

 NOES

 Aga,  Shri  Syed  Ahmed
 Ambesh,  Shri
 Ansari,  Shri  Ziaur  Rahman
 Appalanaidu,  Shri
 Arvind  Netam,  Shri
 Austin,  Dr.  Henry

 me  omega
 *Shri  Dharnidhar  Das  also  recorded  his  vote  for  ‘NOES,’
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 Babunath  Singh,  Shri

 Bajpai,  Shri  Vidya  Dhar
 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri

 Banera,  Shri  Hamendra  Singh
 Banerjee,  Shrimatj  Mukul

 Barman,  Shri  R,  N.

 Barupal,  Shri  Panna  Lal

 Basumatari,  Shri  D

 Bhagat,  Shri  H.  K  L

 Bhattacharyyia,  Shri  Chapalendu
 Chakleshwar  Singh,  Shri

 Chandrakar,  Shri  Chandulal
 Chandrika  Prasad,  Shri

 Chaudhary,  Shri  Nitiraj  Singh
 Chhotey  Lal,  Shri

 Daga,  Shri  M,  C.
 Dalbir  Singh,  Shri
 Darbara  Singh,  Shri
 Das,  Shri  Anadi  Charan
 Das,  Shri  Dharnidhar

 Dasappa,  Shri  Tulsidas

 Dharamga)  Singh,  Shri

 Dhillon,  Dr  G  8

 Dixit,  Shri  6  C.

 Dwivedi,  Shri  Nageshwar

 Engti,  Shri  Biren

 Ganesh,  Shri  K  R

 Garcha,  Shri  Devinder  Singh
 Gautam,  Shric  0

 Gavit,  Shri  T,  H

 Gill,  Shri  Mohinder  Singh
 Godara,  Shri  Mani  Rem
 Gomango,  Shri  Giridhar

 Gopal,  Shri  K.
 Goswami,  Shri  Dinesh  Chandra

 Gowda,  Shri  Pampan

 Mansda,  Shri  Subodh
 Hari  Singh,  Shri

 Jamilurrahman,  Shri  Md,

 of
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 Jeyalakshmi,  Shrimati  ४,
 Sha,  Shri  Chiranjib

 Kadam,  Shri  ्  G.

 Kader,  Shri  S.  A,
 Kahandole,  Shri  Z,  M,
 Kakodkar,  Shri  Purushottam
 Kamakshaiah,  Shri  D.
 Kemble,  Shri  T.  7,

 Kapur,  Shri  Sat  Pal
 Kavde,  Shri  B,  Rg
 Kinder  Lal,  Shri
 Kisku,  Shri  A  K.
 Kotoki,  Shri  Liladhar
 Kureel,  Shri  B.’N,

 Lakshminarayanan,  Shri  M  R,
 Lambodar  Baliyar,  Shri
 Lutfal  Haque,  Shri

 Mahajan,  Shri  Vikram
 Majhi,  Shri  Kamar
 Malhotra,  Shri  Inder  J.

 Mandal,  Shri  Jagdish  Narain
 Mandal,  Shri  Yamuna  Prasad
 Manhar,  Shri  Bhagatram
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.  8.
 Mishra,  Shri  Jagannath

 Modi,  Shri  Shrikishan

 Mohapatra,  Shri  Shyam  Sunder
 Mohsin,  Shri  F  H

 Munsi,  Shri  Priya  Ranjan  Da,
 Murmu,  Shri  Yogesh  Chandra

 Negi,  Shri  Pratap  Singh

 Oraon,  Shri  Kartik
 Oraon,  Shri  Tuna

 Pandey,  Shri  Narsingh  Narain
 Pandey,  Shri  R
 Pandit,  Shri  8  T
 Paokal  Hackip,  Shri

 Patel,  Shri  Arvind  M.
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 Patel,  Shri  Natevarlal
 Patel,  Shri  Prabhudas
 Patil,  Shri  E,  फ  Vikhe
 Patil,  Shri  Krishnarao
 Patil,  Shri  7.  A

 Patnaik,  Shri  Banamall

 Peje,  Shri  S.  L.
 Pradhani,  Shri  K,
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 Raghu  Ramaiah,  Shri  K,
 Rai  Shrimati  Sahodrabai

 Ram,  Shri  Tulmohan
 Ram  Dayal,  Shri
 Ram  Surat  Prasad,  Shri
 Ranabahadur  Singh,  Shri
 Rao,  Shrimati  B.  Radhabai  A.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  M.  Satyanarayana
 Rao,  Shri  9.  Ankineedu  Prasada
 Rathia,  Shri  Umed  Singh
 Ray,  Shrimati  Maya
 Reddy,  Shri  K.  Ramakrishna

 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Das

 Saini,  Shrj  Mulki  Raj
 Samanta,  Shri  S.  ए
 Sankata  Prasad,  Dr,

 Sarkar,  Shri  Sakti  Kumar
 Sathe,  Shri  Vasant
 Satpathy,  Shri  Devendra
 Savitri  Shyam,  Shrimati
 Sethi,  Shri  Arjun
 Shailani,  Shrj  Chandra

 Shankaranand,  Shri  B.

 Shastri,  Shri  Biswanarayan
 Shastri,  Shri  Sheopujan
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 Shetty,  Shri  K.  K,
 Shivnath  Singh,  Shri
 Shukla,  Shri  8.  R.

 Shukla,  Shri  Vidya  Charan
 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  हे.  K.
 Sohan  Lal,  Shri  T.
 Sokhi,  Sardar  Swaran  Singh
 Suryanarayana,  Shri  K,
 Swaminathan,  Shri  R,  ्
 Swamy,  Shri  Sidrameshwar

 Tayyab  Hussain,  Shri
 Tiwari,  Shri  Chandra  Bhal  Manji
 Tiwary,  Shri  D.  N.
 Tombi  Singh  Shri  N.
 Tulsiram,  Shri  प्र,

 Uikey,  Shri  M.  6.

 Yadav,  Shri  Chandrajit
 Yadav,  Shri  Karan  Singh
 Yadav,  Shri  R,  P.

 MR.  DEPUTY-SPEAKER:

 Noes  4l.

 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER:  Now  I
 put  all  the  other  amendments  to
 clause  3  to  the  vote  of  the  House.

 Amendments  Nos.  6,  40  &  8  to  8
 were  put  and  negatived,

 MR.  DEPUTY-SPEAKER;:  The  ques-
 tion  is:

 “That  clause  8,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted

 *The  following  Members  also  recorded  their  votes  for  ‘NOES’:

 Sarvshri  P.  M,  Sayeed,  Naval  Kishore  Sharma,  Ram  Chandra  Vikal  and  S,  K,
 Rai
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 Clause  3,  as  amended,  wag  added  to

 the  Bill
 MR.  DEPUTY-SPEAKER:  Clauses  :

 4  to  7—no  amendments,  The  question
 is:

 “That  clauses  4  to  7  stand  part  of
 the  Bill.”

 The  motion  was  adopted
 Clauses  4  to  7  were  added  to  the  Bill

 Clause  &—(Power  to  control  Pre-
 judicial  Publications.)

 SHRI  RAMAVATAR  SHASTRI;  I
 beg  to  move:

 Page  5,  line  44—
 for  “twenty-one”

 “thirty”  (20)

 उपाध्यक्ष  जी,  प्राप्रक्तिजतक  चीजें
 छापने  के  प्रपराध  में  अगर  सरकार  या

 इस  के  भ्रमणकारी  किसी  समाचार  पत्र  के
 मालिका प्रैस  के  सालिक,  सम्पादक  कौर
 प्रकाशक  से  जमानत  तलब  करेंगे,
 नई  जमानत  या  एसपी  जमानत
 जब्त  हो  जाते  के  बाद  दोबारा
 जमानत  मांगेगी,  तो  इस  के  लिये  यह
 प्रावधान  रखा  गया  है  कि  2:  दिन  &
 झज्जर  उन्हें  जमानत  की  राशि  जमा

 कर  देगी  जअआाएहिसे।  इस  के  लिये  2)
 दिन  का  सम्मान  निर्धारित  किया  गया  है।
 मेरे  समाधन  का  आशय  है  कि  बाप  i
 दिन  की  जगह  30  कमी  कर  दीजिसे,
 एक  महीना  क्र  दीजिये,  ताकि  नगर  छोटे
 छोटे  ऋख बार वालें  कानून  की  गिरफ्त  में
 आ  जाय  भर  उन्हे  जमानत  वी  राशि  जमा
 कहाना  पे,  चाहे  ते  म्रखरवार  क  मलिक  हो,
 सम्पादक  हो  या  प्रकाशक  हो,  जिस  से  भी
 जमानत  मांगी  जाये,  तो  उन  को  यथेष्ट
 समय  मिलना  चाहिये  ताकि  वे  पैसे  का,
 बन्दोबस्त  कर  सके।  यदि  श्राप  9  दिन
 दौर  ज्यादा  बढ़ा  देगे  ,  21  से  30  दिन
 कर  देगे  तो  इस  से  झा समान  नहीं  ह. 1.

 पडेगा,  बल्कि  दूसरी  तरफ  इस  से  गरीब

 या  झा धिक  रूप  में  वाटमोर  समाचार-

 substitute

 पत्र को,  प्रैस  को,  यह  मौक  मिल  जानेगा
 कि  वह  पैसें  की  तवाना,  कर  सभ

 मैंने  एक  महीने की  बात  इस  लिये  भी

 की  है  भाने वाले  दिनो  में  झा पु  भरने  लैंड
 सोलिड  बिल  पर  विचार  करें।  उस  मे  भी
 कुछ  तरह  इस  की  व्यवस्था  हैकि  उस
 का  मालिक  उतने  दिलों  के  श्त्दर  रिटर्न
 दाखिल  नहीं  करेगा  तो  उस  के  खिलाफ

 कार्यवाही  की  जाएगी-  उस  में आप  ने  30
 दिन का  समय  रखा  है।  जब  आप  दूसरे
 कानूगो  मे  30  दिन  की  व्यवस्था  रखते
 है  तो  फिर  आप  को  इस  में  30  बिल  की
 व्यवस्था  रखने  में  गया  एतराज  है  1
 इसलिये  मैं  मली  महोदय  से  नियमित  करता
 चाहता  हू  कि,  1...  श्री  कई  मेरे  सशोधन
 है  जो  इसो  तरह  के  है  इत लि गयें  एक  बार
 ही  निवेदन  करता  कराहता  हू,  जहा  जहा
 भी  2  दिन  कि  जिंक ह ैहैं  वहा  so  दिन
 का  जिक्र  कर  दीजिये  ताकि  सब  को
 फायदा  हो  जो  भी  समाचार  पत्र  मिटाने जनें
 वाले  है,  चाहे  सम्पादक  हो,  प्रकाशक  हाँ
 या  प्रिंस  क ेमालिक  हो,  सब  को  सलाहियत
 हो।  मैं  यहा  बड़े  प्रेस  बाला  को  बात  नहीं
 कर  रहा  हूँ,  बल्कि  छोटे  छोटे  जो

 बहुत  सारे  पत्न,  पत्रिकायें  है,  दैनिक,  पाक्षिक

 साप्ताहिक  या  मासिक,  उन  सब  को  बह
 सुविधा  मिलेगी।  इसलिये  बेरा  निवेदन

 ह ैकि  प्राय  छोड़ो  की  बात  करते  है  तो
 छोड़ो  की  बात  मान  लीजिये।

 SHRI  VIDYA  CHARAN  SHUKLA.
 May  I  say  that  thig  makes  no  differ-
 ence  to  a  person  whether  the  time  for
 giving  security  38  2]  days  er  30  days,
 2  days  is,  in  my  opimion,  absolutely
 sufficient  and,  therefore,  this  amend-
 meat  ig  not  acceptable  to  me...  (In-
 terruptons)

 MR.  DEPUTY‘SPEAKER:  Order
 please.  Mr.  Ramevatar  Shesin,  why
 don’t  you  allow  me  to  do  my  dyty
 now?  The  difficulty  is  that  he  Iw  both
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 a  Ram  and  an  Avuetar  and  on  the  top
 of  it  a  Shastri.  Now,  the  question  १5

 Now,  I  will  put  amendment  No.  20
 to  clause  8  to  vote.

 Amendment  No  20  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  Now,  the
 questicn  is:

 “That  clause  8  stand  part  of  the
 Bul”

 The  motion  was  adopted.

 Clause  8  was  added  to  the  Bill.

 ‘Olause  8  (Power  to  forfeit  security
 or  demand  further  security  from
 Presses.)

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  6,  line  Ji,—
 for  “twenty-one”

 “thirty”.  (21)
 दीदी  stititte

 MR.  DEPUTY-SPEAKER:  I  will
 put  the  amendment  to  vote.

 Amendment  No  2]  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER  Now,  the
 question  is:

 “That  clause  9  stand  part  of  the
 Bill”

 The  motion  was  adopted.

 Clause  9  wag  added  to  the  Bui!.

 Clause  0  was  added  to  the  Bill.

 ‘Clause  l-  (Po  er  to  demand  security
 from  publishers  of  newspapers  and

 news-sheets  in  certain  cases.)

 SHRI  RAMAVATAR  SHASTRI.  I

 beg  to  move:

 Page  6,  line  47,—
 for  “twenty-one”

 “thirty”.  (22)
 substitute
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 MR,  DEPUTY-SPEAKER:  I  will

 put  his  amendment  to  vote.

 Amendment  No.  22  wag  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  ‘The
 question  js:

 “That  clause  ll  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  1  was  added  to  the  Bill—

 Clause  2—(Power  to  forfeit  securit;
 or  demand  further  security  from
 publishers  of  newspapers  and  news.

 sheets.)

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  7,  lines  and  2,—

 for  “twenty-one”  substitute
 “thirty”.  (23)

 MR.  DEPUTY-SPEAKER:  I  wil
 now  put  the  amendment  of  Shri  Rama-
 vatar  Shastri  to  vote.

 Amendment  No.  28  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted,

 Clause  2  was  added  to  the  Bill,

 Clause  3  was  added  to  the  Bill,

 Clause  4—  (Power  to  demand  security
 from  editors  of  neWspapers  and  news-

 sheets  in  certain  cases.)

 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  move:

 Page  8,  line  6,—
 for  “twenty-one”  substitute

 “thirty”.  (24)

 330°
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 MR.  DEPUTY-SPRAKER;  Yr  will

 now  put  ameridment  No.  24  of  Shri
 Ramavatar  Shastri  to  yote.

 Amendment  No,  24  was  put  and
 negatived,

 MR.  DEPUTY-SPEAKER:  Now,  the
 question  is:

 “That  clause  4  gtand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  4  was  added  to  the  Bill.

 Clause  1b  (Power  to  forfeit  security
 or  demand  further  security  from
 editors  of  newspapers  and  news~

 sheets.)
 SHRI  RAMAVATAR  SHASTRI:  I

 beg  to  move:

 Page  8,  lines  2l  and  22,--
 for  “twenty-me”  substitute

 “thirty”.  (25)

 MR  DEPUTY-SPEAKER:  ॥  will
 put  amendment  No.  25  of  Shri  Rama.
 vatar  Shastri:  to  vote.

 Amendment  No.  25  was  put  and
 negatived.

 MR  DEPUTY-SPEAKER:  Now,  the
 question  is:

 “That  clause  5  stand  part  of  the
 Bil.”

 The  motion  was  adopted,

 Clause  5  was  added  to  the  Bill

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clauses  6  to  41,  Clause  I,
 the  Enacting  Formula  and  the  Title,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  6  t»  4i,  Clause  ,  the
 Enacting  Formula,  and  the  Title,  were
 added  to  the  हि: 118

 SHRI  VIDYA  CHARAN  SHUKLA:
 I  beg  to  move:

 “Theat  the  Bill,  as  amended,  be
 passed,”
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 MR.  DEPUTY-SPRAKER:  Mation

 moved:

 “That  the  Bill,  as  amended  be
 passed.”

 SHRI  P.  G.  MAVALANKAR
 (Ahmedabad):  Mr,  Deputy-Speaker,.
 Sir,  free  expression  of  opinion  is  the
 life-blood  of  any  free  and  healthy
 democracy.  Genuine  democracy  thrives:
 on  the  free  flow  of  opinions
 and  even  conflicting  opinions.
 The  democrats,  who  fought  for  India’s
 freedom,  because  of  their  deep  seated.
 convictions,  incorporated  info  our
 Constitution  under  Article  19,  the
 seven  freedoms,  These  were  headed
 by  Article  9(I)(a)--Freedom  of
 Speech  and  Expression.  I  am  sad  to
 say  that  the  Minister  has  now  come
 forward  under  the  cloak  of  internal
 emergency  in  the  country  and  in  the
 Parliament  to  suppress  and  eliminate
 these  seven  freedoms—the  leader  of
 which  I  said  just  now  is  the  Freedom
 of  Speech  and  Expression.

 John  Stuart  Mill,  in  the  9th  Cen-
 tury,  in  his  memorable  classic  “On
 Liberty”,  wrota  about  the  value  of
 Freedom  of  Speech  and  Expression.  I
 quote:

 “Persons  of  genius  are,  and  are
 always  likely  to  be,  a  small  mino-
 rity;  but  था  order  to  have  them,  it
 ig  necessary  to  preserve  the  soil  in
 which  they  grow  Genius  can  only
 breathe  freely  atmosphere  of  free-
 dom.  CGrenius  should  be  allowed  to
 unfold  itself  freely  both  in  thought
 and  in  practice”

 (interruptions)

 T  am  sotry  my  friend  does  not  under-
 stand  what  Jolin  Stuart  Mill  says,  he-
 is  incapable  of  it  and  that  is  why  he
 is  interrupting.  I  do  not  want  to
 reply  to  such  a  useless  interruption.

 Now,  Sir,  the  ideas  of  John  Stuart
 Mill  on  liberty  have  been  writ  large
 on  the  pages  of  our  Constitution.  They
 are  further  strengthened  by  an  equal-
 ly  powerful  statement  on  the  subject
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 from  no  less  a  person  than  a  very
 eminent  Jurist  of  the  Uniteg  States
 of  America—Justice  Holmes,  Justice
 Holmes  says:

 “If  there  is  any  principle  of  tha
 Constitution  that  more  imperative-
 ly  calls  for  attention  than  any  other,
 it  is  the  principle  of  frea  thought,
 not  free  thought  for  those  who  agree
 with  us,  but  freedom  for  the
 thought  that  we  hate.”

 So,  this  has  ween  the  philosophy  of
 men  like  John  Stuart  Mill  and  Justice
 Homes  and  that  philosophy  hag  been
 written  in  our  Constitution,  But  I  am
 sorry  to  find  that  Mr.  Shukla  and  the
 Government  in  their  wisdom  thought
 it  fit  to  bring  forward  this  Bill  and
 thereby  make  nonsense  of  Freedom
 of  Speech  and  Freedom  of  Expression.

 Shri  Vidya  Charan  Shukla  says  that
 this  ig  democracy.  JI  do  not  accept  it.
 But,  assuming  for  the  sake  of  argument
 that  it  is  so,  then  [  maintain  that  it  is
 the  fundamental  right  of  every  citi-
 zen  to  know  everything  about  public
 affairs  and  the  citizen  has  a  further
 right  to  be  informed  about  various
 public  issues  in  8  democracy.  The
 objection,  therefore,  is  that  this  Bull
 restricts  the  rightful  scope  of  free
 press.  Look  at  the  Minister's  own
 statement.  I  have  no  time  to  80  into
 the  details  at  this  stage.  I  am  or  the
 principle  of  the  Bill.  If  you  lock  at
 the  statement  of  the  Minister.  Sir,  you
 will  find  in  the  last  paragraph  88
 ander:

 “Phe  main  purpose  of  the  Ordi-
 nance  was  to  prevent  the  use  of  the
 Press  for  encouragement  of  violence,
 sedition  ang  other  offences  and  for
 the  publication  of  obscene  or  scur-
 rilous  matter  and  the  definition  of
 “objectionable  matter  as”  been
 strictly  confined  to  his  purpose.”

 ‘45  brs.

 When  he  says  violence  scurrilous
 matter,  etc.  I  am  with  him  100  per
 vent.  because  we  want  to  change  the
 Government  through  legitimate  means.

 of  Publication  of  334
 Objectionable  Matter  Bill

 Election  ig  a  legitimate  means  for
 that,  One  of  the  eminent  British  his-
 torians,  Sir  John  Seeley,  has  said  that
 “A  Genera]  Election  is  a  king  of
 peaceful  Revolution.”  है: 1)  that
 peaceful  revolution  takes  place  only whien  there  is  an  atmosphere  of  free
 thought  and  discussion  and  free  expres-
 sic  of  views.  If  what  I  say  here  can-
 not  be  understood  and  read  and  re-
 read  and  pondered  over  by  millions  of
 my  countryment,  then  how  amI  going
 to  contribute  to  the  revolution,  peace.
 ful  revolution,  which  has  to  be
 brought  through  the  ballot  box  in  the
 general  elections?  Therefore,  regard-
 ing  violence,  obscene  matters  etc,  I
 do  agree  with  him,  that  we  should
 not  do  anything  which  will  encourage
 these  things.  But  regarding  disaffec-
 tion,  it  is  a  dangerous  and  misleading
 phrase.  He  may  say  all  dissent  is
 objectionable  and  therefore  it  should
 be  destroyed,  The  Minister  saiq  that
 he  is  not  using  the  word  in  the  dic-
 tionary  sense  but  in  its  legal  connota-
 tion  as  provided  by  case  law.  By
 taking  excuse  of  this  term  ‘disaffec-
 tion,  he  is  introducing  so  many  new
 things  into  this  Bill.  This  is  my  point
 of  objection.  I  will  not  go  into  the
 details  my  esteemed  friend  Prof.
 Hires)  Mukerjee  and  other  hon.
 Members  have  argued  on  this  point.
 On  page  8,  the  ‘objectionable  matter’
 is  mentioned.  ‘Objectinable  matter’
 is  mentioned  88  ‘exciting  disaffection’.
 He  says  he  is  using  ‘disaffection’  not
 in  the  dictionary  meaning,  but  as  a
 legal  term.  But  then  I  wish  to  ask
 him  one  thing  in  all  humility  and  in
 all  earnestness.  Even  if  one  takes
 the  legal  meaning  of  the  word  dis-
 affection  and  the  case  law  which  has
 been  built  round  this  word  through-
 out  the  democratic  world,  then,  can
 the  Minister  come  and  say  that  these
 new  things  could  be  incorporated  in
 this  Bill,  as  is  being  done  here?  I
 ask:  Which  will  be  less  than  or  more
 than  disaffection?  What  he  is  doing  in
 this  Bill  is  this.  Under  the  excuse  of
 disaffection,  he  ie  putting  a  number
 of  other  things.  In  a  democracy,
 there  has  to  %e  legitimate  expression
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 of  views,  no  matter  whether  one  is
 mm  8  taajority  or  in  a  minority,  even
 a  minority  of  one!  He  has  the  right
 to  express  his  views,  But  by  this
 term  “disaffectign”,  he  has  taken  sd-
 vantage  of  this  texm--Government  are
 now—to  introducing  a  number  of
 other  things  which  are  not  at  all
 called  for.

 Then,  again,  look  at  what  the
 Minister  says.  ‘Bring  into  hatred  or
 contempt,  or  excite  disaffection  to-
 wards  the  Government  established  by
 law  in  India  or  in  any  State  thereof.’
 Now  I  ask,  since  the  Bill  is  going  to
 be  passed  in  a  few  minutes,  as  I  am
 sure  it  will  be,  what  is  the  position
 in  a  State  like  Gujarat  where  there  is
 functioning  a  popularly  elected  Gov-
 ernment  at  the  time  of  recent  Assem-
 bly  Elections?  You  may  not  like  it,
 J  may  not  lke  some  of  its  points  and,
 policies,  but  that  is  not  the  point.
 The  Minister  comes  there—to  Ahme-
 dabad  and  elsewhere  in  Gujarat—
 personally,  and  his  munisterial  col-
 leagues  also  come  in  and  go  from
 there,  talking  against  the  legitimate
 Government  in  Gujarat.  The  new
 Mimister,  our  former  Speaker,  Dr.
 Dhillon,  also  came  to  Ahmedabad
 recently,  although  he  did  not  make
 a  political  speech  there,  All  of  them
 are  doing  exactly  what  he  wants  us
 not  to  do  against  the  Central  Gov-
 ernment!  The  Bill  says  clearly,  ‘Gov-
 ernment  establisheg  by  law  in  India
 or  in  any  State  thereof.’  If  it  is  not
 right  to  remove  Government  at  the
 Central  level,  how  is  it  right  to  re-
 move  the  State  Government  which  is
 legally  established  through  election

 in  Gujarat  or  in  Tamilnadu  or  where-
 ever  it  may  be?  I  am  speaking  irres-
 pective  of  party  politics.  I  am  mak-
 ing  points  on  the  consideration  of  the
 definition  which  the  Minister  himself
 had  given.  Moreover,  regarding  the
 Explanation  No  1  in  the  Bill,  on
 page  8,  who  is  to  decide?  Where  is
 the  gurantee  that  this  will  be  im-
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 plemented  honestly  by  various  officers
 at  the  level  of  Deputy  Secretaries,
 Magistrates,  etc.?  Who  is  t  define
 objectionable  things  and  sedition?

 Sir,  we  have  lived  in  this  country,
 in  this  century,  where  two  eminently
 tall  people  lived,  not  to  talk  of  other
 equally  great  people,  but  I  em  talk-
 ing  of  the  two  tallest  leaders—Loka-
 manya  Bal  Gangadhar  Tilak  and
 Mahatma  Gandhi,  A  person  like  me
 at  this  comparatively  young  age  has
 had  the  rare  privilege  of  knowing,
 talking,  and  writing  personally  to
 Mahatma  Gandhi.  They  are  parti-
 cularly  to  be  mentioned  when  I  am
 talking  about  the  freedom  of  the
 press.  I  had,  of  course,  not  the  privi-
 lege  of  seeing  Lokamanya  Bal
 Gangadhar  Tilak,  but  I  have  had  the
 privilege  of  reading  mnumerable
 articles  by  him  in  his  Marathi  langu-
 age  newspaper  Kesari  and  in  the
 English  language  paper  The  Maratha,
 both  of  which  he  founded  and  edited.
 The  British  Government  said  that
 what  he  was  writing  in  Kesari  and
 The  Maratha  was  seditious  and  he
 was  sentenced  to  life  imprisonment.  I
 remember  reading  his  historic  words,
 spoken  at  that  time.  He  said  to  the
 court  something  like  this:  ‘Although
 the  jury  here  has  pronounced  me  as
 guilty,  I  maintain  that  there  is  a
 higher  jury  sitting  above,  in  whose
 court  I  am  completely  innocent.’

 Why  do  you  want,  I  ask  my  hon.
 friend  the  Minister,  us  to  remember
 those  bad  old  days  of  the  British
 regime--an’?  the  same  bad  old  days
 are  now  being  repeated  under  the
 cloak  of  “internal  emergency,”  and
 under  the  umbrella  of  excessive
 powers  for  Government!  The  Govern-
 ment  having  once  acquired  vast
 powers  is  now  unwilling  to  give  it  up.
 It  wants  more  powers.  The  point  is
 that  the  Government—in  fact  any
 Government  on  the  earth—wants  more
 and  more  powers,  because  it  has
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 tested  vast  powers.  They  want  more
 aid  more  powers  of  course,  but  how
 én  the  free  citizens  in  a  democracy
 allow  this  to  happen?  Mahatma
 Gandhi  always  used  to  make  a  dis-
 tinetion  between  opposing  the  Gov-
 ernment  and  opposing  the  State,
 Lokmanya  Tilak  did  the  same.  Oppos.
 ing  the  Government  is  not  to  be
 equated  with  opposing  the  State
 Sedition  is  a  right,  if  it  means  oppos-
 ing  the  Government.  If  opposing
 the  Government  is  called  ‘sedition’,
 then  I  would,  in  all  humility,  say
 that  it  is  a  legitimate  democratic
 right  of  a  citizen  to  perform  the  duty
 of  opposing  the  Government  of  the
 day,  if  that  Government  needs  to  be
 opposed.  I  myself  have  been  a  writer
 and  columnist  in  several  newspapers.
 I  have  been  editing  three  journals—
 the  Gujarat!  Weekly  “NIRIKSHAK”,
 the  Hindi  monthly  “Rashtra  Veena”
 and  the  Gujarati  monthly  ‘Abhyas’.
 I  had  to  stop  the  monthly  “Abhyas”
 because  I  could  not  afford  the  deficit.
 But  my  friends  and  I  are  continuing
 to  edit  the  other  two.  We  never
 write  in  a  violent  way;  we  never
 write  in  demagogic  terms.  Democracy
 does  not  mean  dernagogy.  Democracy
 does  not  mean  inciting  or  exciting
 people.  So  even  if  you  put  in  some
 things  bv  vay  of  objectionable  mat-
 ter  in  tbe  Bill,  we  shall  never  be
 cor  letely  thwarted,  because  we
 write  with  a  serse  of  freedom  and
 responsibility.

 By  this  measure,  the  Press  is  being
 restrained  and  strangulated  and
 corhered  from  aly  sides.  This  does
 not  augur  well  for  the  Government
 and  for  our  democratic  republic.  I
 would  end  with  one  last  quotation
 as  it  is  very  relevant  to  what  I  say
 and  it  is  extremely  eloquent.  Sir,
 the  Press  is  being  gagged  and  stran-
 gulated  from  all  sides.  Why  should
 this  happen,  especially  when  the  Gov-
 ernment,  particularly,  the  Prime
 Minister  herself  referred  to  the  Bi-
 wentenary  of  American  Independence
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 in  July  this  year  and  she  even  paid
 compliments  to  the  American  people,
 while  speaking  by  way  of  reply  to
 the  Motion  of  Thanks  on  the  Presi-
 Gent’s  Address  on  Sth  January  in  our
 House?  This  was  what  Mr,  Thomas
 Jefferson,  the  great  President,  had  to
 say—and  we  all  know  how  he  contri-
 buted  substantially  and  significantly
 to  the  drafting  of  the  Declaration  of
 Independence  of  the  United  States—
 about  the  value  of  the  free  Press.
 Thomas  Jefferson,  in  hig  First  Inau-
 gural  Address  as  President  of  the
 United  States  had  this  to  say  and  I
 quote:

 “If  there  be  any  among  us  who
 would  wish  to  dissolve  this  Union
 or  to  change  its  republican  form,
 let  them  stand  undisturbed  as
 monuments  of  the  safety  with
 which  error  of  opinion  may  be
 tolerated  where  reason  is  left  free
 to  combat  it.”

 Therefore,  my  conclusion  is  this:  The
 freedom  of  the  Press  is  being  curbed
 by  this  Government  by  this  measure.
 May  I  say  that  by  this  Bill,  Govern-
 ment  are  destroying  the  Free  Press?
 Dissent  and  non-conformism  are
 sought  to  be  punished,  nay  ellminated
 by  this  Bill.  This  is  the  danger,  and
 therefore.  my  opposition  to  it.  Let
 me,  then,  conclude  by  urging  that  a
 Free  Press  stands,  like  a  rock,  as  one
 of  the  surest  and  mightiest  inter-
 preters  between  the  Government  and
 the  people.  To  allow  it  to  be  fetter-
 ed  and  finished  is  to  fetter  and  finish
 ourselves!

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Mr.  Deputy-Speaker,  Sir,

 it  ig  another  sad  day  that  the  Parlia-
 ment  of  Free  India  is  taking  away  one
 of  the  remnants  of  the  freedom  which
 the  people  of  the  country  had,  We
 are  including  in  our  statute  book  ano-
 ther  lawless  law  and  infamous  act—
 one  Of  the  most  anti-democratic
 methods  which  this  Government  has
 evolved.  Sir,  this  measure  along  with
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 hed others  ig  a  clear  indication  that  this
 Government  is  really  afraid  of—what
 they  are  really  aftaid  of-~is  the  free-
 dom  of  the  people;  they  do  not  want

 =
 people  in  thig  country.  That  is

 why  they,  bare  ,  away  their  free.
 dom  of  seh  ne berty;  they  have
 taken  away  ther  freedom  of  speech;
 they  have  taken  away  the  freedom  to
 form  an  association,  they  have  taken
 away  the  freedom  to  assemble  in
 peacefu]  ways,  Now,  in  the  name  of
 the  so-called  stopping  of  disaffection,
 they  are  taking  away  the  last  freedom
 of  expression,  through  which  only  the
 people  of  this  country  can  be  educat-
 ed,
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 Sir,  this  Government  will  zo  down
 in  history  as  having  been  responsible
 for  liquidating  the  cherished  princi-
 ples  of  democratic  rights  and  demo-
 cratic  norms.

 Sir,  having  not  been  satisfied  with
 this,  they  are  now  taking  away  the
 rights  of  the  people  of  the  country
 under  Art,  1.  And  their  fundamental
 rights  are  not  exercisable  now;  they
 have  taken  away  the  right  to  equalty.
 Article  4  has  been  taken  away.
 Article  2]  has  been  taken  away,  I
 can  be  detained  without  any  protec-
 tion.  Only  last  week  this  House  had
 passed  another  infamous  law  called
 MISA.  Who  are  the  targets?  The
 targets  are  the  common  people  and
 the  workers,  The  workers  cannot  go
 on  strike.  They  cannot  claim  addi-
 fional  bonus.  They  cannot  ask  for
 subsistence  Hving  wage  and  if  they
 do  so  and  you  declare  some  services
 as  essential  services  then  their  voice
 tg  completely  throttled,  What  are  we
 told:  We  are  told  that  this  ig  the  only
 way  the  common  people  of  this  coun-
 try  can  be  dealt  with,  that  18,  to  apply
 the  danda.  Solemnly  it  ig  said  on  the
 floor  of  the  House.  We  know  that  you
 are  utilising

 a
 iberally,  This  is  the

 way  this  Gov  ent  wants  to  behave.
 If  the  people  are  with  you—as  you
 try  to  portray—then  why  are  you
 afraid  of  the  people.  Why  do  you

 denude  the  peo
 to  create  and *  pontine  a  feeling  of
 terrorisation  and  fear  synosis  in  the
 minds  of  the  people.  If  you  open
 your  mouth  you  are  Mable  to  be  de-
 tained  under  MISA,  If  you  write
 something  which  ig  not  palatable  to
 the  establishment  then  also  you  are
 liable  to  be  sent  to  jail,  the  press  is
 Mable  to  be  seized  and  penalty  is
 liable  to  be  imposed.

 Siz,  whenever  people  want  to  exer-
 cise  their  minimal  rights  of  freedom
 they  are  being  abused  of  supposedly
 indulging  into  licence.  Sir,  not  a
 single  illustration  has  been  given  as
 to  the  issues  which  had  been  raised
 on  the  floor  of  the  House  which  were
 not  properly  raised,  If  we  try  to
 expose  a  corrupt  Minister  or  a  corrupt
 official  or  a  corrupt  Member  of  Parlia-
 ment  you  say  it  is  character  assassina-
 tion.  If  we  want  to  say  that  moneys
 have  been  taken  from  the  State  Bank
 of  India  vaults  without  anv  explana-
 tion  that  is  character  assassination.
 Pondicherry  licence  scandal  is  a
 character  assassination!  Wonderful.
 Whenever  there  is  a  pitfall  or  when-
 ever  the  Government  38  not  function-
 ing  properly  or  the  executive  does  not
 behave  properly  or  whenever  the
 Ministers  are  not  able  to  account  for
 their  actions  ang  whenever  we  try  to
 project  the  same  in  the  House  for
 proper  explanation  and  enquiry  and
 investigation  you  ascribe  to  it  political
 motives  and  say  that  |  is  character
 assassination,  Once  I  find  and  gen-
 uinely  believe  for  good  easons  that
 Mr,  X  ig  a  corrupt  person  and  if  I  say
 that,  have  I  any  right  to  say  that?
 Where  shall  I  go  for  investigation  and
 adjudication,  Parliament  is  not  ap-
 pointing  committees.  Let  parliament-
 ary  committees  he  appomted,  What
 38  to  be  done?  It  ian  very  easy  to  say
 ang  to  castigate  any  demond  for  any
 reasonable  investigation  and  any
 attempt  te  make  proper  exposure  to

 ¥  g  i  rights.  and
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 characterise  them  ag  chargcter  assas-
 gingtion.  If  ‘A’  says  scmebody  is
 doing  something  wrongful  which  you
 do  not  like  then  you  say  the  prese  is
 andulging  into  objectionable  behaviour.

 Sir,  fhey  are  trying  to  create  a
 privileged  class  in  this  country  pur-
 portedly  to  be  in  the  name  of  the
 people  of  this  country.  They  are
 wreating  a  privileged  class,  The  Presi-
 dent  of  India,  the  Vice-President  of
 India,  the  Prime  Minister  of  India  and
 the  Speaker  of  the  House  of  the  Peo-
 ple  and  the  Council  of  Ministers  is
 thought  to  be  above  all  laws.  Prob-
 ably  they  could  not  swallow  it  too
 much  and  much  longer,  They  are
 ‘being  put  above  the  law.  Their  elec-
 lions  cannot  be  challenged,  They  are
 being  put  on  a  higher  pedestal  than
 the  ordinary  citizen  of  the  country.
 Afterall  they  are  holding  elective  posts
 and  they  have  to  account  themselves

 to  the  people  of  this  country,  Are  you
 not  creating  vested  interests?  An-
 other  constitutional  amendments  has
 been  made  that  a  person  who  hag  ever
 been  the  Prime  Minister  will  never  be
 guilty  of  any  crime.  The  other  House
 has  passed  it,

 SHRI  N.  K.  P,  SALVE
 Guilty  of  any  crime?

 (Betul):

 SHRI  SOMNATH  CHATTERJEE:
 This  is  your  law,  You  do  not  know,
 Mr,  Salve,  This  ig  the  attempt  which
 ig  being  made,  That  person  will  not
 be  guilty  of  any  crime.  The  crime
 will  be  washed  away,

 This  Government  is  creating  a  pri-
 vileged  class.  The  result  is  very
 simple,  because  the  Congress  Presi-
 dent  says  that  one  individual  is  the
 country  today,  This  is  the  necessary
 concept,  consequence  of  that  concept
 ‘which  you  are  adumbrating  over  the
 country.  You  equate  somebody  with
 the  country,  This  will  necessarily
 follow  it  because  he  or  she  cannot  be
 ‘touched.  Just  to  give  some  company,
 ‘you  ate  bringing  in  the  President,  the
 ‘Vice-President  and  the  Speaker,  This
 4g  the  position  which  has  arisen.

 Ree;  and  Prevention  MAGHA  9,  897  (SAKA)  Res.  and  Prevention
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 I  submit  this  Bill  is  nothing  but  an

 attempt  to  direct  regimentafion  and
 create  hegemony  of  a  particular  ruling
 party  over  this  country,  No  safe.
 guard  has  been  given.  Mr,  Shukla

 ‘was  speaking  of  safeguards,  In  res-
 pect of  certain  ordera  only,  appeal  is
 provided  to  a  court  of  law.  By  that
 time,  the  mischief  will  have  been  done,

 With  rgard  to  orders  made  under
 Chapter  II,  is  there  any  safeguard?
 I  am  being  solemnly  told  to  take  an
 appeal  against  an  order  made  by  ७
 Deputy  Secretary  to  the  Central  Gov-
 ernment.  Against  Chapter  II,  there

 is  no  protection  at  all,  Only  an  appeal
 has  been  provided...,

 SHRI  VIDYA  CHARAN  SHUKLA:
 Safeguard  is  provided.

 SHRI  SOMNATH  CHATTERJEE:
 There  is  only  an  appeal  from  an
 order  made  under  sec,  18,  Section  ot
 is  in  Chapter  III,  I  shall  go  to  the
 Central  Government,  the  apostle  of
 fairness  and  justice,  this  is  the  Central
 Government  which  brings  these  laws,

 SHRI  N.  K,  P,  SALVE:  Grounds  will
 always  be  justiciable,

 SHRI  SOMNATH  CHATTERJEE:
 We  know  of  grounds,  Mr,  Salve,

 This  is  nothing  but  another  in-
 famous  legislation,  The  DIR  .s  there.
 Mr,  Shukla  ows  an  explanation  to  the
 country,  Why,  in  spite  of  the  DIR
 which  has  been  liberally  used,  are  you
 having  this  legislation?  Why  do  you
 want  this  permanent  piece  of  legisla-
 tion?  Why  are  you  not  satisfied  with
 stispending  article  19?  Why  are  you
 not  satisfied  with  DIR  which  is  being
 applied  indiscriminately?  We  know’  it
 because  in  Tripura  two  newspapers
 were  banned.  They  were  asked  to
 give  a  huge  amount  as  security,  They
 are  small  newspapers.  Within  two
 days  came  an  order  for  banning  the
 newspapers,  The  press  was  taken
 over  by  the  Government.  The  court
 could  intervene  only  because  no
 ground  had  been  given,
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 Zwart  to  tell  this  Government  that
 ‘they  are  afraid  of  the  people,  they  are

 .@ftaid  of  any  scrutiny  of  their  action
 they  want  to  puf  themselves  above  the

 Pereira  सोरी  आंतों  की  इीदर्शवोद  में:  जान

 .  लें।  सेरी  नमा  धना हैकि हैं  कि
 के  अंदर  लोग  लेख  लिखते  1  समाचार
 पते  जनता  की  भ्रीषोज  हैं  ग्रोवर  बह  जो.  अपने
 लेटर पेश  करते  हैं  भर  उस  में  प्रावजेश्शनेबल
 कोई  मति  |. अ  तो  आप  भ्या  करेंगे:  "ee

 क्या  एडिटर्स  की,  संम्पदिक  को  जो.  लैंटर

 people,  they  do  not  want  scrutiny  by
 “*the.  press,  they  do  not  want  scrutiny

 by  the  court,  They  think  they  are
 above  the  law,  infallible

 T  submit  éven  at  this  stage  this
 “Government  ehould.  consider...

 MR,  DEPUTY-SPEAKER:  You  have
 had  enough  time.

 SHRI  SOMNATH  CHATTERJEE:
 ..whether  they  should  proceed  with
 this  Infamous  Bill,  They  have  all  the
 powers  under  the  sun,  But  they  want
 further  powers  to  oppress  the  people,

 श्री  मूल  श्व  होगा  (पाली  )  :  उपाध्यक्ष

 महोदय,  मैं  एक  बात  बड़ी  विनम्रता  पूर्वक
 कहना  चाहता  हूं  शौर  वह  यह  है  कि  आप

 कानून  किसी  भ्रमणी  भावना  को  जे  कर
 बनाते  हैं।  लेकिन  उस  का  उपयोग  कैसे

 होता  है  इस  बात  का  आपको  ध्यान  रखना
 होगा।  एक  बात  शौर  कहना  चाहता  हु।
 बड़े  दार्शनिकों  ने कहा  है

 निन्दक  नियरे  राखिए  आंगन  कूदी  छबाय  |

 बिन  पानी  साबुन  दिना  निर्मल  करे  सेवाय  ।

 मं  समझ  नहीं  रुका,  संबत  विरोध  दे!  बिना
 कभी  कभी  लोकतंत्र  को  खतरा.  रहता
 है।  कभी  कभी  कुछ  बातें  कहने  का  लोग

 हक  रखते  हैंतो  बह  कई  ऐसी  बात  नहीं
 है।  हां,  आए  को  अच्छा  नहीं  लगता  हो,
 लेनी  विवेकानन्द  ने  एक  बात  कही  थी  कि
 मैं ब्रह्मा  हूं,  मैं  निर्भीक  हूं।  आदमी  को  ऐक
 बात  नहीं  चलनी  चाहिए  कि  में  निभाने  हुं,
 मैं  जहा  हूं,  मुझे  भी  झपकी  बात  कहने  का

 अधिकार  है।  मैं  यह  नहीं  कहना  चाहता

 लिखे  जाते  हैं  बह  प्रकाशित  नहीं  होंगे  Uy
 सारे  पढें  में  इसके  लिये  एके  कॉलम  होता

 है  जिसके  जरिए  से  लोगे  भ्रांति  नवाज
 उठा  संकते  हैं  a  तो  उसके  लिए  क्या

 होगा?  इसी  तरह  से  बदन  निकलती  है  जैसे
 मिल  मेद  पर  मजदूर  नारा  लगा  रहे  हैं
 जोर  जुल्म  की  टैंकर  मं  हड़ताल  हमारा  नारा.

 है।  शूबला जी  कहते  है  कि  इसे  किले का
 इम्पलीमेस्टेशन  बड़े  प्रल्छे  ढंग  से  क्रिया

 जायेगा  लेकिन  डिस्ट्रिक्ट  मैजिस्ट्रेट  या  डिप्टी
 सेक्रेटरी  जो  भी  होंगे  वह  जुडीशियल  ब्ाशिसस

 नहीं  हैं।  जो  पहले  एक्ट था  उसमें  “जल
 जज  का  प्रोविजन  था  जब  आप  दन  एस
 को  एक्सर्साइज  करने  जा  रह  है  तो  मैं  आपसे
 प्रार्थना  करूंगा  कि  यहा  पर  भी  जुडिशियल
 आफिसर्स  होने  चाहिए।  मगर  डिप्टी
 सेक्रेटरी  या  डिस्ट्रिक्ट  मैजिस्ट्रेट  की  जगह
 भ्रमर  डिस्ट्रिक्ट  जज  को  यह  पांवर्स  देंगे  हैं
 तो  ज्यादा  भ्रष् छा  रहेगा।

 श्री  एस०  एस  बगलों  (कार):
 उपाध्यक्ष  महोदय,  मैं  जानता  हूं  राज  चार
 बजे  बिटिया  रिट्रीट  =  लिए  सदस्यों  को  जाना

 है  लेकिन  मैं  यहां  पर  रावी  बीटी

 रिट्रीट  देख  रहा  हूं।  मैं  सिर्फ यह  कहना
 चाहता  हूं  कि  मेरे  मुतरज्जिम  दोस्त,  शुक्ला
 जी  जिन्होंने  इस  बिल  की  पायलट  किया

 है,  यह  बिल  पास  होने  जा  रहां  है,  लागू
 तो  यह  हो  ही  जायेगा,  इस्प्लीमेंन्टेशन भी
 होग़ा  लेकिन  कुछ  चीजे  वह.  प्रभी  भी.  सोच
 लें।  उन्होंने  यह  एश्योरेंस  दिया. है  कि
 ट्रेड  यूनिवर्स  के  प्रतिदिन पैर  कोई  कुमारों-
 घात,  नहीं.  होगा।  ,भ्रमरी  भेरे  मुप्नज्जिजु:
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 wer  डागा  साहब,  जो  भाषण  देकर
 चलि  गए  हैं,  उन्होंने  कहा  था  कि  मिल
 बेहतर  मजदूर  नारा  लिखते  हैँ  तो  प्राचीन

 उस  का  क्या  होगा।  वह  नारा  देते  हैं--जोर
 जुल्म की  टक्कर  में  हडताल  हमारा  नारा

 है|  यह  लोग  कहते  हैं--जो  दे  न  सके
 रोजी  रोटी,  बह  सरकार  निकम्मी
 है।  सिर्फ  दो  चार  तारे  जयप्रकाश
 नारायण  ने  दे  दिए  थे  यथा  किसी ने  दे
 दिए  थे  तो  किंग  क्लास  ने  सारे  देश

 में  उनकी  मुखालफत  की  ।  राइट

 रिएक्शन री  फोर्सेज  ने  कहीं  भी  कोई
 नारा  दिया  हो  वर्किंग  क्लासेज  मे,  कन्या-

 कुमारी  से  लेकर  कश्मीर  तक  कभी  भी
 उसका  समान  नहीं  किया  ।  इस  देश

 में बकिंग  बलास  की  प्रोग्रेसिव  फोन  हमेशा

 रही  है  और  बागे भी  रहेगी।  लेकिन

 इसका  मिला  उनको  क्या  मिला  ?

 मीणा  में  संगठन  और  वह  ग्र पनी  बात

 कही  कह  नही  संकते।  शाण  इस  चीज

 को  पास  कीजिए  लेकिन  कभी  ऐसा  नहों

 कि  बह  बूमरैंग  करे ।  हमने  कहा  था

 गवर्नर  साहब  को  आप  हटा  दीजिए  लेकिन

 आपने  कौसिल  आफ  मिनिस्टर्स  को  हटा

 दिया,  बहत  खुशी  वी  बात  है  और  खसके

 लिए  श्राप वों  बनाई,  लेकिन  वहा  पर

 कम  से  कम  आप  भवर्चर  साहब  को  भी

 निकाल  लेते।  जे  निवासी  शतरंज  4

 पिटे  हुए  मोहरे  है  उसको  शाव  गवर्नर

 बना  कर  भेज  देते  (व्यवधान  )

 तो  मैं  कह  रहा  था  पिटे  हुए  मोहरो  को

 आप  क्यों  प्रोटेक्शन  दे  रह  ह  |

 झाखिर  भें  मैं  कहना  चाहता  हू  ि

 हम  देखेंगे  किस  तरह  से  इसको  लागू
 किया  जायेगा  ।  मैं  दोबारा  इसकी

 मुख़ालिफ़त  करता  हूं।  शाप  अखवार

 की  सेंसरशिप  का  देखे,  कल  आप  मौजूद  थे

 जब  प्रब्जेक्शनेबिल  मैट्स  वाले  बिल  पर

 of  Publication  of
 Obdjectionable  Matter  Bill

 यहाँ  डिस्कशन हो  रहा  था  लेकिन  आज
 टाइम्स  आफ  इंडिया में  छवि  है  :

 “Mr,  SM  Benerjee,  CPI,  support-
 ed  the  bill”

 सुबह से  शाम  तक  उस  का  विरोध
 करते  हुए  थक  गया  झकझोर  यहां  पर  लिख

 दिया  गया  है  कि  मैंने  सपोर्ट  किया  है।
 शब  इस  में  सैंसर की  गलती  है  या  प्रेस
 की  गलती  है--किस को  दोषी  कहूं ?

 ही  शक्ति  भूषण  (दक्षिण  दिल्ली )  :
 सपोर्ट  कर  रहे  थे  --दिल  से,  जुबान  से
 विरोध  कर  रहे  थे।

 शमी  एस०  एम  बीजों:  इस  लिय
 मैं  अर्ज  करना  चाहता  हु--हन््हों  चीज़ो
 की  वजह  से  में  इस  का  विरोध  करता

 पं

 SHRI  VIDYA  CHARAN  SHUKLA:
 Sir,  most  of  the  hon.  Members  who
 took  part  in  the  third  reading  of  this
 Bill  have  repeated  their  earlier  points
 and  Shri  Mavalankar  need  not  have
 quoted  all  these  eminent  scholars  of
 of  the  West  to  butress  his  argument
 because  we  could  have  taken  his
 argument  on  his  merit  without  such
 quotations  that  he  made.  I  want  to
 say  clearly  that  no  Constitutional
 guarantee  is  being  taken  away  by  this
 bill.  I¢  it  ig  like  this,  the  courts  will
 strike  down  the  rule.  So,  why  bother
 about  it?  I  am  saying  that  we  have
 taken  care  and  I  have  repeated  it  that
 whatever  provisions  have  been  put  in
 this  Bill  are  well  within  the  reasoriable
 restrictions  that  have  been  provided  in
 the  Constitution  under  Article  19(2).
 Therefore,  it  is  for  you  to  reigh
 whether  under  Article  9  all  7  rights
 are  taken  away.  I  could  not  under-
 stand  it  because  you  know  this  proce-
 dure  very  well.  But  ultimately  to
 decide  whether  we  are  taking  away
 the  freedom  guaranteed  under  the
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 Constitution  or  not  it  ts  to  be  decideu
 by  the  Courts  and  70६  by  the  Govern-
 anent.  Sir  in  his  enxiety,  the  way  he
 was  mentioning  I  was  really  surprised,
 he  was  talking  about  the  disaffection.
 Bere  the  clause  clearly  says  as
 follows:

 “3  (j)  bring  into  hatred  or  con-
 tempt,  or  excite  disaffection  to-
 wards,  the  Government  established
 by  law  im  India  or  in  any  State
 thereof  and  thereby  caused  or  tend
 to  cause  public  disorder;”

 If  anybody  creates  or  exercised
 disaffection  which  causes  to  or  tends
 to  cause  public  disorder  only  then  it
 comes  under  the  mischief  of  this  Act.
 Otherwise  not.  You  might  create  any
 amount  of  disaffection  which  does  not
 tend  to  or  does  not  cause  any  public
 disorder,  then  it  does  not  come  under
 the  mischief  of  this  Act  This  is
 clearly  stated.  The  hon.  Member  is  a
 balanced  individual  and  he  normally
 takes  independent  line  and  I  thought
 that  he  would  see  clearly  this  clause

 “This  theory  og  disaffection  is  only
 limited  to  the  extent  where  the  dis-
 affection  leads  to  public  disorder.
 Otherwise  not.  Otherwise  any  amount

 -  of  disaffection  you  create  is  not  cover~
 ed  by  this  Bit).

 Shri  Somnath  Chatterjee  and  others
 mentioned  about  the  free  press.  I
 have  already  said  that  this  does  not
 impose  any  more  restrictions  on  the
 press.  That  has  been  given  voluntarily
 by  the  editors,  journalists  and  eminent
 journalists  who  are  as  jealous  of  the
 freedom  of  the  press  as  you  and  me
 and  they  have  all  suggested  the  same
 curbs  on  the  press  as  had  been
 enumerated.  The  only  difference  is
 that  they  wanted  it  voluntarily  and
 we  are  putting  it  in  a  statute,  There
 is  no  difference,  I  have  already  replied
 to  all  other  points.  Therefore  (  would,
 commend  this  bill  be  accepted  by  this
 House,

 Objectionable  Matter  Bilt

 MR,  DSPUTY-SPEAKER;  The
 question  is:

 "That  ithe  Bill,  as  amended  be
 passed”

 The  Lok  Sabha  divided:

 AYES

 Division  No.  3  35.36  hes.

 Aga,  Shri  Syed  Ahmed
 Ambesh,  Shri
 Ansari,  Shri  Ziaur  Rehman

 Appalanaidu,  Shri
 Arvind  Netam,  Shri

 Austin,  Dr.  Henry
 Babunath  Singh,  Shri

 Balakrishniah,  Shri  T.
 Banamali  Babu,  Shri

 Banerjee,  Shrimati  Mukul

 Barman,  Shri  R,  N.

 Barupal,  Shri  Panna  Lai

 Basappa,  Shri  K.
 Bhagat,  Shri  H.  K  L.
 Bhattacharyyia,  Shri  Chapalendu
 Brahmanandji,  Shri  Swami

 Chakleshwar  Singh,  Shri
 Chandrakar,  Shrj  Chandulal
 Chandrika  Prasad,  Shri
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shrimati  Premalabai
 Chhotey  Lal,  Shri
 Chhutten  Lal,  Shri
 Daga,  Shri  M.  C.
 Dalbir  Singh,  Shri
 Darbara  Singh,  Shri
 Das,  Shri  Anadj  Charan
 Das,  Shrj  Dharnidhar
 Dharamagaj  Singh,  Shri
 Dhillon,  Dr.  G.  8.
 Dixit,  Shri  G,  0.
 Doda,  Shri  Hiralal

 ‘Dwivedi,  Shri  Nageshwar
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 Gowda  Shri  Pampan

 Harj  Singh,  Shri

 Jamilurrahman,  Shri  Md.

 Jeyalakshmi,  Shrimati  V.

 Jha,  Shri  Chiranjib

 Kahandole,  Shri  2.  M.

 Kamakshaiah,  Shri  D.

 Kamble,  Shri  T,  D.

 Kapur,  Shri  Sat  Pal
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 Kavde,  Shri  B.  R.
 Kinder  Lal,  Shri
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 Maharaj  Singh,  Shri
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 Malhotra,  Shri  Inder  J.
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 Rathia  Shri  Umed  Singh
 Ravi,  Shri  Vayalar
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 Reddi,  Shri  P,  Antony
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 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Ganga
 Reddy,  Shri  Sidram
 Richhariya,  Dr.  Govind  Das
 Roy,  Shri  Bishwanath



 .Sankata  Prasad,  Dr.’
 Sarkar,  Shri  Sakti  Kumar

 Sathe,  Shri  Vasant

 .Satpathy,  Shri  Devendra

 ‘Sayeed,  Shri  P,  M..

 ‘Sethi,  Shri  Arjun
 :SHiailani,  Shri  Chandra
 .Shankaranand,  Shri  B,

 .  Sharma,  Shri  Madhoram
 *Shashi  Bhushan,  Shri

 Shastri,  Shri  Bishwanarayan

 Shastri,  Shri  Sheopujan
 “Shetty,  Shri  K.  K.
 Shivnath  Singh,  Shri

 Shukla,  Shri  8,  R.

 Shukla,  Shri  Vidya  Charan

 Sinha,  Shri  Dharam  Bir
 Sinha,  Shri  Nawal  Kishore

 “Sohan  Lal,  Shri  T.
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 Tiwari,  Shri  Chandra  Bhal  Mani

 “Tiwari,  Shri  R.  G.
 Tombi  Singh,  Shri  N,

 Tulsiram,  Shri  छ
 “Uikey,  Shri  M.  G.
 Unnikrishnan,  Shri  K.  P.

 ‘Verma,  Shri  Sukhdeo  Prasad
 Vikal,  Shri  Ram  Chandra
 Yadav,  Shri  Karan  Singh

 “Yadav,  Shri  R.  ९,

 Bhattacharyya,  Shri  Diner
 Bhattacharyya,  Shri  §

 Chandreppan,  Shri  C.K.
 Chatterjee,  Shri  Somnath  oo
 Chowhan,.  Shri’  Bharat.  Singh

 Deshpande,  Shrimati  Roza
 Gowder,  Shri  J,  Matha

 Gupta,  Shri  Indrajit
 Halder,  Shri  Krishna  Chandra
 Hazra,  Shri  Manoranjan

 Joarder,  Shri  Dinesh

 Kathamuthu,  Shri  M.

 Krishnan,  Shri  M.  K.

 Kiruttinan,  Shri  Tha

 Mavalankar,  Shri  P.  G.

 Modak,  Shri  Bijoy

 Mukherjee,  Shri  Saroj

 Parmar,  Shri  Bhaljibhai

 Patel,  Kumari  Maniben

 Patel,  Shri  H.  M.

 *Rao,  Shrimati  8.  Radhabai  A.

 Roy,  Dr.  Saradish

 Saha,  Shri  Ajit  Kumar

 Saha,  Shri  Gadadhar

 Shastri,  Shri  Ramavatar

 Singh,  Shri  0.  N.

 MR.  DEPUTY-SPEAKER:  ‘Ihe
 result**  of  the  division  is:  Ayes  146;
 Noes  27.

 The  motion  was  adopfed.

 *Wrongly  voted  for  ‘NOES’.
 **The  following  Members  also  re-

 corded  their  votes  for  ‘AYES’
 Shri  C.  0,  Gautam,  Shrimati  Savitri

 Shyam,  Shri  Nawal  Kishore
 Sharma  and  Shrimati  B,  Radhahbal.

 A.  Rao.


